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LOK SABHA DEBATES

N

LOK SABHA

Wednesday, August 23,1972/
Bhadra 1, 1894 (Saka).

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Objection of Tamil Nadu to Directive for
Correspondence with centre In Hindi

0‘322. SHRI V. MAYAVAN : Will the
Ministcr of HOME AFFAIRS be pleased
1o state: B

(a) whether tho Tamil Nadu Governmert
have objected to the directive of Centre to
the Joint Secretaries for correspondence
with the Centre in Hindi and have asked
to withdraw the directive; and

(b) if so, the reaction of Union Govern-
ment therto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA) : (a) No, Sir.

(b) Question does not arise.

SHRI V. MAYAVAN : The Chief
Minister of Tamil Nadu had already clari-
fied on Monday that the Central directive
on Hindi, he had referrcd to in the Assembly
last week related to the mode of addressing
Union Ministers and the Secretariat and
not to the correspondence and that it was
issued by the President on May, 3, 1971
and forwarded to the State Govern-
Al LS/72—2.

ment by the Prime Minister’s Cabinct
Secretariat and the Notification amended
the Government of India Allocation of
Business Rules, 1961 substituting Hindi
equivalents for English terms in the First
Schedule of the Rules.

So, 1 want to know whether it is a fact
that the copy of the President’s Notification
which was issued on 3rd May has been sent
to the Chief Minister of Tamil Nadu, giving
nomenclature of the Ministries and Minis-
ters in Hindi and, if so what is the purposc
and what is the present position.

SHRI RAM NIWAS MIRDHA : Theie
is no question of there being any directive
to the State Governments that they should
address the Ministers of the Union Govern-
ment in Hindi. The question did not
arise. 1 do not know how this impres-
sion went about. As regards thc nomen-
clature of various Ministries, the House
is also aware that this problem was raised
here but it was satisfactorily solved and
certain amendments were made in view
of the opinion expressed in this House. I do
not think there is any problen: with respect
to that Notification cither.

SHRI V. MAYAVAN : Mav | know
whether these ch are in
with the famous assurance of Nehru to
non-Hindi speaking States ? 1 want to know
whether the Government has issucd strong
directives to Government servants to use
these nomenclatures under the threat of
disciplinary action.
#: SHRI RAM NIWAS MIRDHA : There
is no questionjof issuing strong dircctives
under the threat of disciplinary action.
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These are Government orders. As I said
carlier, a satisfactory solution was found
in the House also. There is no question
of taking any disciplinary action. All the
Government servants are expected to obey
these orders.  But there is no problem with
respect to taking any disciplinary action.
There is no need to do so. There is no occa-
sion for doing so.

SHRI V. MAYAVAN : Is it in conso-
nance with the famous assurance given
by Mr. Nehru to non-Hindi speaking area ?

SHRI RAM NIWAS MIRDHA : Every-
thing that is being done with respect to the
anguage policy is in consonance with the
wishes of the Houses as expressed by the
Resolution and assurance given by the late
Primc Minister Nehru.

SHRI SEZHIYAN : The hon. Minister
was kind enough to recall the assurance
given on the floor of House last year in
regard to the amendment 1o the President’s
Order wherein it was stated that Fnglish
namaes will be changed to Hindi names
with Roman /ibi in brackets. Then, an
assurance was givenn on the floor of the
House that English names will be retained
and within brackets names will be given
in Hindi.

Now, contrary to that, 1 find there
are many communications received by
Members of Parliament and also by the
public wherein Hindi names aie given,
cither in Dcvanagari libi or in Roman.
For example, [ have got an envelop which
has becen addressed to me wherein every-
thing is in Hindi. 1 do not know from
where it has come. Here, I have got another
Jetter written to a person in Tanjore District,
Tamil Nadu, wherein Hindi names are
used Bharat Sarkar Vitta Mantralaya,
Rajaswa...... 1 do not know from where
it has comc. The English form is not
given there.

BHADRA 1, 1894 (S4KA4)
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Why not follow the assurance given
here that the names will be retained in
Englishwith Hindi names in Devanagarilibi
what happened to  hat assurance ?
Even a Minister in Tamil Nadu has told me
that the Departments’ names, etc. in the
communications addressed to them are
in Hindi. 1 want a categorical assurance
from the hon. Minister as to how far the
amendmennt to the President's Order
just now mentioned has been issued and
how far it has been implemented in spirit
and letter.

SHRI RAM NIWAS MIRDHA : As |
said, the intention of the Government
is, and we have issued orders to that cffect,
that the assurances given in this House
have to bc obeyed and obeyed in the right
spirit. The hon. Member has given some
instances. If he can pass them on to me,
1 will examine in detail what lapse there
is, whether it contravens the assurance
given and we will take steps to set matlers
right.

SHRI M. RAM GOPAL REDDY : Is
there any opposition to the use of Hindi
from Andhra Pradesh and, if not, is the
Central Government going to persvade
all the States in the country to progressively
use Hindi ?

MR. SPEAKER : The Question con-
cerns Tamil Nadu, not Andhra Pradesh.
I do not object if he has got the answer. 1 am
judging the relevancy of your supplementary.

SHRI M. RAM GOPAL REDDY :More
than 85 per cent of people in Tamil Nadu
want Hindi............ (Interruption).

MR. SPEAKER : No please.

ot cwfey wi: et & s § AT

e ® W Afr o 8, we oag
mm ¢ e afae AR 39 & faaw
¥ AT ARt W ) W T ATET
¥ ¥ gAY § miaT ¥ 59 s g e
w@ ¥ e gl
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SHRI JYOTIRMOY BOSU : It is
agreed irrevocably that the use of English
L for ¢ icati between the
Central Government and  State Govern-
ments and non-Hindi speaking States
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until the latter choosc to correspond
in Hindi remains. In view of the fact
that complaints are coming from the highest
quarters, will the hon. Minister consider
and agree to instHute an inquiry into the
matter so that the whole thing could be
thoroughly cnquired into and a decision
taken ?

SHRI RAM NIWAS MIRDHA : It is
perfectly clear that no enquiry is necessary.
Wo arc not contravening any provisions
of the Resolution passed by this House
or the assurances given here. (/nterrup-
tion) The Chief Minister of Tami! Nadu
is reported to have said that the Central
Government has told the Statc Govern-
ments that all letters addressed to the Union
Ministers should be in Hindi. It is not
correct. We have not issued any instruc-
tions of this nature.

lncd;mrhl Survey of Madhya Pradesh

*324. SHRI G. C. DIXIT? :
SHRI ARVIND NETAM :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOILOGY be pleased to state :

(a) whather any industrial survey of
Madhya Pradesh has been conducted; and

(h) if so, the salient features thereof
and thc action proposed to be taken by
Government on the Survey Report ?

THE DIEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) : (a) and (b). A statement s
laid on the Table of the Housc.

STATEMENT

(a) Yes, Sir. Recently the Joint Insti-
tutional Study Team set up by IDBI,
IFCI, ICICI and the Reserve Bank of
India surveyed the State and prepared a
report on its industrial potential.

(b) The report brings cut that a central
geographical position conferring benefits of
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market in the neighbouring areas and safc-
ty from strategic point of view, very large
deposits of mineral resources, particularly
iron ore, vast forest resources in a wide-
spread area, a fairly comfortable food
position coupled with the immense scope
for furthering agricultural production, a
lower density of population, surplus power
and above all, the climate for industria-
lisation generated by large investments in-
ducted in public sector projects like Bhilai
Steel and Heavy Electricals (India) Limit-
ed (Bhopal) are major favourable factors
conducive to industrinlisation that the State
enjoys. On the other hand, a relatively
backward economy marked by a low per
capita income and income generation, an
excessive dependence on agriculture, lack
of industrial tradition, inadequate transport
system accentuated by the wastness of the
area rendering exploitation of natural re-
sources and marketing of produce difficult,
relatively costly power structure, the dearth
of legal entrepreneurship and inadequacy
of trained and skilled labour have been the
main barriers affecting rapid industrial grow-
th in the State. The pace of industrialisa-
tion in the years to come, for which the
State has undoubtedly unlimited potential,
greatly depends on the speed with which
these handicaps are removed and the fav-
ourable factors are taken advantage of.

The survey has also identified the in-
dustrial projects which hold promise of
coming up in the foreseeable future.

The report is now upder examination of
the State Government and will soon be
discussed by the Cc of Direction to
finalise the strategy of follow up.

y a1 w1 AW WERW w6 W
ORI i Ol B
i W afe agi ST W A s T
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Y fedwwr sew @ fawr mwr W
TC TWT WOT § IWE o amel & eevar
T AT W Qe ¥y yaarar mar g A
n‘uni‘r%!ﬁﬁﬁmﬁmtfqﬂ@
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SHRI R. S. PANDEY: Madhya Pradesh
is considered to be a backward State so
far as industrial development is concerned,
so far as the other economic aspects arc
concerncd. There are certain districts like
Bastar where raw materials like bamboo
are available. In the first week of June,
the hon. Prime Minister visited that area and
she has scen the condition of the poor
Adviasis there. May I know whether any
letter of intent has been issued to any firm
to find out the potentiality and put up a
factory—au paper factory? If it has been
issued to a private concern, what objec-
tion Government has got to put up an
industry in the public sector?

SHRI SIDDHESHWAR PRASAD: As far
as Bastar district is concerned, it is a back-
ward district and raw material availablc
there is suitable for paper industry. The
Bangur Group of industries has been given
a letter of intent in the Joint Sector. We
hope that this industry will come up in
that backward district of Bastar.

SHRI R. S. PANDLEY: The paper will
will have sophisticated machinery and there
will hardly be any scope for employment
of people in this automation. May I know
whether, before they issued the letter of
intent, they examined the potential of em-
ployment? This is also very important so
far as Madhya Pradesh is concerned.
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SHRI SIDDHESHWAR PRASAD: 1t is
completely a different question about em-
ployment  potential, etc. If the hon.
Member wants to have any specific in-
formation on this point, he may ask a
separate question.

i gen W weww: waw agg, #
FAAT ARAT § WT ORI KT ST e
MW F AW WAt ¥ I AW W W
war @ foerd ga wm & feoEwmoae fay
F A AG IGW [ WY IW AAGT F WO
AT WY Aem WM F AT W AW A
wf qa faar 37 wew WEW ¥ Qe 2,
R S apfeed A § e s
¥ @y gn, o WA qar @ e armar
i w1 w@t § dit I @y w7 frere
wt @ & am owwwm ¢ fs Ay
ety GoEAT § gTmm & fav feae
s wT fAator s wgd d——eqr o=y
¥ ww wod wor A ver 37 e
e f A W omAW & e qAT A o
awa fear @ Fwd @ § wwr v wfa-
fam & W ¥ & wgom A wew AW H
fead U @A Ay 37

ot fadve www: T w@w & qew Hdv

* w & ol qwr ¥ W fewow awr
R 93X Ta T ¢ Ay I feard a3 wrafea
afe wrfe o #1o wrlo, uTfe %o HYo
urte, ®rio Ao wTfo &Hio wTEo avy frad &
fm ®r vez 43 gra gy e T 4
AN @ AW w7 Ieew fear war wr faEd
e wiw ¥ AW A TGRN w7 e @
d ) o fr & AR 9T e
TRW ATHIX & WA ¥ @ T TWE
T wei w3 ¥ fac Iw AW 0 wAw
fafewnr foar a1 T B

R gen wu wewm W@ W ¥ gex
¥ ahwre foar § fo wgt smmar o
¢ 9w fesm won § @ & amn g
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§ I P ¥ o e oww ¥ oW
et Ayl w1 fawrm w0 wgr § TwE
TR § WX W oA a4 ?

Wt fedre wow: ¥ A% gEAmT W
v ¢ fafewnr =@ & @1 Frmarr wawg
& ogem & fE wr gtw §F gmmm
® gfawr w1 favwr w3 & faw @ g
[ 4]

SHRI D. BASUMATARI: Wherever any
industry is established in the tribul area
because raw materials are found in those
areas, the tribul people are ousted from
their homes and hearths. This being the
case, may I know from the hon, Minister
whether he has approached the planning
Commission to sec that, wherever such a
project is taken up, the ousted people ure
rehabilitated with land for land ?

SHRI SIDDHESHWAR PRASAD: There
is a programme for rehabilitation wherever
industries are set up in such districts. If
there is any specific project in the mind
of the hon. Member and if he has certuin
specific issues related to that, he may cer-
tainly ask a scparate question.

SHRI D. BASUMATARI : What ubout
Baladilla? A number of people hine
been ousted from that place.

MR. SPEAKER : This is a question re-
garding Madhya Pradesh. Please do not
think that the Minister is in the dock und
has to give all the information: that should
not be the spirit while asking the question.

et wpea il ww o & wwd ava
¥ w N ¥ qow wxN g 6 AsT Mmw
¥ are g & wif AEz e s
XAy § v ? afegh, Sreaan wd

ot fvdvat sew T A X AT 919
if qun
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Recomméndations of Press Council of
India on diffusion of Ownership and
O  Control of Newspapers

¥327. SHRI JYOTIRMOY BOSU : Will

the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether the Press Council of India

BHADRA 1, 1894 (54K 4)
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his question is about the Press Council and
that we have rcplied to.

SHRI JYOTIRMOY BOSU : Is it not
a fact that a Committee of Ministers was
then appointed at the end of last year to
make firm proposals? In May this year,
the Frime Minister, regretting the delay.
d the Parliament that the Committoe

have adopted a set of, recc jations on
diffusion of ownership and control of
newspapers;

(b) whether  those recommendations

have been forwarded to Ciovernment for
considcration and necessary action; and

(c) if so, the outlines of the recom-
mendations made by the Press Council and
the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). It is understood
that the Press Council is considering this
matter.

(c) Does not arise.

SHRI JYOTIRMOY BOSU: The Govern-
ment announced its intention in the last
year during the Budget Session to amend
the Companies Act to give effect to what
was rccommended by the Press Council as
far back as 1954. What is the reason that
they have not been able to fulfil the assu-
runce they have given on the floor of the
Housc while trying to meet the requirements
of the members on the Budget ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI1. K. GUJRAL):
The hon. Member has mixed up the Press
Council with the Press Commission. The
question is about the Press Council .
(Interruptions)

SHRI JYOTIRMOY BOSU : 1 meant
Press Commission. am sorry.

SHRI I. K. GUIRAL : do not know
what he means because the intention is
walways very pious. The diffculty is that

was on the verge of concluding its labours.
Eight months of discussion in thc Com-
mittec of Ministers has led to a compre-
hensive Bill which is actually.

MR. SPEAKER
question ?

: Arc you asking a

SHR1 JYOTIRMOY BOSU : I am ask-
ing a question. What is the reason for the
Government to postpone the Bill? Let
the people not get the impression that the
Government is pressurised by the press
barons.

SHRI 1. K. GUJRAL : [ think my hon.
fricnd, when he drafted his supplementaries.
forgot the main question. The main ques-
tion pertains to the discussion on the Press
Council itself. The supplementaries are
about the process through which the Govern-
ment is passing. All the same, 1 am trying
to accommodate him.

1 would like to repeat what said earlior,
that the entire matter is under consider-
ation of the Government and the broad
intentions and commitments of the Govern-
ment are known to this House
(Interruptions)

SHRI JYOTIRMOY BOSU am
going by what the Prime Minister Fas
kindly said on the floor of the Houase in May
fast and also last year the Information &
Broadcasting Minister. Now, this Bill
should have tecn cnacted in this session.
So, whatever he says we will view it with
great suspicion. What is the reason for
the Government for not bringing tke Bill
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for enactment in this session ? We want
to know specifically and categorically.

SHRIJ. K. GUJRAL : The Government
has madc no commitment at any stage that
the Bill would come in this session. The
only thing I would like to repeat is that the
Government is now ssized of thc matter
and the Government stands by its commit-
ment.

SHR1 JYOTIRMOY BOSU : Hc has
misled the House once again. It was thero
in Part }I Bulletin which listed the Bills
coming up for discussion in the session.
On the top of that the hon. Minister says
that the Government never said.

MR. SPEAKER : May be, but, not
committed for this session.
SHRI JYOTIRMOY BOSU : It was

in Part 11 Bulletin. 1raiseditinthe House-
you remenber and he apologised. Today
he takes a different stance. I understand
that the big business is pressurising them
and they are dilly-dallying with the whole
issue.

MR. SPEAKER : This is Question-
Hour. Please sit down after your question.

SHRI 1. K. GUJRAL : I would like to
make clear one thing. My hon. friend
has made wild allegations. T can say with
a great deal of assertion that neither any
big business in this country nor my hon.
fricnd will have any strength to pressurise
the Government. The Government can
stand on its own and its own policies.

SHRI JYOTIRMOY BOSU : All paper
tigars.

SHR1 INDRAJIT GUPTA: Apart from
the fact as my friend, Mr. Jyotirmoy Bosu,
said and has correctly said, that the Bulletin
for the Scssion did list this Bill among the
other Bills which were put down for  busi-

wess - he may say that that is not a commit-

ment, bat at laast we were led to bolieye

BHADRAI,
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that it will be one of the items of business
for this session—apart from that, would
like to know from him that in view of the
fact that this Committec of Ministers did
g0 in depth into this question as far as we
know and as a result of their labours, it
is said that some draft Bill has been prepared
and the Committee included eminent lawyer
Ministers aiso like Shri Gokhale and Shri
K | what p the Go-
vernment from at least introducing the Bill
and then let it go to a Select Commitiee
where all the details and all that can be
gone into ? Why should it not be intro-
duced?

SHRI!
discussion.

SHRI 1. K. GUJRAL : What my friend
is saying is quite strange that the Govern-
ment introduces Bills without finalising
its own policy. The Government does
not finalise its policy in the Select Commi-
ttecs. Whenever the Government makes
a Bill or brings a Bill, then the Government
stands by it. Only minor adjustments
arc made in the Select Committee.

Oral Answers 14

JYOTIRMOY BOSU : After

The basic issuc which my hon. friend
might know is that the Committee of Mini-
sters waa appointed. The Ministers Com-
mittee did discuss. The Ministers’ Com-
mittee did not discuss the final draft as it
was givenlo us.

SHRI SHYAMNANDAN MISHRA
The hon. Minister was pleased to say that
in some form this matter is being considered
by the Press Council. Now, may I ask
whether the Press Council is doing it on
its own or on a reference fron the Govern-
ment ? If it is on a reference from the Gover-
nment, what are the points that have been
referred to the Press Council ?

SHRI 1. K. GUIRAL : My hon. friend
will recall that in the Press Council Act
a specific clause bas bocn laid down that
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the Press Council shall examine the diffusion
of newspapers ownership, etc. Thercfore,
it did not need any reference from the
Government. The press Council is now
studying it in terms of the particular clause
in the law itsalf.

SHRI MURASOLI MARAN : Is it
true that the Government is waiting or
keeping the Bill in cold storage because
the Government wants to wait until the
judgment regarding the Newspaper Control
Order is delivered ?

SHRI L. K. GUJRAL : When the Go-
vernment decide finally as to what shape
the Bill should take, naturally all the factors
will bc considered and naturally one of the
factors will be the judgment of thc Supreme
Court. We cannot ignore that.

SHR1 SAMAR GUHA : I want to know
from the hon. Minister whether he is awarc
that although the progressive section of
our people are for the anti-monopoly Bill,
there is an apprehension in the minds of
large sections of people that in trying to

. diffuse the ownership and control of the
newspapers the Government is trying
to indirectly control the newspapers them-
sclves. In view of this apprehension may
I know whether the views of the large scc-
tion of the public, intellectuals and readers
and others, will be taken into consideration
before coming to final decision in regard
to drafting of the Bill ?

SHRI I. K. GUJRAL : While drafting
the Bill the broad spectrum of the public
opinion will be kept in view and when it
comes bafore the House, the hon. Members
who represent public opinion may also be
able to let us know about the public reaction.
But may I also add that there need be no
approhension whatsoever so far as freodom
of expression is concerned. This Govern-
ment stands committed to freedom of Press.

AUGUST 23, 1972
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SHRI S. M. BANERJEE rose.

MR. SPEAKER : Your leader has asked
a question. Then I will come to you in
the second round but not immediately.

SHRI S. M. BANERJEE : During
discussion you go by Party. In Question-
Hour also, should you go Partywise ?

MR. SPEAKER : Try to understand
the substance of my reason. Once he has
asked, I have to go to the other side.

SHRI 8. M. BANERIJEE : In that case.
let the Prime Minister answer one question
on their behalf, nobody eclse.

SHRI JYOTIRMOY BOSU : Whatcver
you are saying should apply to the Congress
also. Then we will be happy. One ques-
tion for each Party.

SHRI HARI KISHORE SINGH : In
view of the wide interest on this question.
may [ know how long it will take for the
Government to finalisc its policy ?

SHRI I. K. GUJRAL : So far as finali-
sation of policy is concerned, that is well
known to my friend. The policy is finalised.
The question is drafting and bringing a
Bill. For that, I think, Sir, naturally it
takes time. But cannot commit myself
in terms of days and months as to how long
it will take.

SHRI INDRAJIT GUPTA : May I
point out one thing. In reply to my ques-
tion, the Minister said that Committec
of Ministers did not determine the Govern-
ment’s policy and the policy has to be deter-
mined beforc the Bill is brought or given
to the Select Committee. Now he says
that the policy has already determined
...... (Interruptions)

SHRI I. K. GUJRAL : 1 stand by what
I said that the Ministers’ Committee did
not consider the final draft as sent to the
Ministry of Information and Broadcasting.
1 did not talk about policy.
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SHRI S. M. BANERJEE : Conversion
of the Press Trust of India and other news
agencies into a Corporation was dclayed
because they were trying to bring a legis-
lation for supposed to be diffusion of owner-
ship and control of newspapers. I would
like to know as to why there is the delay,
why conversion of the PTI into a public
corporation is being delayed though there
was a clear recommendation by the Press
Council.

SHRI I. K. GUJRAL : The Press Council
made no such recommendation to us.

SHRI S.M. BANERJEF : It was the
recommendation of the Press Commission
that the PTI should bc taken over and
converted into a corporation. This
House was told by Shrimati Nandini
Satpathy when she was the I & B Minister
that this was delayed because of this Bill.
T want to know why the Bill is being delayed
now.

SHRI I. K. GUJRAL : The Press Com-
mission did suggest and some steps were
taken in the past in the light of the Press
Commission’s report also. Wc have also
felt that some further action is needed
and as part of this Bill we will deal with
News Agencies also.
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SHRI PARIPOORNANAND PAIN-
ULI : The Ministr has rightly said and
the working group of the Planning Com-
mission long ago had recommended that
in the backward arcas they should set up
new industries. How is it that during
the yeai 1969-70 and 1970-71, only 91
industries arc set up in the backward
and the tribal arcas out of a total of 752
industries sct up during this period?

SHRI SIDDHESHWAR PRASAD:
Location of industries in the backward
areas is going up in 1969, 17 licences were
given for setting up of industries in back-
ward areas : in 1970 this figuie went up
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to 59 and in 1971 it went up still further
to 76.

st wia fag wter: & 5t wRT ¥ wge
g § o wgh 1w ag KAy § fr garw wre
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SHRI R.S. PANDEY : This is a re-
flection on you. You arc the Speaker;
you come from Punjab: Punjab is not a
backward area.

MR. SPEAKER : Persons cstablish-
ing industries are still backward; it is
suffering because of that. I am sorry [ am
also participating in the discussion. ...

SHRI SIDDHESHWAR PRASAD
Punjab is onc of the most advanced and pro-
gressive States in the world, 1 should say.
The per capita income of Punjab is the
highest in the whole of India.

MR. SPEAKER : It is not because
of your industry ; it is due to our own
industry ; we arc hard-working people.

SHRI RS. PANDEY :
most industrious, Sir.

Punjabis are

DR. MAHIPATRAY MEHTA : Huge
capital is lying idle which came from the
refugees from Africa in the backward dis-
trict of Kutch in Gujarat. What is it that
Governmen! wants to do to utilise this
capital for the industrial development of
that area ?

SHR1 SIDDHESHWAR PRASAD
It is a scparatc question.

SHRI D.N. TIWARY : The hon. Minis-
ter has given the figures of industries estab-
lished in backward areas. North Bihar

BHADRA |,
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is the most backward area. May 1 know
how many industries were set up there
during the last 10 years ? Except Barauni
refinery there is no industry in the seven
districts of North Bihar. May I know
whether any steps arc being taken to set
up industrics there and il so, what are the
steps ?

SHRI SIDDHESHWAR PRASAD
I do not have the details. After the coming
into being of the backward area scheme.
certain new industrics in the backward
districts of North Bihar havo been licensed.

SHRI- D.N. TIWARY I don't sec
any activity therc in opening up of any
new industry.

SOME HON. MEMBERS rose—

MR SPEAKER : Fvery gentleman who
is standing is under the impiession that he
is alone sthnding. He does not know
that so many othcis are standing also.
How is it possible to accommodate so
many people ? I will pick up onc from
backward arca, Shri Mohanty.

SHRI SURENDRA MOHANTY
Has there been any shift in the policy of
industrialisation of the backward areas
in view of Mr. Subramaniam's packagc
plan for backward areas ? If so, what
are the broad features of that change in
policy.

SHRI  SIDDHESHWAR PRASAD :
We are laying more and more emphasis
on the development of the backward dis-
tricts and also areas which are backward.
Such areas are spotted out and project
reports are prepared..............cocciiieiiieees

SHRI SURENDRA MOHANTY
My question is being evaded. | asked a
specific question. Is there going to be a
shift in the policy of industrialisation of
the backward districts and backward areas
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in view of Mr. Subramaniam’s admitted
‘package plan' which is in contradiction
of the earlier scheme of development of
backward areas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE &
TECHNOLOGY (SHRI C, SUBRAMA-
NIAM): There is no change in the industri-
alisation programme. But my idea s
this, namely that pushing in a few industries
alone would not bring up the backward
arcas and make them forward with re-
ference to the large masses of the people.
Therefore, if we take into account the lagre
masses of the people, the package progra-
mmes will have to be taken up, and that
is being worked out.

SHR1 SURENDRA MOHANTY
Is that his subjective assessment, or is it

guided by any objective considerations?
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SHRI B.P. MAURYA : My question
has not becn answered. Will it be the
policy of Government to allocate the funds
on the basis of the backward aicas and the
population of the Scheduled Tribes? Let

him say ‘Yes' or ‘No'.
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SHRIC. SUBRAMANIAM : As far as
financial allocation by Government is con-
cerned, that would be only with reference
to public sector projects. But public sector
projects are only in the heavy industries area
and their number is limited. Thereforc,
generally, it has got to be a case of pushing
the private sector to these backward arcas
as much as possible, and allocation of
specific funds does not arise. But 1 do
agree that in spite of all our efforts to have
more industrialisation in backward areas,
for want of the infra-structure and other
facilities there, even with all the induce-
ments, industrialisation is not taking place
as much as would like it to. But we shall
make all efforts to provide this infrastruc-
ture at least in certain key areas in the back-
ward districts and see that some industries
come up there.
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SHR1 C. SUBRAMANIAM : The hon.
Member is pleading on behalf of the Adi-
basis. These industrics certainly are not
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going to provide any employment oppor-
tunities for the Adibasis, because these
require highly trained men, particularly
the refineries and other sophisticated indus-
ties. In the name of Adibasis, certainly
they can claim industrics, but certainly it
would not be for the benefit of the Adiba-
sis themselves. Therefore, it has got to
be a programme of giving proper train-
ing to the Adibasis and also taking up
industries which would benefit them and
which would give employment potential
to them more than a question ol pushing
rhese  sophisticated industries there.

SHRI VIRBHADRA SINGH : How
many licences have been issued for setting
up industries in the private or public sector
in Himachal Pradesh and in the UP Hills.
which the hon. Minister knows arc very
backward arcas industrially, and  will
Government  give special attention to in-
dustrialisc these areas ?

MR. SPEAKER : That is a very specific
question.  If the hon. Minister is prepared
w answer, | have no objection.

SHR]  SIDDHESHWAR PRASAD
1 would require notice for it.

DR H.P. SHARMA : The reply states
very clearly that it is the accepted policy
of Government to give preferential treat-
ment to backward areas, subject only to
condition, namely that the techno-
economic  conditions would be feasible.
There is a very specific case of shifting
of the oil refinery from Sawoi Madhopur
to Agra. Sawoi Madhopu is a backward
district and the population there is Sche-
duled Tribe. There are no problems of
techno-economic  feasibility.  Even  then,
why was the decision taken to shift it from
Sawoi Madhopur to Agra. Would Govern-
ment reconsider the decision ?

SHRI C. SUBRAMANIAM : This
question should be put to the Petroleum
and Chemicals Ministry.

onc
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SHRI KRISHNA HALDER : Ban-
kura and Purulia are tow backward dis-
tricts in West Bengal inhabited by Sche-
duled Tribes. May | know whether Go-
vernment is going to open ncw factories
in these two districts ”

SHRI SIDDHESHWAR PRASAD
The main question relates to Rajasthan.

st gew WA wowr : & Wi fwd

osaw wEnew Tz 2

SHRI C. SUBRAMANIAM : Hon.
Members do not expect us to have figures
in respect of all the districts in the whole
of India. If the hon. Member is interest-
ed in these two districts, either he can write
to me and | shall give him the information,
or he can put a separale question.

Joint Sector for rapid Industrializa-

tion
*332. SHRI S.R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-

MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether any policy has been evolved
to implement the concept of  joint-sector
for rapid industrialization ;

(b) if so, the broad outlines thercof;
and

(¢) if not, when a clear cut dec
be taken to remove the uncertaintics in
the investment climate 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI  SIDDHESHWAR PRA-
SAD ) : (a) to (¢) . A statement 15 laid
on the Table of the House.

Statement

To secure the rapid growth of indus-
tries ina manncr  consistznt  with
national needs and public intorest, the
Industrial Licensing Policy of the Govern-
ment announced in February, 1970 envi-
sages the coneept of the Joint Sector through
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which a greater degree of participation,
particularly at policy leveis will be ensured
in the case of major projects involving
substantial assistance from Public Finan-
cial Instituti These instituti will
have the option for converting loans and
dobentures issued in future into equity.
In respect of loans and debentures given
in the past, the financial institutions will
have the discretion, in cases of defaults,
to negotiate conversion, Detailed guide-
lines regarding conversion have been issued
by the Department of Banking and copies
of the same have already beon laid on the
Table of the House.

Instructions have been issued that
where State Industrial Development Cor-
porations wish to associate other parties
in the projects licensed to them, the Cor-
porations themselves should hold not less
than 26% of the equity and no other party
should hold more than 25%.

SHRI S.R. DAMANI : This scheme
has beon introduced for the rapid growth
of industries. But no dectail has been
given in the statement. May 1 know
the reactions of the entrepreneurs regard-
ing this scheme? Arc they fully satisfied
with it or do they have any reservation,
and if they have any reservation, on what
grounds, and how are Government
going to tackle it? Sceondly, may I also
know whether under this scheme, forcign
entrepreneurs will also be allowed to par-
ticipate, and if so, whether any agreement
has been reached with foreign entrepren-
ours under this scheme?

SHRI SIDDHESHWAR PRASAD
This joint-sector concept has worked very
well in certain industries, and we want to
expand this idea further. There has been
good response. Beyond this, Government
also want to have some sort of policy con-
trol in such industries where a lot of public
finance has been loaned or invested. With
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this idea in view this joint-sector idea has
been introduced, and I hope that it is bound
to succeed. Since this new form has been
introduced only very recently, therefore.
the assessment and the real position will
be known only after some time.

SHRI S.R. DAMANI : May | know
whether foreign entrepreneurs also would
be allowed under this scheme ?

SHRI SIDDHESHWAR PRASAD
For foreign collaboration also, broad
guidelines have been issued undor which
foreign collaborations are being allowed.

SHRI S.R. DAMANI : What are thc
specific items reserved for the joint scctor,
and will the same terms and conditions
and facilities be given in all the States uni-
formly or will they be different for different
States ?

SHRI SIDDHESHWAR PRASAD
Under the Industrial Policy Resolution
of 1956, we have certain items reserved
for the public sector and certain itemns

or the prvate sector. This joint
sector concept is being implemented in
those items which were supposed to be
left for the private sector.

SHRI SHYAMNANDAN MISHRA:
So far as th: joint sector is concerncd,
one thought is that this sector was not
meant to radically change the IP Resolu-
tion, that is, sectors carmarked for the
private sector or for the public scctor
would be kept intact. s that the position?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMAN-
IAM): Yes, that is the position. But
when in the private sector large investments
have to be made from public financial
institutions, then the idea is instead
of giving loan purely for the private
sector, to make it a joint sector. That is
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the policy decision now and further de-
tails are boing worked out as to the various
alternative form of operation of the joint
sector with regard to financial participa-
tion, management etc.

SHRI P. GANGADEB : How many
joint sector units have been formed till
now ? how many arc pending ?

MR. SPEAKER : This question is about
the policy evolved. He may take a sepa-
rate question.

SOME hon. MEMBERS rose-
MR. SPEAKER : Any of you.

SHRI JYOTIRMOY BOSU : I ama
turn-key project : the moment you press
the button, I am ready.

MR. SPEAKER : I said ‘any of you’
because all the three are quite strong.

SHRI S.M. BANERIJEE : There was
a now item in the papers to the effect that
‘Shri J.R.D. Tata has suggested that TISCO
should be run on a joint sector basis. Is
it true, and if so, what is Government's
reaction?

SHRI C. SUBRAMANIAM : The
question should be addressed to the Steel
Ministry.

SHRI S.M. BANERJEE : The qusstion
was about the joint sector and my question
was following from that.

MR. SPEAKER : Ho is asking a specific
-question to which he has replied that it
should be addressed to the concerned
Ministry.

SHRI JYOTIRMOY BOSU : In view
of what the hon. Minister has said just
now that the of the IP Resol
which they had very piously brought out
would remain untouched, will he kindly
-explain to us how is it that TELCO
is being allowed to expand its production

BHADRA 1, 1894 (S4KA)

30
v
of steel, which is item No. 1in the IP
Resolution, concerning industrias which
should remain in ths public sector, by 100
per cent, and only the increased capacity
will be in the joint sector ?

SHRI C. SUBRAMANIAM : TELCO
is not producing steel but trucks.
SHRI JYOTIRMOY BOSU : I am sorry,

1 meant TISCO....May I seek your pro-
tection ?

Oral Answers

MR. SPEAKER : I have to seek protoec-
tion of the whole House against him.

SHRI JYOTIRMOY BOSU : Why do
you get angry, Sir? We are in a cheerful
mood to transact business, | meant TISCO,
I know it is a tricky and embarrassing
question, but let him answer it.

MR. SPEAKER : It is not relevant.

SHRI A.P. SHARMA : In this policy
decision about the working of the joint
sector, the scheme of workers’ parti-
cipation in  management also been
decided upon ?

SHRI C. SUBRAMANIAM
different question. But labour
pation is the policy accepted.
arisc out of this.

:Itis a
partici-
It does not

Organisation ‘Assist” set up in Bangalore
to help qualified doctors, engineers, scien-
tists and technicians returning from
abroad

*334. SHRI RAJDEO SINGH : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Government are aware that
8 non-profit organisation *“ASSIST" has
bean started in Bangalore to help qualified
doctors, engineers, scientists and tech-
nicians wanting to return to India and
find suitable jobs in the country;
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(b) if so, whether Government are pre-
pared to p ise this organisati to
stop brain-drain and help to rehabilitate
those who return to this country; and

(c) if so, the main features of the pro-
gramme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Yes, Sir.

(b) The *“ASSIST” approached the
Council of Scientific and Industrial Re-
search (CSIR) for general cooperation.
The CSIR has asked the organisation to
spell out what it expects from CSIR in
furthering its service to Scientists.

(c) Does not arise.

SHRI RAJDEO SINGH : Instead of
asking ASSIST to spell it out, will CSIR
formulate a programme to makc it an
cffective organisation?

SHRI C. SUBRAMANIAM : This is
a private organisation. They have asked
for our assistance. We have asked them
what assistance do thcy need. Certainly
we cannot ask the ASSIST to reorganise
itself in a particular way, but we should
know what they mean by ASSIST. Hence
we have asked for clarification.

Response to incentives to start Industries
(Q in Backward areas

*336. SHRI C.K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TEC-
HNOLOGY be pleased to state :

(a) whether the resp to the sch
to provide i i to entrepi s
to start industries in the backward arcas
continues to be rather poor;

(b) if so, the reasons therefor; and

(c) whether Government are working out
any alternative schemes to start industries
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in the backward areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD (a) to (c) . Since the scheme
of incentives is in its early stage of imple-
mentation it will be too soon to judge its
results at this stage. Most of the State
Governments are in the process of orga-
nising these preliminary ar
which are the necessary pre-requisites for
industrial growth and which together with
the incentives schmes will induce industries
to be sct up in backward districts.

SHRI C.K. CHANDRAPPAN : In
view of newspaper reports about the poor
response to the scheme, how many appli-
cations have been received, how many
licences issued and how many are from
the big industrial houses ?

SHRI SIDDHESHWAR PRASAD
The response has not been poor. Alto-
gether as on 1-8-72, we have received 1318
applications. I do not have the figure
as to how many are from the larger houses.

SHRI C. K. CHANDRAPPAN : The
fact remains that the big industrial houses
arc after a high rate of profit and since
starting industries in the rural sector may
not be highly profitable, they are not much
interested in this scheme. It is because
of that that I asked in (c) whether Govern-
ment are working out any alternative
scheme. Are Government scriously think-
ing of working out any alternative scheme
in view of the failure of this scheme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM ): I am sure the hon. member
is not interested in the big houses coming
into this. As I stated in reply to another
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question, it is not just a question of giv- MR. SPEAKER : The question-hour
ing incentives alone particularly for the is over. Wec take up the Short Notice
new pl s and di ize in- Question now.

dustries; it is a question of giving all the

other infra-structure facilities also.  This SHORT NOTICE QUESTION

is being taken up. As pointed out by
my colleague, there has been a good Alleged murder of shri Onkar Singh at

number of applications and they are being Balbir Nagar, Shabdara (Delhi)

processed. We should see how far during SNQ.3. SHRI H. K. L. BHAGAT
1972-73 we will be able to push these things. DR. LAXMINARAYAN

As a matter of fact, the likely expenditure PANDEYA:

with regards to subsidics and various
other incentives would be round about
Rs. 2 crores in 1972-73 on present assess-
ment.

Will the Minister of HOME AFFAIRS
be pleased to state the steps taken by
Government to mect the situation arising
out of the alleged murder of Shri Onkar

SHRI1 C. SUBRAMANIAM : We should Singh. an officer of the Dethi Home Guard,
watch it, and if it does not click, as far as at Balbir Nagar, Shahdara (Delhi)?
the scheme is concerned, it is not as if
we are not thinking about it. We should
formulate other programmes for the pur-
posc of bringing up the backward areas.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) A statement is laid on the

Table of the House.
SHRI VASANT SATHE : In view of
the fact that in these regions, one of thc SOME HON. MEMBERS : Recad the

important requiremnets for development Statement.

is the adequate §uppl¥ of raw materials SHRI SHYAMNANDAN MISHRA:
and‘ then marketing. is the Gov.crnmv:nl We have got a whole bunch of statements,
having any plan to n?eel lbesc regulrcmcn(s but not that onc. We have not seen it.
so that in these regions industrial growth

may take place in the medium and small- MR. SPEAKER : Hc can read the
scale  sectors statement. ({nterruption)

SHRI C. SUBRAMANIAM : When the SHRI S.M. BANERJEE : He says it
industries come up, these will be taken is laid on thc Table. In that case, the
care of —the raw materials and adequate papers should have been circulated.

facilities for marketing. MR. SPEAKER : That is why I asked

SHRI VASANT SATHE : Even inthe him to read the statement. Anyway,
existing industries, the raw material is 1 got this copy quite in advance.
not adequately supplied. Are you going SHRI VIKRAM MAHAJAN : Please
10 take care of them? ask the Notice Office to supply such things
carlier. (Interruption)

SHRI K.C. PANT : On the 21st August,
1 had spoken in the House on the regret-
table incidenis that had taken place in
Shahdara on the 19th and the 20th. Some
incidents took place on the 2lst August

SHRI C. SUBRAMANIAM : That is
‘uite a different question. There is a
& 'neral scarcity. We are aware of it, and
w - are taking steps to remove the scarcity
of -aw materials generally in the industrial
sector.

4] LSS/72-3



35 Oral Answers

also. The situation has remained quiet
sincc the evening of the 2ist.

The two cases registered in regard to
the death of Shri Onkar Singh are being
investigated according to law by the Crime
Branch of Delhi Police, personally by the
Superintendent of Police. A.S.I. Bakshish
Singh, Head Constable Sujan Singh and
Constable Dharam Pal have becn arrested
in connection with one of the cases and have
been placed under suspension. Six other
persons have also been arrested in the
case. :

To deal with violent mobs the police
resorted to the use of teargas and lathi-
charge. On one occasion, when a violent
mob surrounded the Shahdara Railway
police Post the officer in Charge fired from
his revolver. One person was hit and later
died. According to information avail-
able with the police, 87 members of the
public were injured. 280 police person-
nel and magistrates also received injuries.
In respect of specific incidents of violence
21 cases have been registered and are be-
ing investigated according to law. In-
fluential citizens of Delhi have taken the
welcome initiative to enlist people’s co-
operation in the maintenance of peace.

Government  has  decided to institute
a judicial inquiry to inquire into the course
of the disturbances, the adequacy of the
administrative mecasures taken to prevent
and deal with them, the justification for the
use of force by the police, the extent thereof
and the allcgations of excesses by the police.

SHRI H.K.L. BHAGAT : Mr. Speaker,
Sir, it is with a sense of deep anguish and
pain that 1 rise to ask for a few clarifica-
tions in regard to the matter in question.
During the last three to four days, the
name of this great capital of India has
been sullied by ugly incidents,  triggered
off by the alleged murder at Shahdara of
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the Home Guards Officer by a police, officer
and some of the alleged accomplices res-
ulting in incidents of violence, arson and
dislocation of rail and road traffic,—

MR. SPEAKER : Put the question.

SHRI H.K.L. BHAGAT : 1 am asking
the question,—burning and damage to
public property, injury 10 a large number
of innocent men and women and children,
and police personnel, and immeasurable
hardship to the people in general in the
Trans-Jumna area. In the interests of
justice, a few clarifications are very neces-
sary.

Firstly, the alleged murder took place on
the 18th of August, 1972 and the alleged
culprits were arrested on the 19th. Later,
between the 18th and 19th, hundreds of
people gathered at the police station and
told the officers concerned that it was a
case of murder. 1 would like to know
what cfforts were made and by whom and
in what manner and with what prompt-
ness, to ascertain the truth. Did any
senior officer visit these spots? Did he
interrogate any pcople. Did he gather
any evidence and, if not, why not? What
was the prima facie cvidence with the
authority, as a result of which they took
it as an alleged case of encounter with the
dacoits” What was the prima facie
cvidence with the authorities which
warranted a  magistcrial cnquiry—
which was announced ? Could not
the prima facie evidence in regard to both
the versions be shified more quickly to
arrive at a conclusion carlier ? Was the

matter brought to the notice of senior
officers?
What 1 want to know is this. A judicial

enquiry has been ordered into thesc inci-
dents. 1 welcome the judicial enquiry.
The case is under investigation. This
matter of the alleged murder is not within
the purview of the judicial enquiry. 1
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would just like to know, because a feel-
ing exists that if the whole thing had been
shifted quickly, may be the trouble could
have been avoided. 1 want to know why
it was not shifted quickly.

Another thing 1 would like to know is
this.

MR SPEAKER : In the way in which
he is putting them, 1 think he has become
a disciple of Prof. Samar Guha. Let the
Minister answer the questions.

SHRI K.C. PANT : | have already said
in my statement that among the matters
which the judicial enquiry will cover is
the adequacy of the ad
taken to prevent and dcal with them. The
rcal point which my hon. friend is referring
to here—the question that he asks—relates
to the possibility of the incidents having
becn prevented or the possibility that it
might have been prevented had certain
actions becn taken earlier. This is the
crux of the matter, and this is one of the
points which the judicial cnquiry has to
go into, whether adequate administrative
measures were taken to prevent the inci-
dents that happened. So, [ would beg
of him to leave this matter to the judicial
cnquiry, because | cannot possibly, off
the cuff, give a finding on the matter which
will be looked into by the judicial enquiry.

ative

SHRI H.K.L.. BHAGAT : Sccondly,
the Home Minister assured us, and anno-
unced a judicial enquiry on the floor of
the House, on the 21ist and he received
complaints to the effect that on the 2ist,
in Balbirnagar cxtension, in Loni Road
and in Bhagwanpur Khera, a number of
innocent persons, men and women, wére
beaten and received injurics at the hands
of the police personnel, who cntered into
their houses.  'What action has been taken?
Has any enquiry been conducted into this,
and what action is proposed to be taken
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against the persons responsible? A very
strong action is called for against those
responsible for all this,

SHRI K.C. PANT : At this stage, if
you will allow me to make a personal re-
ference to Shri Bhagat, 1 would like to say
that in these whole serics of incidents,
Shri Bhagat has been very helpful in deal-
ing with the situation. (/nterruption) 1
would like to say so because many persons
have visited this area~after the incidents,
but he was there during most of the inci-
dents. 1 know this because 1 was in  touch
with him. He mentioned it, and others
also brought it to my notice that certain
incidents have taken place in Balbimagar
on the 21st, and he visited the arca. Some
of our other MPs also visited the arca on
that very day,--Mrs. Mukul Banerji, Mrs,
Sheila Kaul.

SHRI JYOTIRMOY BOSU: Not any
Opposition Members.

SHRI K.C. PANT : 1 said, on the day
of the incidents. As far as 1 know—speak-
ing subject to correction—all the Opposi-
tion Members, except for certain Jan
Sangh people, visited the arca Jater on.
1 am sure, they will give me names if there
arc any.

As I was mentioning, these incidents
werc brougut 10 my notice. But thesc
are also within the purview of the judicial
inquiry. It is within thc competence of
the judicial inquiry to go into these inci-
dents that have taken place on the 2ist.
So, we will have to await the result of the
inquiry to find out cxactly where the blante

Ties.
SHR1 H.K.L. BHAGAT : Sir, the
matter relates 1o my constituerey.  Kindly

permit me (o put one of [wo questions
more. b will be very bric

MR. SPEAKER
Only w0 qustions are allowed 10 him.
1 1 allow it in his case today. 1 will have
to do in future also.

: We po by the rules.
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SHRI H. K. L. BHAGAT : Only one
question.

oW WET - W9 FAeRd A fifa,
Ffefeww & &

SHRI H. K. L. BHAGAT : The Govern-
ment has ordered a judicial inquiry. There
is a fecling in the minds of the people that
if those officers against whom the comp-
plaints are made are there, how the inquiry
will be fair. Secondly, a large number
of innocent people have been arrested.
Is the Government looking into their cases?

They should be released. Is the Govern-
ment taking any action in this connec-
tion ?

SHRI K. C. PANT : My hon. friend
and my other friends whom 1 mentioned
before had taken up this matter with me.
We have gone into this question. 1 would
fike to make it perfectly clear that we
do not want (o pre-judge the guilt or
otherwise of any officer. It would be
very wrong on our part to do so. But
since it has been said that it would assist
the inquiry if some of the officers are not
there, we have removed some of the officers
from there, the S.H.O., the S.D.M., and
the S.D.P.O. 1| would again emphasise
that this is neither presumption of guilt
nor that anything has been donce in connec-
tion with anything which will attribute
guilt to them. 1t is only in deference to
the wishes, of the hon.  Members who
said that it will assist the inquiry.

So far as releases are concerncd, some
releasc  have been made. We have asked
the L.G. to look into these cases and see
wherever it is not necessary to keep people
in prison, they are rclcased. We would
be the first to say that they should be re-
Jeascd. Some releases have already been
made.

MR. SPEAKER : Dr. Laxminarain

Pandeya.
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To WHAIIAN VI : Heqs1  WEILT,
wiwe faz 3 77 & a W arfor @w
N v g F ag gfaw § faw ogw
§ AT AT X AmeT wfgeHi Y 97 7
fag £7, M3 A 9T ¥ W &7 G 41,
I %1 azi @ frew &7 Ao, a==t
w1 fom were & e, wdE m@--1g 9w
% fod aE woATs @A &L ...

Q% WPWM §EE 39§99 XARY Fal
q ? ... (wowEw). ... ..

Sl FON WA €AW : IF FW @3 TOMA
2 o FETa AW AW AL

o wiaTow  quedw: §4 vE ar
JaEy &1 At Apr fomr, & At @y &
&% W 911 19 wAT ¥ Aafer e Ay
s & T o Ay g @ 9w & fm
JawErd afw w9 &1 gfw & faw v oo-
T ¥ WM § "o W0 To ¥ I F-
frar =gt ov @t W, fara oawi v w7
froqoe AW #1 oA, ;3w aforr
% farg &% Fawr # af 27

g--fra aafedt &1 gfaw & ;A-a8 7T

qEEr 3 A7 IT § faenw gqE oAEEE A
fet ¥ s 08 syfaal &1 wrEA & WaW
fea m@ # WfT ¥ 39 &1 Srer amgm ?
fow wov 7 gfew gE AwE @ s
g A Atz § I & favg W frwm o
3 ourE @ A IT ET QWA BT W@ & W
writ @ & qiwm @A @i

T—wiwTe fag ¥ g & 24 92 AT AT
fem w® A 1 AN FEAE AG A
w, agi ax f& gfre 3 wAwe wem
TaET w7, OH wEAT w@wy &0 fE gyl
¥ gauv g &, W YET § wARA T
garcgal & wrf, & o W@ g
fexa & frd ®7 dE @ AT I8 &
faars wr T § w€ ¢, @9 @ fax
gfew wfgwrfadl ¥ = geareres # wm fear,
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I & fgemw sar aadr Ay wE? & °%
# arm W g fo WE & 9w gfw
ufysrt ¥ fawm, o & w1 vw =fs
A wa gt wm s gE?

TN ¥ e TR ¥ e gz

e frdi & mar fom w1 ATeTe AeeT
Awd ¥ wamd @ ) AR AR @ o
W A E, AW aEmEn oA @ osw
form 9% ¥ ™ W AwA F ATET wwAd
W OE, AR IT W AT & A q AT
afaw ww A Gwow & aw g€ § W
1w o @ R ?

Y g W 9w mEgE WY, AT}
qEAg AT Y qw wW ¢ f& M weEwm
az & gf, 7 anfos wiw ¥ wfwe @
B0 am A R, 3 W Afaw wiw #
mfe & § 39 9T H Afaw i gRi
wafel wET Ao A W @A wA §, @
T4 IN ¥ AFA W A E

FET A% WAl W Ged w7 oFae
W ag ger 3 W oaga frda f, ow o #
A T AR g oAt g9 wrA § fe oW
TR A9 E, q WA WG, gH A@ A WA
A agy ¥, wfar wfae ww ww@
w® E1 A& (AT gw %1 9T &%AT g,
IE AT AW AGA W AER, WA T
Lis IR o

urt & qo1 f§ few wiwar & a2 9
w1 FE w1 dr—Ate 21 %11 WA
7 wfewe agi 97 4, & W wam, a@
A1 &7 9T o WI¥o Wo AW ¥ WIEHT,
o Mo aitrg W T ¥, werw b
e a7 @ W Wz AW §A g
R mew oW G owar own, g R T @,
T H am @ Ak B, g TEE
S ¥l Aver war a1, fam B ATE W
WET AT AT &1 w91, ¥Afad ami
w3 &1 A« % faq of @,
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ofe e mw @ Wb AW & wReAd
¥ waum A ud 3w ¥ oaw Wk @@
gt few & oy wa s fr, & 28 waar,
Afer w0 gwm oz R fe vl ewen A
F ®m oag @)

gt A% Tax g wfewEr w gEw

39 X g W eraEd &t WA
urit wT & v @, Afex qg wWgA 9N
fe oz gfm wafor & aq g€ & & 59
e ~fes s & @ R, e fAd 7z
TR R A% wEgE W 6 S ars
g W g1, T W A wiw # W0
Eicui]

WMo weAY ATOWY aredy : TAfEdi W
T4 N H A9 2, IT 9T AQA WX H
wifrm N wr @ § Afe wafeai fans
ad, 37 % AT & w9 K w7 w440 &7

sty wx v B o A—& ™ oA
o AR v fr W zaE g9 AR WO
qtm fer @ ofs Adr o7 gf &
fodt &3 we & @ foar ar & azi & A9
wifterd ®1 g7 7 gRa waz ax faar

st www wwalt : weme o1, & Ao
B4 § TEN §B 910 Al XNAT WEA
f—aTo 21 ®1 2 AX AL, ...

www W W W qfeR )

st wgw ol & wE TR p--an
am = ¢ f wfeal & 397 §5 @A
g v & fraogw oW wefwEr b ovR
Far AW a8 orm oWy £
Tz Or% Tvg A OEY, AT ga A gz ot IAr
¥ fe a1 afgad sewe g€ 8, 29 mn A
I ¥ qor fv am fon & fAq waz g8
g @ g% on war & Wy 39% afr W7
gfa & mrg wwEw 9w T @), o &
LS I AR CIEER O+ OF S
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qem 9redr g fo o difedms ol aw
fodfl wg wder @, fedr 9w awen
AT 1, wen sawy A1 S dw ¥
HATT O1, IW A A q I KT WHLA
IN TNE &F I qQET F FEAT T qURAT
wifaw & ol 1 & e A@rii w7 IFATT
A oiRE &1 IEATET S R
Foqmar, & SeAr wE § e fafeer amea
9 % fa@ w1 oew &, AR 39 A AR
RO o & at F o o Aw g
afei—ew 97w A g wfer

Y FeroRY wgen : e AT ATH AT |

sl wgs ai : wwEw 9 T fear
(vaam)

W oag A7 ¢ f§ 6 TE Az 7T -
FUA gOT 91 W 0% TR AT AT AE
qfas & & A @ T wn) giee
W AW geT A 4 AfeT 39 a®
qfem & Gmi T@ A @ gfew 7 e
e A o qg A@ AN WERT A
(-4

sft gonr W 9w werw Y, & A|W 9%
ar wwar g, fFr ¥ w9 oqw ek
feomit 7gT & 3 A gy wee § fw
T & @A T AR { A AQWE AAET
T FW TET F Ag AT 9F A 21 AT
w &M atar w1 fawwr Aifew s arGa
® o Fa oxfafaRve &1 fawr W G,
FR o7 977 faw of ot Afew 21 aTow
1 847 q¥gE wAEY 9 7 ogear fasr
f& N 9% ¥ @A &7 ARG X A
Y I IAET & 7AW § qAeE & W7
wmg fear fo ag & Fw W orEA gn
g wET ® a7 %% fo dlo A7 W
oy €1 afem IEW ad A wwwr e
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faw B g I O a7 ag wIAr ;A
g w1 179 wEW agi freeT goy g
qor 3, awr ¥ w7 9T S § o
(warwaT )

st aTEw wa WA wETT §owAT
w8 ¥ go wEagr g€ W ? eAdr aAaqn
feafa & 179 9redr %% a0, *30 F1§ AT
gé? wam wifeq &r & Famy gar Wt
398 #€ ot wzar Al gh. .. (sawEm)
This is a question about atrocitics on the part

of Police. How is that
(Interruption).

relevant  here?

SHRI JYOTIRMOY BOSU : This is an
unprecedented  police  atrocity in Dethi.
There was  house-lo-house raid on 2lst
August, two days after the happenings,
from | to 3 P.M. after the Minister had
made the statement at noon here. They
have crcated Frankenstein of the Police.
A beautiful editorial has been writlen in the
Indian Express which says that it used the
Police for political purposes, to further
their cause—the cause of the ruling pany—
during the last elections; now you cannot
control them; they will take liberty, etc.,
etc. This is an example that we have and
we must take a lesson from that.

Even on 2Ist August the Police had pre-
vented people fiom going to the local hospi-
tal for first aid, admission and ticatment.
They had gone down to that extent! Ther:
is another problem. This statement was not
citculated to us. ..

MR. SPEAKER : It is a brief statement:
he has read it.

SHRI1 JYOTIRMOY BOSU : We must
get it examined, Sit, what Cock and Bull
story has becn given.

My questions arc these, if the hon.
Minister will make a note: on 19th and 20th
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August, on both the days, how many were
trcated in the local hospital, how many
people were admitted in the hospital, Daya-
nand Hospital, how many people were sent
out of Shahdara, because they could not
provide bed, to Irwin Hospital and places
like that, age and sex of those Who were
involved, who requircd medical artention
and whar sort of injuries they had on them:
on the 21Ist August, in Balbir Nagar in Gali
Nos. 4, 5 and 6—which we visited and
where we made thorough enquiries—how
many persons were admitted in the hospital
for first aid, how many were sent out of
Shahdara for trcatment in Dethi hospitals;
the number of persons arrested so far from
beginning to end; how many complaints
have been received from people about police
atrogitics, pass, s hing of or

wrist watches, ear-rings, etc.; whether the
ptemises of the policemen involved were
scarched and if so, what are the items that
were found; whether they have any infor-
mation with regaid to Mi. Bakshish Singh,
the police officcr, whether at  any time
Goveinment had any recasons (o suspect
that he was involved in smuggling and other
anti-social aciivitics; whether any Minister
visited the Shahdara aica from that date till
today and if so, what did he sec and if not,
the reasons therefor.

Now I would put a question (o you, Sir.
Would you bc good enough to allow a
full-fledged question under rule 184 so that
we may undeistand the whole thing?

SHRI K. C. PANT : My hon. friend has
referred 10 the action of the police in gene-
ral; he has also referred to the /ndian
Express editovial. 1 did not know thai he
was such a careful reader of the Indian
Express. Heie is an incident which is
localised and in which a judicial inquiry
has been instituted. 1 do not think any
gencral sweeping remarks about the police
arc warranted from the facts that are before
us on this incident, and whatever is the
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truth, whatever are the facts, they will come
out in the judicial inquiry. I would, there-
fore, ask him to receive his Jjudgment till
the judicial inquiry has given its findings.

About police having prevented people
from going to hospitals, nobody has brought
this to my notice so far. As I said, many
of our hon. friends werc there. In fact,
onc of the members of this House told me
that *here was one incident in his presence
where a lady was brought out and imme-
diately the police offered. . (Interruptions).
I cannot say ‘ves' or ‘no’ o this. If you
went there and saw it with your own eyes,
T will natwally accept what you say, but if
it is hearsay, you would want me to make
an inquity. ..

SHRI1 JYOTIRMOY BOSU' : Those who
had suffered at the hands of the police told

us.

SHRI K. C. PANT: | am telling you
what a member of this House told me.
He said that the police immediately offered
to take her to the hospital and get her ad-
mitted. 1 do know of a couple of other
instances also where admissions have been
given in the hospital. I cannot giic the
number, how many were admitied in the
Shahdara hospital and how many ousside
on the 19th or on the 21st.  As 1 have said,
nobody brought it to my notice if there was
any problem in this regard, if anybody was
deliberately prevented. . .(/mterruprions)

SHRI JYOTIRMOY BOSU : He is not
giving any relevant information. This is
elcmentary information.

SHR1 K. C. PANT : He asked about the
number of persons arrested. The number
of persons ariested is 126 for specific offenc-
es, and under preventive proccdure S8,
Some of the persons are what go by the
name of ‘bad characters’ in the police re-
cords, and so far as other persons aie con-
cerned. some have already been reicased,
as 1 have mentioned in the beginning.
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SHRI JYOTIRMOY BOSU : How many
complaints have been teccived?

SHRI K. C. PANT : I do not know how
many complaints were received and by
whom. But T do know that the number of
cases registered is 20.

SHR1 JYOTIRMOY BOSU People
came out and said, “My car-ring has been
snatched away, my wrist-watch has been
snatched away ! ...

SHRI K. C. PANT : 1 do not know if
anybody has complained to the police
station. Whatever information has been
given to me direcily by the membets, 1
have told you. So, this covers many ques-
tions. 1 do not know how many questions
you are allowing for a Member.

SHRI JYOTIRMOY BOSU : You had
said in your wisdom the other day, ‘I shall
be liberal. s it not a fact that 11 bags of
sugar 100 wrist watches and a bag of
cashewnuts were discovered from the house
of Inspector, Bakshi Singh ? This man was
indulging in smuggling activities. You
allowed this question. He has no right to
sit down, Sir?...(Interruptions). About
Inspector, Bakshi Singh, [ want to know.
He is withholding the information.

SHRI K. C. PANT : Whether his premis-
es were searched or not, | do not know, but
his house was half burnt by the mob on one
of the days. 1 do not know whether it was
searched, but 1 do know ihat it was attempt-
ed 1o be buint down and perhaps 50°;
burnt down.

SHRI JYOTIRMOY BOSU :
witholding the infoimation.

He is

SHRI INDRAJIT GUPTA: I am not
in the least bit anxious to obtain a certifi-
cate from the Minister. But, nevertheless,
to put the record straight, 1 did happen to
be on the scene. that is Loni Road and
Balbir Nagar in the early afteinoon of the
21st.  You may recall that at about 4.30,
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when I came back, I came straight to your
chamber and gave you a report of what 1
had seen.

MR. SPFAKER : That is correct.

SHRI INDRAJIT GUPTA : I am not
claiming any credit for this. As it happen-
cd, 1 along with some other Members of
my Party from Delhi, was an eye-witness
to what was going on in Loni Road. thadt
day. T do not know exactly what had
happened on the two previous days. T have
no eyc-witness account. But 1 am quite
sure of onc thing, that on the afternoon of
the 21st, on Loni Road, on boih sides of
the road and in Balbit Nagar, therc was
nothing going on except what the Police
call, a mopping up opetation. We are
accustomed to seeing it in Calcutta for the
last several years. We know what it means.
Houses and shops on both sides along the
road are broken into, everybody is dragged
out, beaten meicilessly, kept squatting on
the roadise until the Police van arrives.
Many of these. 1 tell you. they were just
weeping, they were in tears. They were
rickshawalas, milkmen and gowalas and
some are children. The workmen of some
factories, of some rolling mill in Loni Road,
were just dragged out and beaten up and
kept squatting on the road till the Police
van arrived.

What 1 want to know is this. If 1
may give you onc cxample, for example,
there was an accident case. There wus a
man who had his leg in plaster for several
weeks before.  His name is  Jawaharlal
Mittal. He is a shop-keeper. I met him.
His address is 1439A/46, Balbir Nagar.
He could not walk because his whole leg
is in plaster. Even that man was beaten,
dragged out and arrested. Then, one Mrs.
Anthony and Mrs. Parveen Bala, these
two women, were beaten up.

One of the terms. as I understood it
from his original statement, of the judicial
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inquiry is the allegations of excesses by
the Police. what I would like to
know is that if this type of people whom
1 encountered, saw and talked to on the
21st afternoon and who are probably the
most likely victims of excesses by the
Police, were arrested and kept in custody,
then how will any evidence be coming be-
fore this judicial inquiry on excesses?
The very people who had been the tar-
gets of police excesses and victims of these
cxcesses, a large number of them, have
been indiscriminately rounded up and held
under the Preventive Detention laws—
how are they going to give evidence about
cxcesses unless they are released? That
is what 1 would like © know. An at-
tempt to terrorise people into not giving
evidence was very much evident there on
the 21st. 1 would like to know from him
whether in the interests of an impartial
inquiry which he claims is going to be
held, he will at least see that all these
innocent type of people who are being in-
discriminately rounded up and who are in
the best position to give evidence about
these allegations of excess, will be set at

Now,

liberty so that they can freely give evi-
dence. Otherwise, this inquiry will be all
farce.

SHR! K.C. PANT: My hon. friend

did not take the trouble of letting me
know that he had been there on the 21st.
Interruptions).

SHRI INDRAJIT GUPTA: Why should

It is for your Ministry to read the
papers and give the information.

SHRI K.C. PANT: Otherwise, if he
had shown me the courtesy which friends
on my side showed me, I would have cer-
tainly mentioned his name. It is no
question of certificate ...... (Interruptions)
I would have gladly done so.

His main question is with regard to the
people held under the Preventive meas-
ures of Law and whether they are innocent

1”?
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or not or whether they will be set at liberty
or not. As for as my information goes, the
people who were arrested under the Pre-
ventive measures, these 58 persons, are
what are known as bad characters.  The
others are under specific charges and for
specific offences and as I mentioned in
my first reply, the LG is going into it.
Already some relcases have been made. It
is ncither our intention nor the intention
of the LG nor the intention of the admi-
nistration certainly that anybody who may
be innocent or who might have been
rounded up because he happened to be
there, should be kept in prison. I have
already said that. That is going on speedi-
ly.

SHRIMATI SHEILA KAUL: I want to
know from the hon. Minister whether onc
Sheila Devi, a Dai, and Shanti Devi are
still in the hospital, when the Opposition
Members have said that no person was ad-
mitted into the hospital, and there was a
rumour that Sheila Devi had died, but
when I went to convey my condolences,
she was alive.

SHRI SM. BANERJEE: Who said
that?
SHRI K. C. PANT: | mentioned that

some persons are in the hospital. It is
in my knowledge and I did hear this
rumour at one stage and 1 have also
checked it up, and 1 am glad to report that
she is alive. In fact there have been
many occasions when things tended to
become peaceful and some rumour or the
other had been started and this was res-
ponsible for recurrence of many of the
incidents. 1 would appeal to the people
of that arca to beware of rumour-monger-
ing of this kind which is indulged in by
persons who arc interested in seeing that
the strife is hept up.

SHRI SEZHIYAN: Till the 2Ist and

22nd August, right from the time of shoot-
ing of Onkar Singh on the 18th, first reports
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in the Press gave out that the police offi-
cials were in search and also in pursuit of
a dacoit, and when he was strying to es-
cape, the deceased Onkar Singh was re-
ported to have been shot dead. I want
to know from the hon. Minister whether
the Police Officials hud the opportunity to
settle their personal disputes by resorting
to such anti-dacoit operations and, if so,
what steps the Government is thinking of
to stop all such misuse of powers by the
Police in the name of anti-dacoit opera-
tions?

SHRI K. C. PANT: As far us [ am
aware, the FIR that was filed said that
these persons had fired on three persons in
the Police Party and, therefore, they had
retalinted. The whole things, are being
inquired into. 1 do not want to go into
detail. Obviously, if anything wrong has
been done, the guilty will be punished.

, SHRI N. K. SANGHI: What h:ppened
in Shahdara is really lamentable und there
is no doubt that the Police had failed in
its intelligence, in its strategy and lcader-
ship. However, I would like to know
from the Minister if he would inform the
House ns to whether any curfew was im-
posed on the 19th, 20th and 21st.

If so. for how many hours the curfew
was imposed? 1f no curfew was imposed
to dcal with such a serious situation, why
was it not imposed? The situation was to
very bad and such a serious thing had
happencd, and so why was it not imposed
beforehund?  Has he got any information
that the deceased Onkar Singh is a distant
relation of an erstwhile political leader of
u.p.?

SHRI k. C. PANT: About the second
part, 1 have no information; so far as the
first part is concerned, curfew was not im-
posed cither on the 19th or on the 20th
or on the 2Ist. Sec. 144 was promulgated
on the 19th and these decisions lie with

local officers on the spot. It is very diffi-
cult for me to substitute my own judgment
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in the matter. But since he has asked
me a question the only reason that I can
think of for not imposing the curfew is
that even Sec. 144 was not being obeyed.
There was an assembly of persons in large
numbers; mobs had collected; rioting was
going on; heavy stone-throwing was going
on; jeeps were burnt; some vehicles were
burnt; trafic was suspended on the G.T.
road; rail link was suspended; sleepers were
burnt; all these things took place during
that period. The imposition of curfe\:r
would have meant the use of additional
force and a more serious situation could
have arisen where firing would have had
to be resorted to and so on.

Sir, 1 don’t want to be misunderstood.
T am not interested in ‘white-washing’ any-
thing; I am not holding a brief for the
police in this matter. The D.C. and the
D.I.G. were present and their main con-
sideration throughout had been that this
whole matter should be dealt with, with
as much restraint as possible.

st wTWTY T W T A S AT
T usg o § 919 faar q@ g v 21
aw ® JYET F A HITA IATAAMT
¥ gl 9w & www AT I K 9 AL &
o gEa far @1 ¥ERwAw & afagi
¥agk o 7 aF & @9 § grec ¥
st Az @ gf o, #Y azi 9 w7 37 K/
FAwTa grfE € & W T oaa@ &
an @ W f& awmAl AT 7wy
@t &7, gfm & R M af § 37 7 q9ET
w0 o1 wifor £ 7R w9er A fi oA
G 7 o @7 AW IASAET 91 qF wWHAr
Y, 3T ¥ 9T & ATAT 1429/8/20 &1
# 37 ¥ WX T 911 AF GETA §OTH
& gma wift oA ®oAwm & A I
® et W omar, 1a20/mE/o4 I OE
g e e A vl fe owRr T
fr o a@ ag few feafa & 21 3z ofed
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WA ¥ §) ot & A, @ wew
feelt W& ©OW & I weAd W
sww wwt @ drer w9 ¥ @ A
¥ odawe g &) & 99 ¥ faw wT W
g1 & S W § fe s om s
ur faar @ & f afews oeEmEQ w1 WTET
gwt & fom & srw ww 3w gwr? wify
Y T I A i g @y oarh @@
T e fad 3 W G fer mar e
IT W WA § W T v w%
w NS awa w o S e SR
Fremar ary & W@ 9T & TW oW ¢
felt & w1 X K fen T, o™ &
37 @iy wf W o S oo @ oA g
FTAAT &9 A6 T &) @A W weqw
zn %, Tomw o ¥ fw & ard Wik A
& &= ¥ feslt & 97 & w1 ow A g
t wn gfew @y ag ¥ §? ammw
e g I Wy & 9T 9 &1 fm
qEET AT W W9 pe fawr s o}
IW F 9T 9T AT KT I Y AfgAmi 9T
T AT wETAT 1 qg wgi A% IfeA
27 IEiT reard e §, faefeai amdr §,
AigAEi ¥ AT wwr g oWk ¥ oW
qxft g1 &7 ag agx g€ & 37 @ fAw
w7 wrar g miw wfgamai w1 der @
& o&r frafa # e X %91 ToefE AT
wrr EY

& waay wigw § fx smw s fax
W A Ay gf, I ¥ S o i @7
qT T AR WA ¥ OqF «W A A
¢ fe gz s & wolfe aré amdy 2
w17 gam s %, ot R
AT & wgT & gfm arei e seaTa
o 9y FAr R ar A0 7R § ) oarn
f& zoe wqET & w1 g o Fwoxw
T A% qMAT AFA §1 qAWAA § 77 0%
wrEHr € €y gk, fed & mvg G
Fg o wfgg) & o 9 1 & dur
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wa e g fe 21 are w1 et WK
T ax & fv § @ @ AR g2 qfew
el ¥ A e AT @, TRl W) 2T
T FA & fag, 3w § aw I W
afaw sv ¥ ox fo7 F Wi oAg N7
g ¥ ¥ wW @ ww feo T |
I @ % & § YT ATAT ATEA A
& wraar wew g fe awi wadr wif gen
¥ ofm o wW @ ¥ oA 97 w9 A
TR 97 A AT qrA oG9 1 ER el
@t gAard) & a7 W W wWwAr g
e ...

W WEWW  uTAl 9y JeRt AnrA
aford

ot wTWw vw Wit gw 3 g qe wwt
wl @ W F wE € oam ogw o€ W
Arfen sqvaw qu7 &7 vaTHA i & wITA
& g% TR E 1 WY AT 7T Q%A 97 umafe
i w7 § 7

TSN AR W AT AT ¥ T R
w g qfed

&t wrww T W & &1 9 qeA
A g (1) @ T €T AT SEIEmT
a1 fam & w79 & @A gE W (2)
ANfaw 63 1% T N7 TG wA T
TAAT AT WEAT 9T AT A7 AAXA q R 7
(=rwam) |

st g W 9% AT AT At g
A % TR} W 9EA T A A
™ I & 2 qw 7 (mwam) a7 awT
t fx aw o gt gt fe o Avn wifa
N7 wEFq Ty ¥ AR vrA Am R aA
T oy W ) @A ) e 3w @
T W BE @t odroA et mafr Fe
()

ot wwre oW Wit w7 oag 827 g
w1 Y 7 wWe qwAT €1 grar gy Iw
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W oury A e g g mw T w ™
TAAfAE AT AWM wT @ wAwR §?

Wt wmaaa faw: wyew Agm, #
AT FT W ITAT ARA F 1WA AL
TC AAAG WY A F¥F IA § UE WIS
AT % UR AEAY AgEg & FA0 &
Qg g fFomm 3T 81 T #X 6K
wHY AEIRE A ST I IT K1 ORET FO 2|
a7 fasgA war @ g oW ATl 9
% ATz § wif WdT WAy @MW A1 a8
'R @=fe7 ¥ atzw AT @vA gty

Y go ww da: qF AW R fE A
Alg 7TEg 1 IR oAM qg ¥ IAX wA
ar, T3 A1 T w0 4T

st wEAA faw:ag T @A &) oW
wu gfac* & wsgw wERw, w9 § @@
TG pLoWT IA wT fEarr

st g WA GA: 93T W17 IH WX &I
fazgr ®vfaa

W v faw: 4 39 7 oAd e
7 a1 &7 77 ¢ Ha §1 oF TEEqr S
AT IIA0 AT |

WEAN WART : TEA WM AZ W AT
=rfwa

ot wnaraa faw: @ oA, 87 oEedr
LISETE RS2 (IO

asaR ARG : AT
T KE, AT AIT IN

g & f& & ®r§ O
AWM W Aqw A

ot rqrRaee faw:ag 8?7 ag o W@
mua A1 AL B W@ wEETed o 3w &
ary wqr ¥ ow wfzgd f& wamfEamdd
g oAx & znear, AAY g 7 A1 AN
wE ¥ WM IF AT a § owedq §
39 1 qAqfAQEEY A wr")

7*‘7~‘Expunged as ordered by th; Chx;nr_m
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W W AW onE g A & fad
IT Y SuET q qA g RE

Nt wrm R TR M9 0F AR
1§ Ta dAwr FIq A g @AW F faw
sAafeaTdsY g o9mam . 3y w@ & awAr
"9 W Y IW AT A A §7 ) A7 aqawqr
w1 AT g

wwEw ARG W ST 3T & g% weEi
9T AT 911 #% IT ¥ w7 fEomw AF
ARG f& Fr guT1 FE A W 3w
7@ warRr 38 ®7 @ F gz A Aran
7

@t v fascwe q g AE AT
A AT wEeqr w oma g AR Y
LAl C L]

N wTwTe e A A wATS AT
wt wEeg A A8 fom | IEwr S=na A
g ®T F WA WA § AR AT 6T
wr 7

st wemAE fAw W artt R g 3w

A9 AT ®7 FAM K uw A9 @ AW
AT § M wAwfEETddr g oW s
fordard ®1 sifad

Why are you escaping your responsi-
bility? I have risen on a point 6f order.
Whenever it comes to a Minister, our
observations are not allowed and when
any hon. Member, rises on a point of
order, there is no observation from the
Chair.

MR. SPEAKER: Let him Kindly listen
to me. I had asked the hon. Minister to
get up and explain. But meanwhile the
hon. Member had got up

SHRI SHYAMNADAN  MISHRA :
What explanation was he giving? The
observation was to be made by you on the
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point of order. Whatever observations had
fallen from his lips did not require any
explanation. Please go into this matter,
namely whatever he has said

weUW  WEWW : T4 W W grIw H
wgr & & azw g w7 oft w7 od s
& A g ?

st g ww gn: &7 gy wmT -3
T & oA W qar @ & At
& T A EF

am gz § fe ¥ o ww @ A--3
Tk fam o@er F, 4 @® g oam ¥
O §AF! AAE % & &, & WA &y q WA,
AT I A9 AR g T & &
AR

FE A% A S & A KT FEH §——

s Y Trw Q) aare fee § A

st gor W o T A% S S wr
v &, # ST T WRT FOUW PN
am A@ v § & wvar g

Q% AT WYE WY 7 #R &E TR
%7

! go wx dw: w9 &7 Qfwa, & WA
AT

fi—-gz wg ¢ f& wfe w7 sgaear
0 @A ¥ fAv ggi ox I @ Im
T aa w8 v 9T R g ¥ amv
W oag gg A F1 @ R guir #ni (fre-
@iw) &1 91 T@ w IEET qedfr w@
& g % faers &1 s sfera
T A w1 SR qET 7 oo 9 oA
T Y @) xg xwwr wgEa ¥ vk €61
tafau &1 wawe #Y a1 sfem
It N & fam e amm oA & fer WY
oI tAw sgfera &€ 3w e g A1 A
faggs ¥ ww A wr & @1 W AW
S W g wf &% W Aw g
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afem owt a6 qEt w1 ama & o ana gk
¥ ag & owod R T

& WTWTe T W " "arE &7 3IAT
a1 WA & A

WTW ARG YR R ¥ v we
arfer & fad &1 fom wiewz ¥ wET Az
wex vewmr fem p Az eemfeardeadr 80
# wez e

SHRI MUKHTIAR SINGH MALIK :

He said something different. Let him not
twist matters.

W vomere fRvc T @7 e wm
q3T

SHRI VIKRAM CHAND MAHAJAN :
If it is said that his actions are nct in conso-
nance with his words, what is wrong with

it?

oW wgwRw I aim A fem #,
w1 Mt mfew A wfgE

1 know it: specially in this context, I am
going 1o expunge it.

grem %1 oy dwr gEr dmw a1 &
FZAT oNF a7 X A1 A A% 4@ Y T
OIOET F9A ¥, WM WfAE 1 0¥ TR EA-
oo w7x & ol gAw fAv oW 3 R
T aw ¢

Wt v fgc gz A GOEn waY
ngEE €1 wEN wifgd )

wwqw W I afw A e £

SHRI SAMAR GUHA : We non-Hindi-

speaking people want to know what that
word means.

MR. SPEAKER : | am not allowing this
to go on record. It is not in gcod taste at
all.
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SHRI SEZHIYAN : | am not able to
follow what is going on. Shri Shyamnan-
dan Mishra had used some word and you
had said that it was unparliamentary.
What does it mean in English?

WO WERw: W S 3 dEa #
wET R A § 7 1 F fono AT @Y
21 A% Wit wTE WS A § 1 WA ARAT
fegr T &1 I ® &1 g wEw

Otherwisc, it is a very bad word (Interrup-

tiony). Never, | will not allow it. I am not
going to allow this.

If hon. Members do not want to put any
more questions, | shall pass on to the next
item.

1 am very sorry. 1 did not expect it from
a genticman like Shri Syamnandan Mishra.

for o X e &, W o Rl F
e it ¥, 77 medee TR fear am A
I HE A 1H A7 W1 A% faey 9% "
T R I N A oW wifEd

st ravoree faw Wi e gw oW @

qAW § WTTRT 1 rw gw AT gwA
I W AT gW A @ g £ wfani w1
an gw A wET f
(fzvariw)

a WH 9T aTEE T 9¥A F1 g8 ¥ Av
FaeT &7 woEy "o e @ e e
®1 I ¥ AR Ah a9 W ar 4g
i A g Awn & # o vavy A@
FEAT |

SHR1 C. M. STEPHEN : On a point of
order.

MR. SPFAKER
scat.

: Please resume your
I am passing on 1o the next item
(Interruptions). The hon. Minister may reply
to the part of the question unanswered.
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SHRI C. M. STEPHEN : Itisan impor=
tant matter.

MR. SPEAKER : It is not permissiblc;
it is unparli y and it is deleted

W WTWTY T o wee wEEd, AL
VAl §1 IR faerarsd | (smmam)

W W IR UR agd s wEer
2, AfF FET wgaw qAd awi #§ e
Bl A leﬁtﬁaﬂqhﬁﬁwﬁ
¥ fagr omn, @ fas aiw mEre frd oW
aFd 71 Afew B sw oFw maAl & @t
¥ e g o i & 87w (e
A A Qw2 A A Afer oW A
z 78 ¢ f5 v aw w1 O a@l #§ anar
7T fear wmd ) (sowam)

st wTRTe T Wit wegw w@iEw, #3
qer § fr oz RNam 6N F N ow WwR
! B o) wRA wger & 0§ 39§
fag wf fasae a1 W 21 W@ W
gfaw &t 7% ¥ A Aredre gk, 3T F fam
SAXTT wT 9T (sawE™)

wew WEWU I qGA ¥ T ATEEA
rw-ATq YA §, Y Tag foerd 9T A AwAr
§ w7 O g7 A%a # (sawEm)

ot g wx da: Wyt aw & g g,
A gzem & g Y91 ¥ fE aawen faw
fog wr gun 81 #F W § am frac g &
THo THo %Yo, THo ¥lo o Ko WIT THo o
THe IT AAEAT FWT &1 IT X AW
AE AAT | TATT "AAQ qg W@ fAvAAr
t f& & foet Ar @ fasdy &1 Afra dfe
AT ATE 3 W w3 faE § o ¥
f& wegr grm f& 7 Wm wF w4, A T
wmE ¥ AR ® o @, 5w fan
o7 A< fgr mm

t ow W@ qi¥ s # g A wlag
uear g€ 8, IW A HXA F g7 0% ATA W



61 Oral Answers

o @ ewifas 31 ¥T X T §
a1 wnfsa g A €T wEw I g
& feit w1 A A S oW §owdife
W & swEw w1 oAwo§wm, q o A
TR O¥ w8 W & wio mwo vRo
FT AR W, A Rt wwEm ww ¥ aEA
#maz.’fﬁ;rmzm,%fmﬁufwr(-
9% ¥F aF g f6 frdwec gt & a
i A agr @ wafew g1 < &, W fafana
g & W wufey, fermymifer o% arerw
B ¥ et # wifw W W v ¥ P
T )

T Ag AT AE & fE fam wwm qowe-
T § W W, A oow At W ¥ o
I S o do—gfew & fem, 9w
& & Al arm wign ¢ qfew & g
Tl At 4—, g & s ownr Bw A
T WA ¥ ol g § S0 PR e et
JAITET ¥ W G gy WA qE Frowd
gt fer & fr gz mfw s s &
% WAt ayuy er?

§ ag it arr wigar § e N §nT e
mkar wt g, 37 & ofamd o e

W F gy § ogoert 4w Swen fea
2

Q@ s 9T #E R W AwaE b
It ¥ R wg e omn f5oow afen
¥ @ X §wg e W T qOeR
F O9F FT oW O%%ex &, WY awmeTCwRi
¥ W omnm o oA swifr g @
FIA I KT AV T, qAE A F g
aaq sfafvar a4 @17 woeR & aforw
AN 1 AT 7 fAr ¢, 39 W ey
T wifge, Afew N qvaEl w1 =
qg 1§ g AfEm

N pow wx dw: gy A1 wE W A
ot 2 e w3 g e B, A1 o4
LLICTIE L G 0 B0 (I S (PR
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& ot w=iy &1 gz w g g koW
o aeetr azl & oA W £ 2
& 3 =y o w7 Al W o &) o fao
MY A § wrmirmt A a@ § e
afer® el w7 T qEEE e Ry

WET w% wATATAT § WEIUT gAA &
wEr w7 s R 3w A agr @ qed
freeat ¥1 wiwwg oreamd w3 W oL
7R zR fer thaie & @t ¥ awaa et
Iq KT G¥T IW A7 A &, A1 G w6 §
f& w5 wd fs ax afefga gasaEd
TGz g1 WE, A o4y AW ¥e I9 9 W
T ST 21, g wel Ta o | §
@ fag @ amy & 715 QAT 1941 31

SHRI SURENDRA MOHANTY : Be-
fore 1 put my questions, 1 want to record
my utter disappointment and distress at the
ruling party's conduct in distracting public
opinion rom the medieval barbarities com-
mitted (fnterruptions). They have imported
diversionary tactics to draw attention away
from these medicval barbaritics. They must
be ashamed of it.

In this background, I will ask two ques-
tions (a) Whether the police force went on
the rampage without the guidance of res-
ponsible senior police officers ? If so,
what was the total strength of policemen
and the police officers? (b) Whether Govern-
ment have got crowd control guidelines for
the police? If so, will the Minister lay a copy
of it on the Tablc?

SHRI K. C. PANT : I am disappinted
at my hon. fricnd’s thinking that there are
any diversiopary tactics on the part of
Government. 1 would remind him that we
cainc before the House with a swo moto
statement saying that w: would institute
a judicial inquiry into the incident, with-
out any kind of demand arising or request
having been madc that this course should
be followed. So it is very unfair on the
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part of my hon. friend to say that we have
been indulging in diversionary tactics.

SHRI SURENDRA MOHANTY : 1
said on the floor of the House.

SHRI K. C. PANT : The statement was
made suo moto on the floor of the House.

So far as the police being there with senior
police officers is concerned, I indicated that
most of the time—as far as I know—the
DIG himself was there, a number of SPs
were there and DSPs were therc. There was
no question of the police force being let
loose without senior police officers being
there.

' As for guidelines. 1 do not know what
guidelines he means. Ordinarily, it is ex-
pected that police officials will deal with
situations with restraint, and whercver such
situations arise, they should decal with
them with as much restraint as possible.
But it will help in maintaining their res-
traint if hon. friends, who very often rightly
stress on the welfare aspect of police per-
sonnel ctc. on this occasion also see that
while excesses may be committed by a few
policemen which we all condemn, there are
several others who are only acting because
they are ordered to do so and required 1o
do so in a situation where law and order
is broken, where innocent people will suffer
if the police does not act. So in that situa-
tion, if the police act and many of them get
injured, on human considertations a few
words from hon. friends opposite of sym-
pathy for the policemen who have also
been injured will help in creating the kind
of morale which will help them to maintain
restraint.

st wgw oot : geny wEeT, & o
TEAA RN AT AR E Ay
ot Ay ¥ A IR e fe wfga
A WEET gWT IW ¥ AR X &Y gw WY
T WA A IEN G A ¥ g
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T afgmai w1 St gfrm ¥ oamm e
ST ¥ AT A w7 gn 39 F faw §x
s amaaqaT ..., (sawerm)

SHRI DINESH CHANDRA GOSWAMI:
In regard to these enquiris, it has been
our experience that the police is represented
by official counsels, but there is nobody to
represent the public, and as a result the pub-
lic version does not come out truly. In
view of this aspect, will the Government
consider the question of engaging a coun-
scl to represent the version of the public in
this enquiry ?

SHRI K. C. PANT : [ cannot say off-
hand. and 1 cannot, at this stage, reveal
what some hon. friends told me in private
and it would not be fair on my part; I be-
licve that some people are applying their
mind to this problem.

SHRI SHYAMNANDAN MISHRA :
As the House knows, a large number of
complaints have been voiced from time to
time against the Delhi Police. Perhaps in
no place so many complaints against the
local police have been voiced as in the case
of the Dethi Police The Police Commission
had made a reccommendation for a thorough
overhaul of the police administration here.
What does the Government propose to do
in this regard? That is one question to which
1 would like to get an answer.

Connected with this, so many stories have
appeared in the newspapers. We have also
seen some of the pictures of the most horri-
fying type appearing in the newspapers,
pictures of women and children falling flat
on their faces because of the heinous atroci-
ties perpetrated upon them by the police.
Would the hon. Minister tell us how many
women and children happen to be in jail at
the present moment, and how many of them
happen to be injured very badly?
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Since the hon. Minister was pleased to
say, three officers have been shifted, trans-
ferred, to assist the course of justice, would
he also take us into confidence and say
whether, in view of the fact that many seri-
ous allegations against other officers also
were made, those officers would also be
transferred from the places which they are
occupying at the present moment?

SHRI K. C. PANT : | would again like
to make it perfectly clear that these officers
have not bezn shifted because of any allega-
tion against them. The Lt.-Governor, tak-
ing a total view of the situation, in consulta-
tion with us, thought that it would be better
to transfer them. Since emotions were rais-
ed, we did not want to deal with the
situation in a wooden manner, and we
thought it would be better in those cases—
it is not a precedent—to do this. Many
of our hon. friends on this side of the
Housc who have been there suggested this
course. [t is the totality of circumstances,
neither allegation nor pressure. which has
led us to the conclusion that it would be
desirable for these people to be transferred.
There is no question of allegation.

SHRI SHYAMNANDAN MISHRA
Have innocenent persons been transferred,
who had nothing to do—(Inierruptions) ?

SHRI K. C. PANT : It is impossibic to
carry on a dialogue. I have understood
his question. There is no question of any
penal action being involved in the transfer.
1 would like to make it perfectly clear. I
cannot prejudge their innocence or guilt.

SHRI SHYAMNANDAN MISHRA :
On what basis?

SHRI K.C. PANT : I have said it. I can
only explain. I cannot make you under-
stand.

W oWz eit 9 U @ W e
T W AW Y AW SO O T AW
41 LSS/72—4.
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SHRI1 K. C. PANT : Sir, so far as the
main point is concerned, about the recom-
mendations of the Police Commission and
the action taken by the Government, I may
say that this matter has been discussed in
the Housc also. Questions have been asked
and answers given, but on this occasion,
since a specific question has been put, if you
will bear with me, 1 would like to mention
the various measures that have been taken.
The Khosla Commission was appointed in
1966, and T think in 1968 it gave a report.
Its terms of reference covered the measures
necessary to promote efficiency and welfare
of the police.

The strength of the police has been in-
creased as a result of the Commission’s
recommendations. Rules of recruitment
and promotion are being rcvised. The
field of recruitment has been extended. A
senior psychologist has been appointed to
test the suitability of the recruits in the
context of the present-day requircments of
the police force. A Police training school
has been sct up, and institutional and prac-
tical training reccommended by the Com-
mission to reorient the outlook of the police
force to mect the requirements of the demo-
cratic set-up is being imparted in the school.

In-service educational training is also
given in the school. As a long-term mea-
sure, the Government have set up a com-
mittec on police training with Professor
M. S. Goray as Chairman of the Commiitee
which is cxamining the objectives which
should govern the police training, the pre-
sent short-comings and measurcs to improve
the existing statc of affairs. The Commitice
will examine the question of the police train-
ing in the socio-economic background of
the country and our system and the conti-
nued impact of science and technology,
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cultural, social and the norms of behaviour
and help the methodology of the Govern-
ment and its functionaries.

In addition to that, a substantial addition
has been made to the vehicles and equip-
ment of Delhi Police. Then, a police con-
trol room has been set up and the crime
branch has pecn strengthened. 1 am only
mentioning some of the measures. Various
steps have been taken to improve the wel-
fare and of the personnel of the Delhi
Police in accordance with the advice of the
Commission. There is an upward revision
in the total emoluments in regard to the
staff of the Delhi Police and the higher
special pay and allowances. The construc-
tion of the building of the police barracks
is being taken up as a crash programme.
They have been included in the Central
Government Hcealth Scheme. Canteen-cum-
recreation rooms have been provided in all
police statations, and it is sought to provide
playground and family welfare centres and
so on. [ can give a long list. (Interruption).
This is a specific question that has been put
to mae, and | am giving the answer.

SHR! SHYAMNANDAN MISHRA : 1
wanted to know the number of women and
children who lay inujured at the moment
and who arc behind the prison bars.

SHR1 K. C. PANT : For that, I will rc-
quire notice.

R ¥ o frard 71 o A R F oA
7 ga wis (ewm oA gfem A% owm
af o Y @@ ¥ aw SmAr 9|
fs feam &vit W gfew ®@ ¥ e ol
¢ o fr A oW & & of fem
afers & vl w1 @ T ?

ot g wr an:¥T v F Ofr oqamar

ar f§ 87 qfivw & urfed W w1 250
gfeeds, fom & @ @, @ g A AT ng-
dra W arfew ¥, w2 R N
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SHRI SAMAR GUHA : Sir, the people
of Delhi are shocked and ashamed at the
ugly incidents which have occurred at
Shahdara and the action taken by the police.
[t is a matter of rcgret that soft-toning of
the party is sought to be brought into the
matter and the other technical matters are
brought into the whole issue. The whole
issue is diverted. Thousands of people of
Shahdara are looking to us as to how we
are going to tackle the problem; they are
suffering through the happenings just a few
days before,

I want to know from the hon. Minister
the principal nature of the wounds of the
police officials as well as thosc of the public.
How many of them are still in hospital.
Secondly, 1 want to know whether a senior
officer would be deputed to see that no
persons other than sextremc criminals are
kept insidc the jail, so that, as my fricnd
Shri Indrajit Gupta, said, the evidence of
the persons can bc taken, and so that the
enquiry can be expedited. Thirdly, 1 want
to know why the Central Minister declay-

cd so much the visit, in relation
to the incidents in Shahdara, visiting,
etc., especially when the whole incident

happened under the very nose of the Delhi
Administration.

SHRI K. C. PANT : Sir, I cannot possibly
be expected to know the exact nature of the
wounds on the 287 persons. They are a
large number. For this, I certainly would
require notice, if at all it is nccessary to
have this information.

SHRI SAMAR GUHA : 1 only want to
know the nature of the atrocities committed
by the police. 1 do not want to know the
details—cach and cvery person.

SHRI K. C. PANT : All this will come
under the enquiry. As far as the sccond
question is concerned, he has answered it
himself. I said, in responsc to Shri Bhagat
and Shri Indrajit Gupta that innocent per-
sons will be relcased.
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SHRI SAMAR GUHA : Whether one
senior officer will be deputed to supervise
the issue of release so that nobody is debar-
red from appearing before the Inquiry?

SHRI K. C. PANT : | do not know
what he means by ‘“‘senior officer”. As |
said, the L.G. was looking into the matter.
1 have forgotten his third question.....

MR. SPEAKFR : There was no third

uestion.

SHRI SAMAR GUHA : Why the Central
Minister delayed so much to visit the place.

MR. SPEAKER : Yes.

SHRI K. C. PANT : He was so bricf

that 1 forgot it.
'

MR. SPEAKER : 1 am mysclf surprised.

SHRI K. C. PANT : This has to be judg-
ed in the context of what would be useful
or not. We were certainly in touch with
the situation. We were doing whatever we
thought was nccessary. If any one of us
felt that the visit would have helped, we
would have certainly visited the place.

MR. SPEAKER : Now, enough time has
been taken. 1 have allowed the Members
telonging to all the parties to put supple-
mentarics. This is the record time, 14 hours
1 have allowed to a Question. I think, I
committed a mistake; I should have allowed
a Call Attention Notice. (Interruptions)

SOME HON. MEMBERS rose—

MR. SPEAKER : | am sorry. How can [
accommodate all of you. We have already
taken 11 hours on it... .(Interruptions) 1
have to pass on from this side to that side.
They are more than twice on that side. .
(Interruptions) 1 stick to time. 1 go by the
allocation of time for cverything. . . .(Inter-
ruptions).

SHRI S. M. BANERJEE : Half an hour
was Jost on that word.
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MR. SPEAKER : That word or the
English equivalent that was used will not

form part of the record.

SHRI S. M. BANERJEE : A person who
knows Urdu language will never use such a
word.

wsaw v #x A A W A 9 e
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W oW ooy W Ad e wfed
W w1 wE W gwren W &1 99 & e
fear am

st gWo qWo weli:wraw WRITy, tH

HAY 9T ¥ q9 T ¢, WA OF qO09 AR
w1 Y 7T A7 Ofwd, o7 # W e W
fare M

=t yEgTe weww & 8 59 foegl awi
A TT Z@T §, IT ®Y ATT Wy ZAr fgd o
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SHRIMADHURYYA HALDAR : Some
members of this House have been complain-
ing that they have hecard at Shahdara from
the people of that area that police had
snatched away their radios, wrist watches,
necklaces, ear-rings, etc. May 1 know
whether Government have carried out any
scarch into the houses of those policemen
on duty at that placc and whether they have
found any articles as reported to have been
stolen by the police, and il not, whether h-
will order an immediatc search into the
houses of the policcmen who were on duty
on those days at Shahdara?

SHRI K. C. PANT : As far as | know, no
specific complaint against any policeman has
been made. 1 enquired yesterday; 1 did not
come across any specific complaint against
any specific policeman. On what  basis
does one institute a search or an cnquiry
of this kind? 1 have not quite understood the
purpose of the question. You cannot go on
searching the housc of every policeman. This
is difficult.

SHR!I C. T. DHANDAPANI : Only
innocent people became victims. Three peo-
ple were killed on account of police firing
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Naturally the Government must be held
responsible for that. 1 would ask the
Government whether it would come forward
to give a sub ial as i
to the families of the deccased persons.

SHRI K. C. PANT : Innocent people do
suffer in police firing, whether it is Delhi or
Tamil Nadu. It is a fact. But, in this casc,
luckily, there was no police firing.

SHRI1 C. T. DHANDAPANI : Our hon.
Minister referred to Tamil Nadu, that firing
took place in Tamil Nadu. But we gave
compensation to the families of 15 deccased
people. 1 want to know whether Govern-
ment would follow the same principle.

MR. SPEAKER : Do not ask hypothetical
questions.

SHR1 KRISHNA CHANDRA HAL-
DER : 1 visited that place. 1 want to put two
questions. The first is whether Shrimati
Shiela Devi was beaten by CRP men whilc
shc was trying to save her husband; it is
understood that CRP men entered her room
breaking the doors and windows and snatch-
ed away her necklace and ear-rings; Shri-
mati Shicla Devi was admitted to the Daya-
nand Hospital with severe head injuries.
And is it also a fact that, due to scrious beat-
ing by CRP men, she has lost her speaking
power?

The other question that I want to ask is
whether one bag of cashcwnul, six bags of
sugar, six fans, five transistor scts and two
radio sets were recovered from the house of
the ASL. Shri Bhakshish Singh. and whether
all these were smuggled goods.

SHRI K. C. PANT : So far as the first
question goes, 1 find mysell in some difti-
culty. If I give an answer according to the
information with me, it would be a factual
answer, but it may not be to the liking of
my hon. friend. And in view of the judi-
cial inquiry, 1 would seek your guidance,
S whether 1 should answer these questions
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He is asking me pointedly whether the CRP
men. ..

MR. SPEAKER : You can give the factual
information.

SHRIK. C. PANT : I had made enquirics
yesterday.  According to the information
with me. the CRP men did not beat up the
lady whom he referred; the CRP men did
nat go into her house. This is the information
with me.

So far as any rccovery being made from
that house is concerned, a question was put
carlier also; T am not awarc of this fact.

MR. SPEAKER : The Short
Question is over now.

Notice

SHRI1 JYOTIRMOY BOSU : Arc you
allowing a short discussion, Sir ?2 I have
shown you the letter written by the Prime
Minister. They have no objection to hold-
ing a debatc on this.

MR. SPEAKER : 1 am not bound by that.

SHRI JYOTIRMOY BOSU :
saying that, Sir.

I am not

MR. SPEAKER : This Short Notice Ques-
tion was rather unprecedented. Normally
would not have allowed more than ten
minutes for a Short Notice Question. We
have taken more than 14 hours. It would
have been much better if I had accepted a
short-duration-discussion.  The time that

we have taken now has been more than that.

fFour call-attention motions could have been
accommodated during this period. 1 must
say that I commend the patience of the hon.
Minister.

SHRI JYOTIRMOY BOSU : A lot re-
mains to be said. ..

MR. SPEAKER : Nothing will form part
of the record. Fvery time you get up and
start speaking.

SHRI JYOTIRMOY BOSU : *
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MR. SPEAKER: I have heard that the
gentlemen who are on duty at the martyrs®
flame keep standing attention only for two
hours and then they return for 24 hours.
But here we not only kecep standing atten-
tion but aiso under tension. You do not have
any sympathy for us—Speaker and others!
WRITTEN ANSWER TO QUESTIONS

Projects set Up In Orissa during
Fourth Plan

*321. SHRI GIRIDHAR GOMANGO :
Will the Minister of PLANNING be plea
sed to state :

(a) whether the projects set up in Orissa
during the Fouth Plan period have not
heen completed and aie not likely to be
completed ;

(b) if so, the namas of the projscts not
completed and the new projects likely to
be taken up in the Fifth Five Year Pian:
and

(¢) whether Orissa did  not get proper
justice for development in the Fourth Five
Year Plan ?

THE MINISTER OF STATE IN THL
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a)and (b). The infor-
mation regarding Fourth Plan projects
not yet completed and not likely to be
completed during the Plan period is avail-
able with the State Government which
have been requested to furnish the same.
After such information is received from
the State Govermnent, jt will be laid on
the Tablc of the House, As regards Fifth
Five Year Plan, the Planning Commission
has yet to take a view in consultation with
the appropriate authoritics on the Approach
to the Fifth Plan, the total resource which
is likely to be available for financing the
Plan and other related matters. It is
too early to indicatc which projects are
likely to be taken up in the Fifth Five Year
Plan.

(c) In allocating Central assistance to
Orissa for the State’s Fourth Plan. duc

“*Not Recorded.
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consideration was given to the special
problems and relative economic backward-
ness of Orissa. It cannot therefor be said
that Orissa did not receive a just treatment
in the Foutrh Five Year Plan.

Dcmonstration Plant for Sterilising
Medical Products being set up
at Trombay

*323, SHR1 PURUSHOTTAM KAKO-
DKAR : Will the Minister of ATOMIC
ENERGY be pleased to refer to the reply
given to Unstarred Question No. 559 on
2nd August, 1972, regarding Plant for
Sterilising Medical Products through Trra-
diation and state whether this Plant was
set up with assistancz of United Nations
Dev=lopment  Programme  ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : Yes, Sir. A demons-
tration plant for irradiation sterilisation
of medical products is being sct up at
Trombay with the assistance of the United
Nations Development Programme.

Entry of Foreigners in Assam

+325. SHRI NIHAR LASKAR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Ministry hassssued any
order saying that the arrival or presence
of any forcigner in Assam has to be reported
to the police;

(b) if so, the main points of the order
issued; and

(c) the number of persons so far regis-
tered in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (@) Yes, Sir; the Order
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applies not only to the State of Assam but

to the entire eountry.

(b) The Order rcquires cvery
holder or other person to report
nearest police station about thz arrival
and presence in his house-hold or in any
premises kept by him or under his control.
of any freigner, if he knows or has reason
to believe that he is a foreigner.

house-
10 the

(c) The information is being collected
from the Government of Assam and will
be laid on the Table of the House.

Commission for suggesting jocation
for Industrial Units

*326. KUMARI KAMLA KUMARI :
Will the Minister of INDUSTRIAL DEVF-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to statc :

(a) Whether Government issuc licences to
Tatas, Birlas and Sahu-Jain for starting now
in dustrial units and the location of Indus-
trial Unit is decided by the licensces;

(b) whether  Government  proposse o
cstablish a Commission  for <uggesting
the location of new industrial units in such
cases; and

(¢) if not, the reasons thercfor :

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (@) o (¢). The Government's
policy in regard to location of industrial
units licensed under the Industries (De-
velopment & Regulation) Act. is common
to all licenses. Applicants for industrial
licences are required to give, in their appli-
cations, the proposed location of their
industrial undertakings. Uhless Govern-
ment consider that & change in location
is neccssary, the location of the industria)
underiakings is allowed as applied for,
while issuing the Ictters of intent or lizences.
After a licence is issued indicating a specific
location, changes can be made only if
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the Government approves. In considering
applications for such changes of location,
the views of the State Governments con-
cerned arc taken into account.

The grant of industrial licences to Larger
Industrial Houses including those mentioned
by the Honourable Member is governed
by the overall Industrial Licensing Policy.
These Houses arc expscted 10 engage
themselves primarily in the core and heavy
investment sectors, leaving the opportu-
nities in the other sectors to smaller entre-
prencurs. The general policy in regard
to the location of indutrial undertakings
is itself adequate to cover the location of
industries by Larger Industrial Houses
also. There scems therefore, no need to
establish a Commission for this purpose
at this stage.

Punishment to Newspaper Publishers for
non-submission of Annual Statements under
Press and Registration of Books Act, 1867

*329. SHRI T. S. LAKSHMANAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state the
naturc  of punishiment awarded to 63
newspaper publishers against whom prose-
cution cases were instituted by the Regis~
trar for the non-submission of Annual
Statements in terms of Section 19K of the
Press and Registration of Books Act, 1867
and which have since been disposed of
as mentioned at page 100 of the Annual
Report of the Ministry for 1971-72 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL)
In 46 cases the publishers were fined,
the fino amount varying from Rs. 10/- to
Rs. 50/-. Three publishers were merely
warned. The remaining 14 cases were
filed by the Court as the persons concerned
were not traceable.
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Central Assistance to Khadiand Village
Industrics Commission.

*330. SHRI C. JANARDHANAN
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) the total amount of financial assis-
tance given to the Khadi and Village Indus-
tries Commission by the Centre since its
inception;

(b) whether Government have reviewed
the working of the Commission; and

(c) if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) The total amount of the
financial assistance given to the Khadi
and Village Industries Commission, Bombay
since its inception by the Government of
India is as under :

Khadi Village (Rs. in

Indust-  crores)
ries Total
1. Grants 149.39 4465 194.04
. Loans 67.16  30.68 97.84
Total : 7533 291.88

216.55

(b) and (c). The working of the Com-
missiom was last reviewed by the Asoka
Mechta Committee. The recommenda-
tions made by the Committee are under con-
sideration of the Government.

Names of first Thirty pen“ receiving maxi-
mum Honorarium under ‘Spot Light’ and
‘Talk’ programmes of A.L.R.

*331. SHRI ISHWAR CHAUDHRY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
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state the names of the first 30 persons to-
gether with their professions who have re-

ceived the maximum amount of honorarium,

indicating the amount received by ecach

one separately, for participation in the

English Programmes ‘Spot Light' and ‘Talks’
of the All India Radio during the last one

year ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI 1. K.GUJRAL):
Statements giving the names and pro-
fessions of the first thirty persons who were
paid the maximum amount of honorarium
during 1971 for taking part in (1) “Spot
Light" programme, and (2) “Talks™ on All
India Radio, are laid on the Table of the
House. [Placed No.
LT3480/72)
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Shifting of Salt Commissioner’s Office from
Jaipur to Gujarat

*337. SHRI VEKARIA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Gujarat Government and a
number of Commerce Institutions of Guja-
rat have demanded shifting of Salt Com-
missioner’s office from Jaipur to Gujarat ;

and

(b) if so, the reaction of the Central

Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND SCIENCE
AND  TECHNOLOGY (SHRI C.
SUBRAMANIAM) (a)  Requests
the Office of the Salt
dabad and Kandla

the past from the

for locating
C issi at Ah
have been received in
Government of Gujarat and the Kandia
Port Trust, respectively.

(b) For the efficient discharge of the
functions vesting in the Salt Commissioner,
it is considered necessary that the Sait
Commissioner's Officc should be retained

ina contral place like Jaipur.
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Setting up of Industries in Backward Areas

*338. SHRI B. V. NAIK: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the reply
given to Unstarred question No.1485 on
the 9th August, 1972 regarding the setting
up of industries in backward areas and
state

(a) the amount of capital invested so far
in the industries sct up in the backward
arcas ; and

(b) thcamount of financial assistance pro-
vided to them by the nationalised banks
till now ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY(SHRI C. SUBRAMANI-
AM): (a) : The total fixed capital invest-
ment involved in the 62 units mentioned in
the reply to the question under reference
is Rs. 98,76,910/-.

(b) The amount of capital so far inves-
ted and the financial assistance obtained
from the Nationalised Bank could not be
determined at this stage.

Legislation to Prohibit Religi

versions

con-

*339. SHR1 P. M. MEHTA :
SHRI K. LAKKAPPA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some States have introduced
lcgislation to prohibit religious conversion
by force ; and

(b) if so, how many States have passed
such legislation and whether Union Govern-
ment also propose to bring such a legis-
lation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
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IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :

(a) Yes, Sir.

(b) According to information available,
laws have been enacted in the States of
Madhya Pradesh and Orissa to provide for
prohibition of conversion from one religion
to another by the use of force or inducement
or by fraudulent means. No such laws
have been enacted in Himachal Pradesh.
Mysore and Manipur. Information in
respect of the remaining States is being col-
lected and will be laid on the Table of the
House. Central Government have no pro-
posal to undertake legisiation on the sub-
ject.

Robbery Committed on Employees of
Delhi Co-operative Bank Daryaganj, Delhi
in June, 1972

*340. SHRI HARI SINGH : Will the
Minister of HOME AFFAIRS be pleased
to statc :

(a) whether Government are aware  of
the broad day robbery of Rs. 20,000 commit-
ted on threc cmployees of the Daryaganj
Branch, of the Delhi Cooperative Bank on
12th June, 1972 in Civil Lines, Delhi :
and

(b) if so, the steps Government are taking
to arrest the culprits ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI K. C. PANT)

(a) Yes Sir. The amount involved was
Rs. 20,100/- and the three persons robbed
were a cashier and two office bearers of the
Delhi Joint Water and Sewage Board Cor-
poration Thrift and Credit Society Ltd.

(b) All efforts arc being made to arrest
the culprits.
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Large and Small Scale Industries in
Madhya Pradesh

3180. SHRI MARTAND SINGH OF
REWA : Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state @

(a) the total number of large-scale and
small scale industries established during
the Fourth Five Year Plan in Madhya
Pradesh :

(b) the total number of persons employed
in them, separately: and

(¢) the capital invested in both the sectors
(Privatc and Public) during the last three
years and the amount proposed to be in-
vested, for the remaining period of the
plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). In the Central Sector,
Korba Aluminium project of the Bharat
Aluminium Company Limited (in Bilaspur
District), the Madhar project of the Cement
Corporation of India Limited (in Raipur
District) and the Bailadila No. 5 Project
of the National Mincral and Development
Corporation (in Bastar District) have been
set up so far in the Statc of Madhya Pradesh
during the course of Fourth Five Year Plan.

In the Private Sector. the number of
Industrial licences and Letters of Intent
issued, during the last three years in respect
of the State of Madhya Pradesh are as
given below -

7 Year ) No. of No. of
licences  letters of
issued intent is-

sued
1969 h 3 2
1970 2 9
wn 20 31
1972 (upto 30-6-72) 2 18
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Information, however, is not available as
to how many of these industrial units have
actually been established or the number of
persons employed in them. A provision
of Rs. 150.5 crores has been included in the
4th Plan for setting up/completion of Centrat
Industrial Projects in Madhya Pradesh. De-
tails regarding invesiment during the last
3 years in industries set up in the private sec-
tor (including both large scale and small
scale industries) are not available.

Grades of pay for teachers in Grih Kalyan
Kendra

3181. SHRI SHIV KUMAR SHASTRI :
Will the PRIME MINISTEP be pleased o
state :

(a) whether there are no fixed grades ol
pay for teachers (tailoring, embroidery and
Music), in Grih Kalyan Kendra while there
are fixed grades for teachers in the Depart-
ment of Social Welfare, Directorale  of
Fducation where teachers have the same
qualifications and the same working hours ;
if so, the reasons thercfor;

(b) whether the grant sanctioned for
teachers is being diverted to other spheres
of activities of G.K.K. i.c. Creches ctc. ;
if so, the reasons therefor :

(©) if not, the amount sanctioned for
teacheis during the fast two years ana the
amount spent during that period : and

(d) whether a representation has been
made in this regard through the President of
India; if so, wha! action has been taken
thereoa ?

THE MINISTER OF STATE IN THL
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSCN-
NEL (SHRI RAM NIWAS MIRDHA):
(a) The teachers of Grih Kalyan Kendra
which is a registered socicly are paid honora-
rium varying from Rs. 75/- 10 Rs. 252/- in
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stead of salaries, depending on qualifica-
tions/experience and hours of work varying
from two to four hours.

The tcachers of the Department of Social
Welfare and Directorate of Educationare
Government employees and as such receive
all the facilities and pay and allowances as
admissible to Government employees.

(b) and (c). No Sir. A statement show-
ing the budget estimates and amount sanc-
tioned during 1970-71 and 1971-72 and the
amount spent  during that period s
laid on the Table of the house. [placed
in Library. See No. LT 3481/72)

(d) No Sir. Representation from Prime
Minister’s  Secrctariat has however been
reccived which is under active considera-
tion.
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r; '

(@) a¥ 1972-73 & wea wAw # wre-
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w@ &1 fawe ¢ W%
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Cement Factory Bokajan, Assam

31R4. SHRI ROBIN KAKOTI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) the progress made so far in the propos-
ed Bokajan Cement Factory in Assam ;

(b) the total number of persons in ali
categorics of seivices appointed so far ;
and

(c) the names of agents and contractors
appointed so far, for various works for
supply of various kinds of raw matcrials,
transport and construction works ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR
PRASAD) : (a) The progress on various
works in the proposed Bokajan cement
factory is as under :—

(i) Plunt structures and foundations :—-

The works on various foundations
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and structures is in progress. Approxi-
mately payment of Rs. 20.5 lakhs has
becn made. The physical progress
achieved upto July, 1972 is approxi-
mately 16%. In addition procure-
ment of ccment, steel and other con-
struction materials has also been
made for continuing the work.

(it) Tawguhip and anciliary buildings :—
This work is divided into two phases.
Approximately 90% progress has
been achieved on phase 1 buildings
which are required in the first instance.
The financial progress ending July,
1972 is approximately Rs. 21.0 lakhs.

(iii) Other facilities :—The  work of

water supply, railway siding and

Name of work

(i) Construction of godowns, camp
office, field hostel etc.
(ii) Internal electrification of above

buildings.

(iii) Township and ancillary buildings.

(iv) Plant foundation and structurcs.

(v) Water supply treatment works.

(vi) Earth work on quarry approach road.

(vii) Construction of culverts on quarry
approach road.

(viii) Laying water supply main from river
kagna to factory site.
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sewage disposal etc. is well in pro-
gress. c

(iv) Works at quarry :— The construc-
tion of approach road and temporary
accommodation is in progress.

(b) The position is as under ;:—

(i) Total number of officers and staff
posied at Bokajan—71.

(ii) Number of staff iransfcrred from
other projects out of above 71 is 35.

(iii) Number of stafl
Bokajan-—-36.

recruited  at

(iv) Number of Assamcsc employed-30.

(¢) The names of contractors to whom
works have been awarded at Bokajan so
far are given below

Countractor
M/s. Woodland Corporation P.O. Khatkhot ¢
Distt. Mikir Hills, Assam.

M/s. Assam Electrical & Mechanical Agency
Jorha', Assam.

Shri Sohan Singh, Government Contiac-
tor, Dimapur, Nagaland.

M’s, Gannon Dunkerley & Co., Enginecrs
& Contractots, 25 A, Netaji Subhas Road,
P.B. No. 2392, Calcutta-1.

M/s. Patterson Engineering Co. (India) Ltd.,
28, Chittaranjan Avenue, (G.P.O. Box
680) Calcutta-12.

(i) Mis. Woodland Cotporation P.O. Khat-
khoti, Distt. Mikir Hills, Assam.

(ii) Shri R. Das Gupta, Railway Contrac-
tor, Lumding P.0O. Assam.

Shii D.N. Singh, Contractor, Camp Boka-
jan, Mikir Hills, Assam.

M/s. K. Biswas, Government Cont.actor
and S ’PI' . Di pur, W land.
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(ix) Transportation of materials.

(x) Internal electrification of township
and other buildings.

(xi) Removal of overburden at quarry.

3

(i) M/s, Woodland Corporation P.O.
Khatkhoti, Distt. Miki» Hills, Assam.

(ii) M/s. Bhowmic Transport Corporation

Govt. Contractor & Order Supplicr,
Tinsukia, Assam.
M/s. Mahindra Chalia, Chalia Electrical

Siores, golaghat, Assam.
M/s. Pasari Bros., P.O. Duliajan, Distt.

Lakhimpur, Assam.

Change in the Administrative
set up

3186. SHRI S. D. SOMASUNDARAM:
Will the PRIME MINI STER be pleased
state :

(a) whether she had stated in the course
of her convocation address at Roorkee
in November 1967 that the brightest of
our youngmen and women choose Engi-
neering and Medicine and that, if they
happen to go into Government they are
very soon over-laken by the General Ad-
ministrator and this must change;

(b) if so, the specific steps taken by her
since November, 1967 till today to change
the situation; and

(¢) whether the dispartics between
Engineers and Doctors on thc one hand
and general administrators on the other
has been reduced in any way during these
years; if not, the steps being taken to narrow
the gap ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL : (SHRI RAM NIWAS MIRDHA)

(@) Yes, Sir.

(b) and (c). The above observation
of the Prime Minister was brought to the
notice of the Administrative Reforms
Commission which was then cxamining
Pcrsonnel Administration in Government,

The Administrative Reforms Commission
in its Report on Personnel Administra-
tion made some recommendations on
entry into the middle and senior management
levels, in the Central Secretariat, from
all Services. These arc under conside-
ration of Government. The Adminis-
trative Recforms Commission also sugges-
ted a unified grading structure, providing
cqual pay for work of equal responsibility
and difficulty. Government is awaiting
the views of the Pay Commission on the
subject.

Proposal for T.V. Stations at Trivandrum
and Cochin

3188. SHRI VAYALAR RAVI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to statc:

(a) whether there is any proposal (o
introduce Television Centres at Trivan-
drum and Cochin ; and

(b) if so, the outlines thereof and the
time by which it is expected to be intro-
duced?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) (@) and (b). TV stations are
proposed to be set up in various Centres
of the country in accordance with a phased
programme. The question of sctting up
a TV Station in Kerala will be considcred
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while formulating proposals for the Fifth
Plan.

Industrics in Assam

3189. SHRI ROBIN KAKOTI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the number of small, Medium and
Large Scale Industries in Assam, the items
manufactured by them and the imported
raw materials allotted respectively to these
industries during the last three years;

(b) the investments made by these in-
dustries;

(c) the number of persons employed
in these industries;

(d) total value of finished goods produ-
ced by these industrics during the last three
years ; and

(e) how many industries have their Head
Offices within Assam State and the num-
ber out of them which have head ofticers
outside Assam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) (a) to (c) : The information is being
collected and will be placed on the Table
of the House.

Approval of foreign collaboration in Assam
Industries

3190. SHRI ROBIN KAKOTI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the names
of private firms and public undertakings
in Assam, Meghalaya, Nagaland, Manipur,
Tripura States and Union Territories of
Mizoram and Arunachal, whosc colla-
boration with foreign firms have been
approved during the last threc years ?

BHADRA 1, 1894 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHWAR PRASAD):
Three proposals of collaboration between
Indian and foreign parties, as detailed be-
low, were approved during the last threc
years. The information is according
to the addresses of the Indian partics as
given in the approval letters.

S.  Name of

Item of

Name of
No. the foreign col- manufacturc
Indian laborator
Company
1. M/s Assam M/s Maru- Menthanol,
State Indus-  beni lida formaldehyde,
trial Corpo- Co. Ltd., glue, forma-
ration, Shil- Japan. linand U.F.
long. moulding
power.

2. M/s Ashok M/s JOGEE Consultancy

Paper Mills  France. Service for
L., Clo manufacture
Director of of Pulp and
Industries, Paper/specia-
Assam, lity papcr.
Shillong.

3. Assam In-  M/s. Schan- Schanzlin

dustrial Deve- zlin Mec-  Power tillers.

Jopment Cor- hinenabrik

poration GmbH,
Ltd., Shil- West
long-1. Germany.

Price of Industrial Raw Matcrial

319. SHRI ROBIN KAKOTI will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the prices of building mate-
rials and industria] raw materials have been
rising abnormally during the last three
months;
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(b) if so, present level of prices of build-
ing materials and industrial raw materials,
as compared to that in the last three years
and the percentage of rise of pricos during
the last threc months;

(c) whether this percentage of rise of
prices is higher in the North-Eastern States
of Assam, Nagaland, Meghalaya etc. than
in the rest of India ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). All India whole
sale Price Index Numbers of selected build-
ing materials and of Industrial raw mater-
ials during the last three months and in
the last three years are laid on the Table

of the House. [Placed in Library. See
No. LT-3482/72)
(c) and (d). These indices are complied

on an all India basis and not region or
state-wise.

Applications for opening post offices, sub-
post offices and public call installations in
Assam

3192. SHRI ROBIN KAKOTI : will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of applications pending
with Government for opening (a) Post
Offices in rural arcas (b) Sub-Post Offices
and (¢) Public Call installations in Assam,
District-wise : and

(b) thc number of existing exporimental
Post Officos in Assam, District-wisc?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA):
(a) Number of applications pending with
Postmaster General, concerned for open-
ing (a) branch post offices in rural areas

AUGUST 23,1972
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(b) sub-post offices (c) Public Call Offices
in Assam State, district-wise

Public

Name of

Branch §ub

District post post call
Offices  Offices offices
Kamrup 12 3 15
Goalpara 6 1 3
Darrang 2 1 5
Nowgong 3 Nil 4
Mikir Hills 2 | 2
North Cachar Hills  Nil l]
Cachar 12 Nil 7
Sibsagar 4 2 6
North Lakhimpur 11 Nil
Dibrugarh 5 Nil J 10

(b) Number of experimental Post Offices
cxisting in Assam State, district-wise

Name of District No. of Experi-
mental post
offices
Kamtup 173
Goalpara 101
Darrang 60
Nowgong 63
Mikir Hills 14
North Cachar Hills 3
Cachar 127
Sibsagar . 146
North Lakhimpur . 63
Dibrugaih 55

Grnb' of remission to prisoners

3193. SHRI K. LAKKAPPA : Will the
Ministet of HOME AFFAIRS be pleased
to 1efer to the reply given to Unstarred
Question No. 1414 on the 9th August,
1972 regarding grant of remission to pri-
soners on the occasion of 25th Anniversary
of Independence and state :

(a) whether the cases of prisoners  re-
ferred to in Annexure II, have since been
1eviewed by the Revisioning Board of
Dclhi Administration and a final decision

taken ;
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(b) if so, thc names of such prisoners
recommended for release and the proposed
date for release; and

(c) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI F.H. MOHSIN) : (a) No, Sir.

(b) Does not arise.

(c) The meeting of the Reviewing Board
was initially scheduled to be held on 21st
August, 1972 , but, was postponed duc to
some administrative reasons.

Closure of Foundries in West Bengal

3194. SHRI DINEN  BHATTACHA-
RYYA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the attention of Goveinment
has been drawn to statcmen t given by the
President of Indian Foundaries Associa-
tion regarding the critical situation faced
by the foundaries of West Bengal as pub-
lished in the Satyajug (Bengali), Calcutta
dated the 1st June, 1972;

(b) whether a large number of foundaries
have alrcady been closed and some are on
the point of closure; and

(¢) if so, the steps Government propose
to take to remsdy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHWAR PRASAD):
(a) to (¢). The information is being col-
lected and will be laid on the table of the
Sabha.

Location of New LT.I units

3195. SHRI K.P. UNNIKRISHNAN :
Will the Minister of COMMUNICATION s
be plcased to state

(a) whether the Ministry has formed
a Committec under the Chairmanship of
Mr. M.S. Pathak, Member, Planning Com-

41 LSS/72—5
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mission, to study the desirability of star-
ting new LT.1. Units and their location;
(b) if so, whether the Committee has
submitted its report to Government; and
(c) whether the Committee has consi-
dered the 1equest of Kerala to locate one
of the Units in that Statc ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA) :
(a) and (b). The Committec sct up under
the Chairmanship of Shri M.S. Pathak

Member, Planni C is re-
quired to examine the demand and supply
of tel ication in the
country and suggest ways and means to
oV the deficiencies and d
a perspective plan for expanding telecom-

icarion i uring capa-

city in the country. It has not yet sub-
mitted its report to Government.

(c) No. This matter is not within the
terms of reference of the Committec.

Precision Instrument Project in Palghat

3196. SHRI K.P. UNNIKRISHNAN:
SHRIMATI BHARGAVI THAN-
KAPPAN :

Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Government of India
have taken a final decision about locating
the Precision Instiument Project in Pal-
ghat;

(b) if so, whether the Government have
taken any steps to commence production
carly; and

(c) what is the production pattern en-
visaged for the Palghat Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.
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(b) Instrumentation Limited, a public
sector company, has been asked to take
expeditious action to set up the project.
The Company arc at present cngaged in
updating the Duotailed Project Report.
Further, a team of Officers of the Company
visited Palghat and finalised the site for the
location of the Project. The Company
have already assigned some key peson-
nel to the Project.

(¢) Manufacture of Control Valves and
allied item is proposed here in the fist
instance.

Plan outlay for Andira Pradesh

3197. SHRI B.N, REDDY : Will the
Minister of PLANNING be pleased to
state the tolal and year-wise outlay of
Andhra Pradesh State during the Fourth
Plan and Central Government's  aid
of it ?

out

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA):

Outlay, expenditure and Central assis-
tance for the Fourth Plan of Andhra
Pradesh.

(Rs. crores)
Outlay Ccaual
! assis-
tance
Fourth Plan approved
outlay 420.50  240.00
T " Expen- Disburse-
diture ments
1969-70 . 76.13 41 49
1970-71 . 82.57 43.56
1971-72 (anticipated)  104.79  47.82
1972-73 (approved) 105.00 46.56
¥ (allocation)
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Sheikh  Abdullab’s letter
Summit Agrecment

to P.M. after

3198. SHRI  NARENDRA
Will the Minister of HOME
be pleased to state

SINGH:
AFFAIRS

(u) whether Sheikh  Abdullah sent  a
lecer to the Prime Minister after the recent
Summit  Agreement
Pakistan;

between  India  and

(b) if so, thc contents thereof; and

(c) the reaction of Government thercto?
THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c) : Political Icaders write to
the Prime Minister on various subjects
in confidence. It is not the normal prac-
tice to disclose the contents of such letters.

Laboratory Investization by Central Fuel
Research Institute

3199. SHRI VEKARIA will  (the
Minister of SCIENCE AND TECH-
NOLOGY be plcased to state :

the Central Fucl Rescarch
Institute has complcied the laboratory
investigation on the propertics of the
Ligoitc samples mined from the Kutch
District;

(a) whether

(b) if so, the reults achicved; and

(¢) whether the report has been submu-
ted to the Government ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : (a) Yes, Sir.

(b) Investigations on Kutch lignite show
its potentiality of utilisation for domestic
fuel, power generation and fertilizer.

() A summarisced Note on propertics
of the lignitc and progress of investiga-
tion has already been submitted to Gujarat

Minoral Devel Corporation (GMDC)
by the Central Fuel Rescarch Institute
(CFRI).  Jealgora in  August, 1971

GMDC desired that the Institute should
submit a feasibility report for domestic
fuel followed by similar repoits for power
gencraltion and fertiliser.  First Report
is getting rcady and the same is expected
to be submitted soon.

Variation in Prices of T.V. Scts of different
makes

3200. SHRI R. P. YADAV : Will thc
PRIME MINISTER be pleased to statc:

(a) whether Government have cxamined
the price-index of a T.V. Set, which varies
so much from brand to brand;

(b) whether the performance of few
brands has been found far from satisfac-
tory; and

(©) if so, how Govcrnment propose (o
temedy the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K.C. PANT): (a) to (c) . Therc is
not much variation in the retail prices of
TV sets of different brands made in the
country. The performance of the indi-
genous sets is good.

Price Control of Essential commodities

3201. SHRI ~ SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of INDUSTRIAL
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DEVELOPMFENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(@) whether Government are considere
ing how measurcs of price control i cssen-
tial commoditics can be protected from the

purview of the Supreme Court: and

(b) if so, when the final decision iz this
regard is likely to be taken ?

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DLEVE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Yes, Sir. The

matter is under consideration of the Go-
vernme nt.
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Priortity in crossing rail-cum-road bridge
over Jamuma river, Delhi.

3204. KUMARI KAMLA KUMARI:
Will the Minister of HOME AFFIARS
be pleased to state :

(a) whether traffic coming from Shaha-
dara area (Delhi) is given priority in cross-
ing thc Rail-cum-road Bridge over river
Jamuna (Dethi);

(b) if so, the reasons therefor; and

(c) if not, thc reasons why traffic from
Gandhi Nagar area is not given facilities
for crossing by both ways (when opened)
as is donc in the case of traffic from Shaha-
dara area?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F.H. MOHSIN) : (a) No.

(b) The question does not arise.

(c) Delhi Traffic Police on duty at the
bridge treat the traffic from Shahdara and
Gandhi Nagar sides alike. Traffic from
Gandhi Nagar area is not permitted to
use both carriage-ways as it will have to
cross-cut the traffic coming from Shaha-
dara, which may result in accidents.

Pak Saboteurs in Jammu and Kashm
after Simla Agreement

3205. SHR1 HARI KISHORE SINGH:
Wwill the Minister of HOME AFFAIRS

be pleased to state :

(a) whether Pakistan Government have
been sending saboteurs in the State of
Jammu and Kashmir despite thc Simla

Agreement ;

(b) if so, whether any inquiry has been
conducted in the matter and the number
of such saboteurs arrested during the last
three months ; and

(c) the precautionary measures taken
by Government in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) No such instance
has been reported so far.

(b) Does not arise.

(c) The security agencies of the Centra
and Statc Governments are exercising the
usual vigilance in this regard.
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Maharashtra — Mysore Boundary

3207. SHRI B. V. NAIK
SHRI K. MALLANNA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Chicf Ministers of Mysore
and Maharashtra have recently announced
their stand on the border between the two
states ; and

(b) if so, the main points of stand taken
by the two Chicf Ministers respectively and
the Governments' reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) (8) No formal commu-
nication has bene reccived recently from
the Chief Ministers indicating their stand
in the matter.

(b) Does not arise.

Working of Accredited Correspondents

3208. SHRT MADHURYA HALDAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether he will place a statement
on the Table of the House siting the number
of despatches that the accredited New
Delhi Correspondents of Jana Morcha
Faizabad, ‘Sakal' ‘Pune-Bombay’, ‘Guja-
rat Herald" and ‘Matribhumi’ Ahmeda-
bad) ‘Search-light’ Patna, Sada-e-Am’ sent
between May and July this year and which
were published;

(b) whether  the Press Information
Bureau and Accereditation Committee have
checked that thesc correspondents carried
telogram bearing cards etc; and

(c) wheth a b of dited
correspondents are working mainly for
papers otber than those for which they are
accredited?

BHADRA I, 1834(S4K4)

Writtea Avwers 106
THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) A« dited press corresp
dents are not obliged to keep the Press
Information Bureau informed about the
number of despatches they send to their
papers and the ber of such des-
patches actually published. The infor-
mation sought is, therefere, not available.

(b) No. Sir,

(c) Under the Rules for Accreditation
there is no bar against corrcspondents
working for papers other than thosc for
which they arc accredited.
fofm ot & faed T wTwdt @
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Indianisation of Posts held by Foreigners
in Yoreign Companies in lodia

32t SHRI K. MALLANNA : Will
the  Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) the names of forcign Companies
in India in which foreigners arc holding
the highest posts at present;

(&) whether  Government  propose  to
formulate any scheme for the Indianisa-
tion of such posts in those Companies;
and

(L) i 50, the 'salicnt  features there of and
when it is likcly to come into force?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRI AL DLEVI-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD): (a) A statement is laid on the
Table of thc House (Placed in Library
see No, LT -3485,72)

(b) and (€). A scheme for progressive
Indiunisation of posts in foreign firm
was introduced in 1952, There is no sta-
tutory cnactment for this purpose and the
policy of the Goverament has been, onc
of persuation.  As a result, practically all
posts in forc:ign companics, with a monthly
salary of upto Rs. 3,000 arc now held by
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Indian nationals while morc than nine out
of cvery ten posts with a monthly salary
between Rs. 3001/~ and Rs. 5001/ arc
monned by Indian nationals.

Investigations against former custodian of
United Commercial Bank

3212. SHRI K. MALLANNA will
the PRIME MINISTER be pleased to
stale

(a) whether  investigations instituted
against the former custodian of the United
Commcereial Bank and other following the
allegations mad= about certain transactions
through this Bank by Hindustan Motors
Limited on the eve of devaluation of the
Rupec in June, 1966 has since been comple-
ted;

(b) if so, the result of the inquiry; and

(¢) Government's reaction thercto ?

THL. MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL ;- (SHRI RAM NIWAS MIRDHA):
() No, Sir.

(b) and (¢) Do not arise.

wrew-qre gF & ITC wey st et
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Rates of sales tax on cotton Yarn and thread

in Chandigarh
3214. SHRIAMARNATH VIDYALAN_
KAR : Will the Minister of HOME

AFFAIRS be pleased to state :

(@) whether Chandigarh Administration
charges rupces two and rupees six, respec-
tively, on the sale of cotton yarn and thread
as Sales Tax, while the ratc of such Tax in
Haryana and Punjab is only one per cent
and in Delhi there is no sales tax on this
yvullqjﬂl at all;

(b) whether the traders of Chandigarh
have representod that owing to high rate
of tax at Chandigarh busincss has diverted
to Punjub*gmd Haryana and has hit hard
the businessmen of Chandigarh dealing
in the material; and

() if 50, the action taken in the matter?

THE DEPUTY MINISTCR IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H. MOHSIN): (a) Sales Tax on
Cotton” Yarn and Thread in Chandigarh,
Haryatng' and Dethi is as follows: -

Cotton

Thrcad

varn
Chandigarh 2% 6%,
Punjab 19 1%
Haryana 19, 62,
Delhi 1% Nil

(b) The traders of Chandigarh have re-
presented to Chandigarh Administration
against the high rate of tax in Chandi-
garh. However, it is not correct that trade
has diverted to Punjab and Haryana.

(<) The representation is under conside-
ration.

IMegal Transactiofis in foreign exchange
" by Foreigh Companics
3215. SHRI K. BALADHANDAYU-
THAM: Will the PRIME. MINISTER be
plcased to state:
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(@) whether it has come in to the notice
of Government that some foreign com-
panies operating in India have been indul-
ging in irregular forcign exchange transac-
tions ; and

(b) if so, what action has been taken to
prevent such transactions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMFE AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRT RAM NIWAS MIRDHA)
(a) Yes, Sir.

(b) Neorossary action is taken in sepeific
of the provisions of
Foreign Exchange Regulation Act, that
come to cordance with law.
Appropriate legistative and administrative
measures arc taken from time to time to
curb violations of Forelgn Fxchange Regu-
lations. ’

cases of violation

notice in 4

Annual Plan outlay approved for Orissa
for 1972-73

3216. SHRI CHINTAMANI PANIG-
RAH!: Will the Minister of PLANNING
be pleased to state:

(a) the ammuyl plan outlay approved
for Otissa for 1972-73;

(b) how much is (hc central assistance
out of this approved outlay; and

(¢) the amount of outlay abpmvcd in
respective heads, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b) The appro-
ved Annual Plan 1972-73 outlay for Orissa
is Rs. §7.42 crores of which Central assis-
tance amounts to Rs. 31.04 crores.

) A statement indicating (he distribu-
tion of the approved outlay in 1972-73
among various heads of dcvclopment is
laid on the Table of thc House! (Placed
in Library. See No. LT-3486/72)
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Process exploited by NRDC for the produc-
tion of hard plastic

3217. SHRI RAJDEO SINGH : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Government are aware
that the National Research Development
Corporation has exploited a process for
the production of hard plastic ABS deve-
loped by the Sri Ram Institute of Industrial
Research; and

(b) If so, whether Government consider
it desirable to encourage its production
on commercial basis to cut out imports
and also to meet thc increasing future
demands?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir. A process has been
developed by Sri Ram Institute of Indus-
trial Rescarch, Delhi for manufacture of
ABS Plastics (Acrylenitrile, Butedience,
Styrene). This work was sponsored by
N.A.D.C.

(b) Action is alrcady being taken to
liconse the process for establishing pro-
duction of this material in the country.

Legisiation for Weights and Measures

3218. SHRI C. K. JAFFER SHARIEF:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether  Maitra  Committee on
Weights and Measures has suggested legis-
lation in the States to punish infri
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (@) Yes, Sir.

(b) The Government of India will take
a decision in the matter after considering
the opinions of State Governments, the
concerned departments of the Ceatral
Government and also of the representa-
tives of consumers, educational institutions,
farmers, industrialists, scientists and traders.

Decrease in Purchase of Kbadi

3219. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to statc:

(a) whether thc quantum -of purchasc
of Khadi items has gone down during the
last two years in the country; and

(b) if so, the reasons therefor and the
steps taken by Government to improve
the sales ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) During the last two years,
the sales are more or less stabilised around
Rs. 26 crores.

(b) Does not arise.

Shortfall in Production of Agricult
Implements
3220. SHRI ARVIND NETAM : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether production of the agricultural

of laws relating to Weights and Measures;
and

(b) if so, the reaction of Government
thereto?

impl like threshers, spare parts for
tractors, water pumps and other such equip-
ment has gone down during the last onc

year in the country ; and

(b) if so, the main reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD):(a) There has been a slight short-
fall in production in 1971 as comparod to
the production of 1970.

(b) The malching agricultural imple-
ments are mainly produced by the tractor
manufacturers themselves. As there has
been a shortfall in production of tractors
during 1971 as compared to the produc-
tion of the year 1970, Agricultural imple-
ments and spare parts for Agricultural
tractors have also been produced in less
numbers during the ycar 1971.

Brain drain due to lack of facilities for
Research

3221. SHR1 PRABODH CHANDRA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether specialists in the fields of
science and technology arc leaving the
country because they do not have adequate
facilities for research; and

(b) if so, the steps taken by Government
to stop this brain drain?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Scientists who go abroad do
so for higher studies, training or for acquir-
ing wider or specialised experience. Some go
attracted by the greater opportunitics in the
highly advanced countries.

(b) Some of the steps taken to provide
research facilities to well qualified scientists
technologists etc. are given below:—

1. The Government of India have ap-
proved a Scheme for creation of super-
pumerary posts for quick absorption
of highly qualified Scientists and Tech-
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nologists in suitable scientific organisa-
tions.

2. The Council of Scientific and Industrial
Research is running a Sciantists' Pool,
which provides opportunities for re-
search in suitable organisations,

3. The University Grants Commission,
C.S.LR. and other scientific agencies
have instituted a number of
senior and Junior Research Fellow-
ships for research work in the Univer-
sities, National Laboratories and other
research institutions.

4. Grants arc given to Scientists to carry
out research projects.

w

. University Grants Commission have
been providing special assistance to
some selected Universities to establish
**Centres of Advanced Study™ in speci-
fic fields of rescarch.

6. The University Grants Commission
have made provision for further deve-
lopment of laboratory and other faci-
lities in Universities including the pur-
chase of specialiscd equipments.

\

Tuition Fee Unification in Schools in Kerals

3222. SHRI PILOO MODY :
SHRI M. M. JOSEPH :

Will the Minister of HOME AFFAIRS
be pleased to statc:

(a) whether there has been certain contro-
versy in Kcrala regarding the State Govern-
ment’s decision on tuition fee unification in
schools;

(b) whther the State Government has
taken up this question with the Union
Government; and

(c) if so, reaction of Government of India
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Ycs, Sir.

(b) and (c) The management of private
colleges in Kcerala had shought the good
offices of the Prime Minister in resolving the
controversy which has since been amicably
settled.
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Bill on Nationalisation of Forcign owned
Plantations in Kerala

3225, SHRI C. JANARDHANAN : Will
the Minister of HOMFE AFFAIRS be pleas-
ed to state:

(a) whether the State Government of
Kerala have sent to the Government of India
for approval a Bill 1o nationalise Forcign

owned plantations in Kerala; and

(b) if 50, the reasons’ for dulay, in giving
sanction to that Bill ?

THE DEPUTY h:(;'lSTFR ™ THE
MINISTRY OF HOMT: AFFAIRS (SHRI
F. H. MQHSIN) : (a) and (b) A draft
Ordinance has been reccived from  the
Government of Kerala for instructions of
the President for its promulgation. The
draft legislation needs carcful examination
from the point of view of policy and is under
examination.

Small Scale Industries in Rewa Division

3226. SHRIRANA BAHADUR SINGH:
Will the Minister of INDUSTRTAL DEVE-
LLOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the progress
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inade during the year 1971-72in the sphere of

small scale industries in Rewa Division ?

THLE DLEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD) : Information has been sought from
the Government of Madhya Pradesh and
will be laid on the Table of the House.

Allezed beating of INTUC leader of D.ES.U.
by somc persons

3227. SHRI ISHWAR CHAUDHRY :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Shri R. P. Bhaskar, an
INVUC Union Leader of DESU was seve-
rely beaten by some persons on the 25th
July, 1972 while on duty:

() whether any report has been registered
hy the police against those persons; and

() if so. the action taken by DESU or
the Police aginst the guilty persons and if
not, the rcasons therefor?

THE DEPUTY MINISTER IN THI
MINISTRY OF HOME AFFAIRS (SHRI
. H. MOHSIN) : (a) Ro Sir. On 25-7-72
Shri R. P. Bhaskar, Senior Clerk in DESU
and an office bearer of DESU Mazdoor
Congress had a scuffle, with Shri Jagdish
Singh Junior Lineman PESU in the Oftice
of Zonal Superintendent (Zone 14) Delhi
I'tectric Supply Undertaking. In course of
this scuffle, Shri R. P. Bhaskar  sustaine
simple injuries on his person.

(b) Yes Sir. In his report to the police,
Shri R. P. Bhaskar has complaincd that his
purse containing Rs. 210 was stolen by
Shri Jagdish Singh. A casc FIR No. 43R
Jated 25.7.72 under section 379 [P.C.
(theft) has been registered at Police Station
Purjabi Bagh.

(¢) The criminal casc of theft is under
investigation by the police. Departmental
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investigations are being made by DESU
authorities in the complaint and counter
complaint of both the parties.
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Orders and Qutput of Engincering Industrial
Unlts

3229. SHRI PURUSHOITAM
KAKODKAR :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Fngineering  Industrial
Units expect more orders and output in
future according to the survey by the Indian
Engincering Association; and

(b) if so, the salient features of the survey
and, the total output and orders expected in
the current year? -

THE DEPUTY MINISTER IN THI.
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (@) Yes, Sir.

(b) The Survey extended to 111 companies
representing various <ectors of the Fngi-
ncering Industry. In analysing the date, the
results of the previous two six-monthly Sur-
veys were also taken into  account. Accord-
ing to them there is greater optimism gene-
rally in regard to industry as a whole and
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particularly engincering industry. They
have anticipated (i) greater capital availe
ability; (i) higher capacity utilisation;
(iii) more employment prospects; (iv) im-
provement in orders in output position; and
(v) present level of exports is likely to be
maintained, although no precise figures have
been mentioncd by them.

North-Eastern Council

3230. SHRI NIHAR LASKAR : Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the North-Eastern Council
has come into being; and

(b) if so, the salicnt features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes, Sir.

(b) The Governor of the north-castern
States of Assam, Manipur, Meghalaya,
Nagaland and Tripura and Chief Ministers
of these States, the Lt. Governor and the
Chief Minister of Mizoram and the Chief
Commissioner of Arunachal Pradesh and
one of his Counsellors are members of the
Council. The Governor has been nomi-
nated to be the Chairman. The Council
is an advisory and recommendatory body.
Its main function is to formulate a coordi-
nated regional plan with a view to securing
the balanced development of the region as
a whole and to discharge functions similar
to those of the Zonal Councils constituted
under the States Reorganisation Act, 1956.
The Council will also review from time to
time the measures taken by thc member-
States for maintenance of security and pub-
tic order and recommend further measures.

Studies of Companies made by R.B.I.

3231. KUMART KAMLA KUMARI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:
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(a) the outcome of the recent studies of
290 Companies by the Reserve Bank of
India; and

(b) the reaction of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b) It is undcrstood that the
outcome of the study of 290 non-Govern-
ment, non-financial public limited com-
panies carried out by the R.B.I. is available
in the R.B.I. Bullctin of February 1972 and
that it rclates primarily to the Department
of Company Affairs.

Extension In Age limit upto 30 years for
entry into Government Service

3232. KUMARI KAMLA KUMARI :
Will the PRIME MINISTER be pleased to
state :

(a) whether Central Government propose
to extend the age limit upto 30 years for entry
into Government Service; and

(b) if not, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b) No proposal for raising the upper
age limit to 30 years for cntry into Govern-
ment service is under consideration. Upper
age limits for various posts are fixed taking
into account the qualifications and expe-
rience required for them. Howevcer, as a
result of a suggestion madc by the Staff
Side of the Joint Consultative Machinery
orders have been issued in March, 1972
raising the upper age limit for direct recruit-
ment to Class III ministerial non-gazetted
posts from 21 to 25 years. Further, on the
r dations of the Adi taive Re-
forms Commission, the upper age limit for
recruitment to Class 1 and Class II posts
filled through the 1.A.S. etc. Competitive
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examination has been raised in April, 1972
from 24 to 26 years. Also in order to pro-
vide employment opportunitics to the Engi-
neers who passed engineering cxaminations
during the period of stagnation in economy,
the upper age limit for thc Engineering Ser-
vices Examinations for the years 1972 and
1973 has been raised to 30 years and simi-
larly for the Engineering Services (Electro-
nics) Examination for the ycars 1973 and
1974. In regard to Engincering Services
and Enginecring posts recruitment to which
is made otherwise than through competitive
examinations, the upper age limit has been
rclaxed by five years subject to a maximum
upper age limit of 35 ycars.

“Tricks” of employers to realise money from
Government

3234. SHR1 JYOTIRMOY BOSU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-

LOGY be plcased to state:

(a) whether his attention has been drawn
©a . published in *J o
( li daily par blished from

Calcutta) on the Sth July, 1972 under the
caption “Tricks of the cmployers to realise
money from the Government™; and

(b) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) Government are awarc of the
Press roport.

(b) No such instance has comec to the
notice of this Ministry.

Fraod i a Nationalised Bank in Calcutta
involving about 60 lakhs of Repees

3235. SHRI JYOTIRMOY BOSU
Will the Minister of HOME AFFAIRS

be pleased to state:
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(a) the names and full particulars of the
persons arrested in connection with the
fraud in a Nationalised Bank in Calcutta in
in May, 1972 involving about 60 lakhs of
rupees;

(b) the names and full particulars of
arrested persons either subscquently releas-
ed or bailed out alongwith reasons therefor;

(c) whether the Police has prepared and
submitted charge sheets against thc persons
involved in this fraud, if not, the reasons
therefor; and

(d) whether there is a move to withdraw
the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) The following persons
were arrested in connection with the fraud in
the United Bank of India Calcutta :—

(1) Fatick Chandra

Majumder
(2) Gurupada Panja

Thesc five per-
sons arc not
the employces

(3) Naba Kumar Basak }of the Bank.

(4) Matilal Paul They were ar-

(5) Pulak Chandra rested on
Paul 264-72.

(6) Ratan Kumar not an employec of

Majumdar, thc Bank, arrested
on 4-5-72.
(7) Nalini Ranjan Dutta, Manager,

Calcutta Branch. At the time of his arrest
on 27-4-1972 he was working as Regional
Manager.

(8) Dhircndra  Chandra  Mukherjee,
Manager of ncw Manicktolla Branch was
arrested on 28-4-1972.

(9) Baldev Bhattacharjee, Assistant Ma-
nager and in<charge of Loan advanced
under Small Scale Industries Scheme of
Head Office, arrested on 29-4-72.

(10) Krishan Gopal Ghatak, Officer of
Advance Control Department, S.S.1. Scheme
of Head Office arrested on 4-5-72.
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(11) Anil Kumar Sinha, incharge of Secu-
rity Department of Hatibagan Branch of the
Bank arrested on 4-5-72.

(12) Subodh Kumar Mitra, Manager of
Tollygunge Branch arrested on 15-5-1972.

(13) Chittaranjan Dutta  arrested
29-5-1972. He is not a Bank cmployee.

on

(14) Benoy Bhusan Scngupta, Manager
of Behala Branch arrested on 12-6-1972.

(b) All the accused persons were in police
custody and thereafter in Jail custody for
23 months. Accused numbers 2, 5,7, 8,9,
10, 11 and 12 were granted bail by Chicf
Presidency Magistrate on 10-7-1972. Accus-
ed numbers 1, 3, 4, 6, 13 & 14 were granted
bail by Chicf Judge City Sessions Court
on 10-8-1972.

(¢) A large number of documents have
been seized. These are being scrutinised.
A large number of persons are to be examin-
ed. It will, therefore, take sometime (0
complete investigation of this case and to
submit charge-sheet.

(d) There is no move to withdraw the

case. *
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Scheme for promotion of Khadi and
village Industries

3237. SHR1 C. JANARDHANAN :
Will the Minister of INDUSTRIAL DEVi:-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the Khadi and Village Indus-
tries Commission is celebrating the Golden
Jubilee of thc Khadi movement in the
current ycar;

(b) whether the Commission is launching
any special scheme for the promotion of
Khadi and village industrics in the golden
jubilee year; and

{c) if so, the main features thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Yes, Sir.

(c) Commission’s programme comprises
of

(1) enrolment of onc lakh khadi fami-
lies;

(ii) ‘Pcoples’ Education Programme’
through publication of brochures,
pamphlets, radio features, seminars,
study circles, display of film strips
etc.; and

(iii) Organisation of exhibitions with
stress on improved tools and the
achi of the C i
sales of rcady made garments
(Khadi kits) and village industries
products packets, as part thercof.
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Location of cross-bar switching factory

3238. SHRI C. JANARDHANAN:
Will the Minister of COMMUNICATIONS
be pleased 1o state:

(a) the Jatest  position regarding the
question of deciding the location of Cross
Bar Switching Factory;

(b) whether the proposal of Kcrala
Government and recommendations of the
Team of Experts on this matter have since
been considered: and

(c) if so, the final decision taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)
() to (¢) : The question regarding the locat-
ion of the second Switching Factory is still
under consideration of Government.
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Difference of opinion of leading
of the approach to Fifth Plan

3241. SHRI JAGANNATH MISHRA :

Will the Minister of PLANNING be pleased
to state:

(a) whether the leading Economists differ
on the approach to the Fifth Plan as voiced
in a symposium held in Bombay; and

(b) if so, the reaction of Government?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b)..It is diffi-
cult to locate the symposium referred (0
by the Hon. Member as the guestion is too
vaguc. It is truc that various cconomists
have been expressing varying opinions over
the Approach Paper. The Approach Paper
is a tentative document and is before the
country for dialogue and for understanding
the reactions of the people. All such re-
actions will be considered at the time of the
finalisation of thc Approach to the Fifth
Five Year Plan.
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Working of Canteen of Bharat Opthalmic
Glass Limited

3242. SHRI KRISHNA CHANDRA
HALDAR : Will the Minister of INDUS-
‘TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) the number of persons working in the
Canteen of Bharat Opthalmic Glass Ltd.,
Durgapur on Muster Roll establishment;

(b) how many of them have completed
240 days of continuous service; and

(c) the steps being taken to regularisc
them after completion of 240 days continu-
ous service?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LLOPMENT  (SHRI SIDDHESHWAR
PRASAD) : (a) and (b), Eightecn.

(c) Cantecn workers are not employees
of the Company, as such. They are engaged
separately by the Canteen Managing Com-
mittec. Accordingly, the question of regula-
rising their services as comployees of the
Company does not arise.

Manufacture of Bicycles of High Speed

3243. SHRI RAJDEO SINGH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
1.OGY be plecased to state:

(a) whether the Regional Rescarch Labo-
ratory at Jorhat has invented a gear device
by which the speed of bicycles can be in-
creased without much additonal pedal
cffort;

(b) whether the components nceded can
be manufactured indigenously;

(c) whether the device will double the
speed of the bicycles; and
(d) if so, whether Government consider

it advisable to start its manufacture on
commercial basis?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Yes, Sir.

(d) The process has been assigned to the
National Research Development Corpora-
tion of India, who arc exploring the possibi-
lities of its commercial utilisation.
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Short supply of Cement in Kerala

3247. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether cement is in short supply in
Kerala and because of that great difliculties
are being faced in the constructions of many
Government and private buidings in Kerala.

(b) if so, whether the Kcrala Govern-
ment have sent any request in this regard;

(¢) whether shortage of cement in Kerala
is duc to short supply of wagons; and

(d) if so, the steps Government have taken
to remove the shortage of ccment in
Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT (SHRISIDDHESHWAR PRASAD):

(@) and (b). No Sir. The avcrage
monthly despatches of cement to Kcrala
State during 1972 is 58490 tonnes against
49984 tonnes in 1971. But, still, due to
increased demand for cement, certain com-
plaints regarding inadecquate supplies were
received from Government/Quasi Govern-
ment indentors.

(c) and (d). The supply position sutfered
somewhat due to movement difficultics and
strike in Madukkarai cement factory. one

41LSS,72—7.
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of the factories supplying cement to the
State of Kerala and general dis-inclination
of the Government indentors to receive
supplies by road. Movement of cement by
railways was also affected due to the higher
priority given to the movement of food-
grains from the North during April-August,
1972. Rail movement on the Ghzt S~:tion
was also temporarily stopped due to a land
slide in the month of May.

To overcomc the inadequate supplly of
wagons and to improve supply position,
permission has been granted in appropriatc
cases to factorics situated in distant arcas
to arrange supplies even if nccessary over
dearer routes at higher freight. Morc liberal
movement by road has also been permitted.
Creation of dumps at Chonganachari and
Quilon and transport of cement by rail-
cum-road or by road has also been permit-
ted. It has also been decided to reimburse
the producers upto 125% of the correspond-
ing rail freight for transport of cement to
destinations beyond 100 kms. The Railways
have also been requested to improve the
availability of wagons to various factories
for the transport of cement.

Seminar Organized by Indian space
Research Organization

3248. SHR1 VEKARIA : Will the Minis-
ter of SPACE be pleased to state:

(a) whether a Seminar organized by the
Indian Space Research Organization was
held in the first week of August, and

(b) if so, the points discussed and the

conclusions arrived at?

THL PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
ELECTRONICS, MINISTER OF HOML
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND
MINISTi.R  OF SPACE (SHRIMATI
NIDIRA GANDH]I) : (a) Yes, Sir.
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(b) The points discussed covered the
following six areas :

(i) Communication

(ii) Metereology

(iii) Earth Resource Survey
(iv) Geodesy

(v) Navigation

(vi) Space Sciences

Broadly the recommendations which
emerged from the discussions at the Semi-
nar were :

(i) Communications : The need of Sate-
llite Communications for reaching
the masses of the country secms
appropriate. Taking into account the
benefits of the modern medium of
television for development purposes,
several alternative configurations
were considered for a Communica-
tion Satellite for the adoption of a
hybrid integrated arrangement of
terrestrial broad band microwave
links and TV transmit along with
satellite coverage facilities for na-
tional linkage as an optimum sys-
tem. .

(ii) Metereology : Weather phenomcna

have to be studied and monitored

and the latest data collection me-
thods studied which will eventually
improve forecasting capabilities.

The establishment of a National

Satellite Meteorological Data Cen-

tre has been recommended.

(ili) Earth Resource Survey : The new
techniques of remote sensing have to
be developed and passed on to the
users so that economic benefits can
be derived. Successful implementa-
tion of a national programme of
space technology including remote
sensing techniques can help provide
the necessary information jeading to
substantial economic benefits.
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(iv) Geodesy : To meet the needs of
Geodesy, the new techique of satel-
lite geodesy should be employed.

(v) Navig : Space applications for
nevigation are likely to be more in
the nature of a spin-off from the
efforts for satellite communications.

(vi) Space Sciences : Several recommen-
dations have been made including
the use of satellites for conducting
acronomy cxperiments particularly
aimed at understanding the equato-
rial anomaly of the ionosphere and
the electroject and for carrying out
experiments in astronomy.

The detailed recommendations emerging
from the Seminar will receive detailed and
careful scrutiny of the Department of Space
for enabling thc recommendations to be
translated into concrete proposals.

Utilisation of Salt Cess Fund for Gujarat
State

3249. SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Gujarat contributes about 60
per cent of the total salt produced in the
country and pays quite a substantial amount
to the Central Exchequer every year by way
of cess;

(b) whether the Government of Gujarat
had not been given assistance from the Salt
Cess Fund and if so, the rcasons thercfor;
and

(¢) the purpose for which the cess is utilis-
lised and the critcria observed for distribut-
ing the cess proceeds?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.
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(b) No assistancc has been given to the
Government of Gujarat directly out of salt
cess proceeds. The assistance is generally
given to beneficiary salt licensees.

(c) In terms of Section 4 of the Salt Cess
Act, 1953, the proceeds of the cess, reduced
by the cost of collection, are, if Parliament
by law in this behalf so provide, utilised on
all or any of the following objects, namely :

(a) meeting the expenditure incurred in
connection  with the salt organisa-
tion maintained by the Central Go-
vernment ;

(b) mecting the cost of measures taken
in connection with the manufacture,
supply and distribution of salt by
Union agencies and the regulation and
control of the manufacture, supply
and distribution of salt by other agen-
cies; and in particular, measures for—-

(i) the blish and int
nance of rsscarch stations and
model salt farms;

(ii) the blish
and expansion of salt factories;

(iii) fixing the grades of salt;

(iv) promoting and encouraging co-
operative effort among manufac-
turers of salt; and

(v) promoting the welfare of labour
employed in the salt industry.

In order to implement thesc objectives,
Government have constituted a Central
Advisory Board for Salt and six Regional
Advisory Boards for Salt, to advise the
Government on the administration of the
proceeds of the sajt cess. Works of a
developmental naturc and/or of iabour wel-
fare, indicat=d below are generally considered
for assistance from the proceeds of the
cessi—

(a) Water Supply Schemes,
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(b) Building of roads,
(c) Provision of medical facilities,

(including

(d) Developmental works
i and

for mech
research), port improvements for
export of salt and Railway sidings;
and

(e) Provision or augmentation of educa-
tional facilities for the children of
workers employed in the sait InGus-
try.

Southern Zomal Council Meecting

3250. SHRI B. V. NAIK : Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) whether major items like river water
dispute wero discussed at the meeting of the
Southern Zonal Council; and

(b) if not, the reasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : (a). No such item was sug-
gested for discussion by any member-State
at the last meeting of the Southern Zonal
Council.

(b) Does not arise.

Incidents of Tnefts and Robberies in Post
Offtices
3251. SHRI P. M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a large number of thieves and
robbers have siarted attacking the Post
Offices in the country;

(b) if 80. the number of such incidents
and loss sustained by the P&T Departinent
during this year so far; and

(c) the steps being taken to give full
protection to the Post Oftices throughout the
country?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)
(a) Barring petty cascs, there have been a fow
cases of thefts and robberies during the
current year.

(b) 10;

Rs. 15,032,

(c) State Police authorities provide pro-
tection to P&T offices.

Concentration during Fifth Plan on increasing
Production of Mass C ion items
and Capital Goods

3252. SHRI P. M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of PLANNING be
pleased to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
demanded that the Fifth Plan should con-
centrate on increasing the production of
mass consumption items of raw materials
and capital goods; and

(b) if so, whether the Federation of Indian
Chambers of Commerce and Industry com-
mittee has  examined the Government's
approach to the Fifth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). It is
learnt from the Federation of Indian Cham-
bers of Commerce and Industry that the
Planni C ission’s  dc on
*Approach to the Fifth Plan® was considered
by a committee of the Federation at a meet-
ing held on 16th June, 1972. The com-
mittec's views, inter alia, included the sug-
gestion of a new frame for growth where
more and more peop le contribute to increas-
ing the supplics of a number of items of
mass consumption, raw materials, intermedi-
ates and capital goods. The matter is under-
stood to be under study, by the Plan sub-
commiittec of the Fedcration, who has not
yet crystalised their views on the subject.
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Assistance to States to put an end
to Dacoities

3254. SHRI HARI SINGH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have decided
to give special Central aid to the States to
put an end to dacoitics; and

(b) if so, the nature and extent of aid to
be given to different States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a). With a view to cra-
dicate the crime of dacoity from the Cham-
bal Valley area the Central Government
in co-operation with the State Governments
concerned is preparing a comprehensive
socio-cconomic development plan of the
arca. The question of any special Central
aid for this purpose would be considered in
due course.

(b) Does not arise.
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Lo ity to G ploy to
appearin the [.A.S. examination

3255. SHRI K. M. MADHUKAR :
SHRI D. N. SINGH :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government are considering
to provide opportunity to the persons who
are below 36 years of service and have com-
pleted six years of service or only those non-
technical class Il and class 11l scrvices,
where the promotional avenues are bleak,
to sit at the 1.A.S. Examination instead of
every Government employee (not already
in class 1) as recommended by the Adminis-
trative Reforms Commission: and

(b) if so, whether Government have un-
der consideradion the case of non-technical
persons from Science and Arts Facultiss,
who are engaged in teaching science and
humanitics (non-technical subjects) in tech-
nical institutes under the Government-—
Union and States where the promotional
avenucs are extremely bleak ?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PPR-
SONNEL  (SHRI RAM NIWAS MIR-
DHA) : (a) and (b). The Administrative
Reforms Commission in its Report on Per-
Administration has recommended
oppor-

sonnel
that “in order to provide greater
tunitics for the advancement of talented
persons who are not already in Class I—
every one who has completed 6 years of
service in Government and is less than 35
years of age may be given one and only
one chance to sit for the open competitive
exam'nation for Class I non-technical ser-
vices, irrespective of the chances alrcady
taken' provided that he fulfils conditions
relating to cducational qualifications.

The above recommendation is under con-
sideration of the Government.

BHADRA 1, 1894 (S4KA)
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Memorandum submitted by Legislators from
Rayalaseema to P.M. for Financlal Assis-
tance

3256. SHRI P. VENKATASUBBAIAH:
Will the Minister of PLANNING be pleased
to state :

(@) whether the legislators from Rayal-
scema have submitted a memorandum to
the Prime Minister requesting for financial
assistance to the socio-economic develop-
ment of the backward arca of Rayalaseema,
during her visit to Hyderabad in connce-
tion with the meeting of the Southern Zonal
Council; and

(b) if so, whether any financial assistance
in addition to the regular plan provision
will be made available for the development
of this arca?

THE MINISTER OF STATL IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) Yes, Sir; some M.Ps,
M.L.As and others submitted a Memoran-
dum to the Prime Minister on the subject
of the
Rayalascema region of Andhra Pradesh and
requested inter alia that a special revolving
fund of Rs. 100 crores may be sancticned
for the purpose.

socio-cconomic  development  of

(b) The Regional Development Plan for
Rayalascemi, in the context of which the
financial assistance mentioned in part (a)
of the question has been suggested envisages
total investments of Rs. 250 ciores, Rs. 350
crores and Rs. S17 crores in the Fourth,
Fifth and Sixth Plan respectively. The ques-
tion of assistance during the Fourth Plan
period will be examined in rclation to the
ongoing programmes in the area, after
receiving proposals in that bebalf from the
Government of Andhra Pradesh specifying
in particular, the  adjustments that are pos-
sible in the current Plan so as to provide for
a larger allocation for the developmental
nceds of the Rayalaseema region.  In formu-
lating the Central as well as the States”
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Fifth and Sixth Five-Year Plan, the schemes
and programmes drawn up in the Regional
Development Plan for Rayalascema  will
be taken into account.
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T.V. Stations for Adivasi Areas of Rcwa
in Madhya Pradesh

3258. SHRI RANABAHADUR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state :

(a) whether Government proposc to give
prefercnce for establishing T.V. Stations
in the Adivasi Arcas of Rewa rcgion in
Madhya Pradesh; and

(b) if so, the main fcatures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). Proposals for the
cxpansion of T.V. nctwork in the country
during the Fifth Plan arc s.iil being formula-
ted.

Joint Development and Planning Board for
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the devel of Backward Areas of U.P.
and M.P.

3259. SHRI RANABAHADUR
SINGH : Will the Minister of PLANNING
be pleased to state :

(a) whether a Joint Development and
Planning Board is going to bc set up for
the coordination and development of the
backward arcas of Bundelkhand region in
Uttar Pradesh and the adjoining aress of
Madhya Pradesh;
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(b) whether any meeting in this connec-
tion has taken place; and

(c) if so, the subjectsdiscussed?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) to (c) . There is no
proposal before the Planning Commission

BHADRA 1, 1894 (SAKA4)
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Planning Minister’s statement on making
efforts for ensuring Minimum needs of the
Peoplc and on Expansion of Employment

3261. SHRI K. BALADHANDAYU-
THAM : Will the Minister of PI ANNING
be pleased 1o state :

(a) whether he has recently stated that
he would concentrate his eflorts on ensuring
i needs of the people on the one

regarding a Joint Devel, and Planning
Board for the coordination and develop-
ment of backward arecas of Bundclkhand
region in Uttar Pradesh and the adjoining
areas of Madhya Pradesh. However, at
the meeting of the Central Zonal Council
held on the 10th July, 1972, the representa-
tives of Uttar Pradesh and Madhya Pradesh
agreed that there should be a Joint Coordi-
nation Committee of the two States, with
the concerned Adviser of the Planning Com-
mission as Chairman to coordinate the deve-
lopment of the Bundelkhand region.

Stoppage of Hire-Purchase Scheme due to
Lack of Funds

3260. SHRI K. BALADHANDA-
UTHAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether the National Small Indus-
tries Development Corporation has stopped
its hire-purchase scheme due to lack of funds;
and

(b) if so, the steps taken to provide ade-
quate funds to the Corporation to enable
it to continue thc hire-purchase scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI1 SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) The position of finanaial resources of
the Corporation has improved and steps
arc being taken to improve it further.

hand and expangding employment on the
other; and

(b) if so, what concrete steps ate being
envisaged for achicving these aims?

THE MINISTER OF STATE IN THF
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA) : (a) Yes, Sir.

(b) Concrete steps cnvisaged for achicv-
ing these aims have been indicated in the
note entitled “Towards an Approach to
the Fifth Five Year Plan™ placed on the
Table of the House on 31st May, 1972
These steps have been generally approved
by the National Development Council
also. Briefly, these steps include adequate
provision for ensuting minimum neccds of
the people in the form of free and compul-
sory education for children upto the age
of 14; public health facilities integrated
with family planning and nutrition of child-
ren; rural water sunph ; homesites for land-
less labour ; rural roads, rural clectrification;
and slum impiovement in the larger towns.
As regards the problem of expanding employ
ment, opportunitics, effloris  will be madc
to step up investments in emplovment-
intensive  heads  of development  such
as smallscale  indusirics, trade and
services and on such productive sectors in the
rural areas as minor irrigation, soil conser-
vation, dairying, forestry, fisherics and ani-
mal husbandry and area development.
Detailed exerciscs in this regard are now be-
ing worked out, which when completed.
are proposed to be incorporated in the Draft
Fifth Plan.
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Lack of Co-ordination between Industrial

Units and C.S.LR. in regard to Scientific
Research

3262. SHRI K. BALADHANDAYU-
THAM : Will the Minister of SCIENCE
AND TECHNOLOGY  be pleased to
state :

(a) whether, at prescnt, there is no pro-
per  coordination between the indusirial
units and the Council of Scientific and tn-
dustrial Research; and

(b) if 50, the steps Government have taken
to cnsure better co-ordination between the
industry and the Council of Scientific and
Industrial Rescarch in the sphere of rescarch?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SU-
BRAMANIAM) : (a) and (b). C.S.L.R. has
built up an effective link of communication
with indusiry through the Industiial Liaison
Units in the Laborarories and the Research
Co-ordination and Industrial Liaison Divi-
sion at the Headquarters. Representation
of industry on the Governing Body of the
CSIR and the Fxecutive Councils of the
Laboratories provides adcquate opportuni-
tics to the industry to participate in the
functioning and research programming of
the Institutes.

Steps are also being taken to arrange
get-togethers of CSIR  Scientists with re-
preseniatives of industries and to reactivise
the Joint Standing Committee for Researches
and Indusiry where Scientists, Industrialists
and Associations of manufacturers and
trade are represented.

The Director-General, Scientific and In-
dustrial Reseacch is holding mectings with
the industry and the Government officials
in different States.

AUGUST 23, 1972
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Collaboration offered by C.S.LR. to the
Chemical Industry for Research and Deve-
lopment

3263. SHR1 K. BALADANDAYU-
THAM : Will the Minister of SCIENCE
AND TECHNOLOGY be plcased to statc :

(a) whether the Council of Scientific
and Industrial Rescarch has offered to the
Chemical industry collaboration for research
and development in three specific arcas,
catalysts, polymers and corrosion;

(b) if so, the conditions offered for colla-
boration with the Cheical Industry; and

(c) whether the industry has accepted
the offer?

THE MINISTER OF
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) The subjects of cata-
lysts, polymers and corrosion were dis-
cussed as possible areas of cooperation bet-
ween CSIR Laboratories, industrial firms
in the public and private sector and other
organisations during a mecting held - bet-
ween the representatives of the chemical
industry and the Director-General, CSIR.
in Bombay on 15th July, 1972.

INDUSTRIAL

(h) and (¢). The modus operand: for the
collaboration is under consideration.

Manufacture of Razor Blades
by Foreign Companies

3265. SHR1I G.Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Government  have decided
to allow some foreign companics o manu-
facturc razor blades in India;

(%) if so. the names of the companies and
ihe dotails regarding the share of Indian
companics in manufacturing razor blades
in the country; and
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(c) the time by which the forcign con-
pany is expected to start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) and (¢). Do not arise.

Complaints against Khadi and
Village Industries Commission

1266. SHRI G. Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY bhe pleased to state :

(a) whether Government have received
complaints regarding unsatisfactory work
ing of the Khadi and Village Indusiries
Commission: and

(b) if so., the reaction of Government
thereto and the persons held responsible
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b). A few complain's
have been received against the working of
the Khadi and Village Industries Commis-
sion. These complaints are being examin-
ed.

Allocation of Funds to States for Distribu-
tion by Industrial Development Board for
Development of Industrics

G.Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the total amount of money distributed
by the Industrial Development Board of
India during 1971-72 to cach State for the
dev:lopment of industrics; and

3267. SHR1

1b) the total amount of money granted
to the private sectors in cach State in the
country?

BHADRA 1, 1894 (SAKA)
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THE D EPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR! SIDDHESHWAR
PRASAD) : (a) This Ministry has not set
up any Industrial Development Board of
India.

(b) Does not arise.

Scheduled Caste and Scheduled Tribe Class [
Officers in Government of India

3268. SHRIG. Y. KRISHNAN: Will the
PRIME MINISTER be pleased to state :

(a) the number of Scheduled Caste and
Scheduled Tribe Class I Officers in the
Government in India in 1965 ;

(b) whether there has been any increase
in their number after 1965: and

(¢) if so. the details thereof, Ministry-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NFL (SHRI RAM NIWAS MIRDHA) :
(a) As on Ist January 1965, there were 31R
Officers belonging to Scheduled Castes
and 52 Ofticers bhelonging to Scheduled
Tribes in the Class 1 services under the
Governmeont of India.

(b) and (c). Yes. Sir. There has been
appreciable increasc in number of Class
1 Officers belonging 10 Scheduled Castes
and Scheduled Tribes since 1965. As on
Ist January 1971, there were 706 Officers
belonging to Scheduled Castes and 113
Officers belonging to Scheduled Tribes in
Class 1 szrvices under the Government of
India. These figures are exclusive of the
civilian officers in Class | in the Lower
Formations under the Ministry of Defence
in respect of which information as on Ist
January 1971 is not available. Howcver,
as on 1st January 1970, there were 22 Offi-
cers belonging 10 Scheduled Castes and 2
Officers belonging 1o Scheduled  Tribes
in Class I in the Lower Formations of that
Ministry. A statement showing the num-
ber of Scheduled Caste and Scheduled Tribe
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Officers in Class I, Ministry-wise, as on st
January, 1965 and 1st January, 1971 is laid
on the Table of the House. [Placed in Li-
baray See No. LT-3487/72).

Requirements of Trucks

3269. SHRI BIRENDER SINGH RAO :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) the annual requirecment of trucks in
the country;

(b) the existing capacity of ths automo-
bile industry in the country to meet the
dcmand; and

(c) the steps taken by Government to
augument the production of trucks in th:
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) The Planning Group for
Machinery Industries has estimated that
the demand for commercial vehicles includ-
ing buses by 1973-74 would be 85,000 num-
-bers per annum.

(b) The required information is as under :

Name of product Capacity  Present
target produc-
by 1973-74 tion
(Nos. per capacity
annum) (Nos.
per
annum)
1. Commercial Vehi-
cles . . 85,000 48,400
2. Passenger Cars 85,000 47,400
3. Jeeps . 15,000 10,000

(¢) The schemes for cxpansion submitted
by some of the existing manufacturers ha ¢
cither been approved or are under considera-
tion of the Government. Letters of intent
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have also been issued to new entrepreneurs
for setting up additional capacity for the
manufacture of commercial vehicles.

Meeting of Car Manufacturers with Officers
of Ministry of Industrial Development re-
garding Improvement in manufacture of Cars-

3270. SHRI B. S. BHAURA :
SHRI N. K. SANGHI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased
state :

to

(a) whether the reprosentatives of the car
manufacturcrs met the officers of his Minis-
try and discussed ways and means to over-
come the present defects in car manufactur-
ing; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The discussions with the car manu-
facturers have been useful in as much as it
has been possible to identify and pin-point
the defects and to decide upon the remedial
action required. Government propose to
continuc the process of frequent discussions
with the manufacturers and also initiate
discussions with principal ancillary suppliers.

Issuc of Licence for Manufacture of Tin
Containers

3271. SHRI K. SURYANARAYANA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to statc :

(a) the names of Tin container plants
which have been issued C.0.B. Licences
during the current year (uptil 30th June,
1372) wiih a1 aranl assessed canasity of
1000 tons for the manufacture of Tin Con-
tainers for captive usc;



149 Written Answers

(b) whether he is aware that th:se units
are not getting the tin plates with the results
that the manufacturing capacity is lying
idle;

(c) whether any represcntations have
been made to the Development Commis-
sioner, Small-Scale Industrics and D.G.
Technical Development in his Ministry for
assisting thesc plants to get the tin plates
either from Hindustan Steel Limited or the
Tin-plate Producers Consultative Commiittee;
and

(d) if so, the outcome thereof and the
steps being taken to ensure the sanctioned
capacity being utilised by these plants fully
by the regular supply of quotas of tin-plates
by the tin-plate producers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : () (i) Messrs Premicr Vege-
table Products Limited, Jaipur; and

(ii) Messrs Bhavnagar Vegetable Products
Limited, Bhavnagar (Gujarat).

(&) and (c). No, Sir.

(d) Does not arise.

Preparation of Radio-Pharmaceuticals by
Isotope Division, Bhabha Atomic Researcn
Centre

3272. SHRI M. KATHAMUTHU : Will
the Minister of ATOMIC ENERGY be
pleased to state :

(a) the progress made in regard to the
preparation  of radio-pharmaceuticals by
the Isotope Division of the Bhabha Atomic
Research Centre: and

(b) the expenditure so far incurred by
the Centre in this respect?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF

ELECTRONICS. MINISTER OF HOME

BHADRA 1, 1894 (S4K4)
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AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHY) : (a) and (b). The Isotope
Division of thc Bhabha Atomic Rescarch
Centre has devcloped more than 50 radio-
pharmaccutical products. Of these, 35
are in regular production and ars being
regularly supplied to over 109 medical
institutions in the country. As the work
forms part of the overall development acti-
vities of the Isotope Division, details of the
expenditure incurred on the development
and production of radio-pharmaceuticals
are not scparatcly available.

Written Answers

Cost of Watches made by H.M.T. Sri-
nagar

3273. SHRI M. KATHAMUTHU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND  SCIENCE  AND
TECHNOLOGY be pleascd to state :

(a) whether the watches produced at
the Hindustan Machine Tools' watch manu-
facturing unit at Srinagar will cost 25 to
30 per cent more than those produced at
Bangalore; and

(b) if so, the results therefor?

THE DEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Itis anticipatzd
that the manufacturing cost of the watches
to be produced at the Srinagar Unit of
Hindustan Machine Tools would be some-
what higher than that of the Bangalore
Unit duc to the following reasons :--

(i) Higher construction cost;

(ii) Provision of Central hecating facili-
ties in the factory as well as the re-
sidential buildings for the stafl of
the factory;

(iii) Higher transportation charges for
movement of machinery, maltcrial
and finished product;
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(iv) Additional depreciation charges due
to higher capital expenditure in the
initial stages;

(v) Increased operating cxpenses owing
to higher cost of almost all consti-
tuent elements like material, labour,
power, transport, water and non-cxis-
tence of supporting industries in the
vicinity.

Letter of Intent for Setting up of Cemen
Plant in Mysore

3274. SHRI MUKHTIAR SINGH MA-
LIK : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether a letter of intent to start a
cement plant has been issued to a private
parly in Mysore State; and

(b) if so, the basis for issuing the letter
of intent to the party?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI  SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The party fulfilled necessary condi-
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
A proposal broadly on these lines is being
taken up for examination.

(b) A scheme called ‘the Panchayat Pos-
tal Scheme’ was carlier launched on 2-10-63
in the area of Supa in Poona District of
Maharashtra State and was later extended
to some more places in that state.

(c) The working cf the Panchayati Scheme
presented the following drawbacks and
practical difficulties :—

(i) At times, difficulty was experienced
in securing reliable men to work as
Panchayati Postal Agents/Village
Agents.

(ii) Objections were voiced as the ad-
dressees had to call on the Pan-
chayati Postal Agents instead of the
existing facility of door to door
delivery.

(iii) The system of delivering the inti-
mations first and the accountable
articles later at the Panchayati
Postal Centres was found to cause
hardship to the aged and women

tions for the grant of letter of intent. The addressces.
Government of Mysore and the concerned
technical authorities also r ded their - y Hill Al ¢ to employees in

request.

Handing over of Branch Post Offices to
I basis

F y on experi

3275. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the P&T Department is plan-
ning to hand over the Branch Post Offices
to the Panchayats on an experimental basis;

(b) whether such an experiment has been
tried carlicr in any part of the country;
and

(c) if so., the result thereof?

L Ruchah

in Himachal Pradesh

3276. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the P&T employees of Ram-
pur Bushahar in Himachal Pradesh have
been demanding the payment of Compen-
satory Hill Allowance given tothe employces
at hill stations generally; and

(b) if so, the rcaction of Government to
this demand?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(a) Yes Sir
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(b) According to the instructions issued
by the Ministry of Finance which arc ap-
plicable to all Central Government employe-
es including P&T employees, Compen-
satory Hill Allowance is admissible at Hill
Stations situated at a height of 1,000 meters
or more above seca level. The height of
Rampur Bushahar is less than 1,000 meters.
The allowance is, therefore, not admissible.

Issue of Commemoration Stamps during
1972-73

3277. PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the Commemoration Stamps
are proposed to be issued during the year
1972-73; and

(b) if so, the main proposals thercof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) The programme for the years 1972 and
1973 as drawn out till date is placed on
the table of the House. [Placed in Library.
See No. LT—3488/72].

25th year of India's Independence celebrations
by P&T Department

3278. PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the P&T Department has
drawn up any special plan to mark the
25th year of Indian Independence; and

(b) if so, the salient features of the

plan?

THE MINISTER OF COMMUNICA-
TIONS (SHR1 H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) The salient features of the programme
of celebrations in the P&T are :(—
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(i) Issuc of three special postage stamps
on the occasion, one of them the 15th
August, 1972, :

(ii) Issue of a newly designed aerogramme
on Independence day.

(i) Introduction of PIN-Codc—a scheme
for streamlining and bringing cffi
ciency in the sorting and despatch
of postal articles from the 15th
August, 1972.

(iv) Providing a Community Hall in
R.K. Puram, New Delhi for P&T
employees.

(v) Introduction of new Pass Book
Covers amongst Post Office Savings
Bank depositors.

(vi) Provisions of newly designed let-
ter boxes at a few places for better
presentability and convenience.

(vii) Commissioning of thc Poona-
Secunderabad microwave link during
the anniversary year.

(viii) Opening of 300 telephone exchanges
to provide 1,20,000 additional lines.

(ix) Participation in the Asia Fair Exhi-
bition during the ycar.

(x) Non-closure of experimental Post
Offices during the Independence an-
niversary year.

Problem of Monsoon conditions in India
on Communication via Satcllites
3279. SHRI VISHWANATH PRA-
TAP SINGH : Will the Minister of SPACE
be pleased to state :

(a) whether the monsoon conditions in
India posc special problems in communi-
cation via satellites: and

(b) if so, whether India has been able to
solve these problems so far as our satcllite
programme is concerned?
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THE PRIME MINISTER, MINISTER
©OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
particular configurations which will be em-
ployed in conducting the country’s satellite
programme will ensure that the monsoon
conditions will not pose special problems
so far as thc programme is concerned.

Devel

t of Fluidized-Bed Type R

3280. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether, in view of many desirable
charactcristics of the fluidized-bed reactor,
the Government have under consideration
the development of this type of reactor;
and

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTRER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHY) : (a) and (b). The flui-
dized-bed type reactor is an advanced high
temperature  helium  gas cooled reactor
envisaging the use of thorium. This reactor
<concept involves the development of com-
plex fucl fabrication and reprocessing tech-
niques, and also of high temperature gas
turbine technology. These areas require
considerable development effort in terms of
both money and manpower, but are appli-
cable mainly to this reactor concept only.
Government is therefore not considering the
development of the fluidized-bed type reac-
tor at present. However, the molten salt

cactor, which involves a rcactor concept
r
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making more efficient use of thorium than
the fluidized-bed reactor, is being studied
as an adjunct of the fast breeder reactor
programme.

Hindustan Paper Corporation Ltd.

3281. SHRI C. CHITTABABU :
SHRI K. MALLANNA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be plcased to state the
progress of work done by the Hindustan
Paper Corporation Limited since its regis-
tration on 29th May, 1970?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : The Hindustan Paper Corpora-
tion has made the following progress in
respect of the three projects it has in hand:

Nagaland Pulp & Paper Project :

A subsidiary company was registered on
the 14th September, 1971. Land for the
project has been acquired.  Some engincer-
ing staff etc. is alrcady in position and some
stafl quarters have also been constructed.
The detailed project Report has been sub-
mitted and is in the final stage of clearance
by the Government. Arrangements for
procurement of plant and machinery re-
quired, have been taken in hand. The Na-
tional Development Corporation, a public
sector project, is being associated with the
whole projcct as consultants and detailed
design work ctc. has been taken up. Train-
ing of some prospective workers has also
been arranged at the Institute of Paper Tech-
nology at Saharanpur. Raw material sour-
ces have been cnsured and their suitability
has been established.

Assam Nowgong Project :

The site for this project has been sclected
and a project cell has been set up in Assam,



157 Written Answers
The detailed project report has been sub-
mitted to Government and is under cxami-
nation. Meanwhile, the specifications for
plant and machinery are being drawn up
by the Corporation. Deep soil boring
tests for load bearing factor of the area are
being taken up through experts. Suitability
of raw matcrial availablc has been establish-
ed and a long-term arrangement with the
State Government is being negotiated.
Other infra-structural requircments fcr the
project are also being arranged.

Kerala Newsprint Project :

The site has been selected and land ac-
quisition proceedings are being finalised.
Th: detailed project Report has been pre-
pared and is under scrutiny by Government
ani is expected to becleared shortly. Deep
boring tests for load bearing factors of the
soil are being arranged. Raw material
suitability has been established both in
laboratory scale and in mill trial runs.
Long-term lease for raw material and for
-other infra-structural  requirements are
being negotiated with the State Govern-
ment. Training at the Saharanpur Ins-
titute of future workers has been taken up.
A Project Administrator is also being ap-
pointed shortly.

Manufacture of Gas Cylinders by Bharat
Pumps and Compressors Limited, Naini

3282. SHRI C. CHITTIBABU : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND

‘TECHNOLOGY be pleased to state :

(a) whether Bharat Pumps and Compres-
sors Limited, Naini has finalised the colla-
boration arrangs for the f:
of gas cylinders;

ture

(b) if so, the broad outlines of colla-
boration arrangements arrived at; and

Ac) if not, the reasons for dclay?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Yes, Sir. The
Company have cntered into a collaboration
agreement with Messrs Showa Koatsu Kog-
yo Company of Japan for the manufacture
of High Pressure and Welded Gas Cylin-
ders and Axle Tubes. The terms of the
collaboration being in the nature of commer-
cial transaction cannot be disclosed.

(c) Does not arise.

Tannery and Footwear Corporation of India

3283. SHRI C. CHITTIBABU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be plecased to state :

(a) whether raw material in sufficient
quantities has becn made available to the
Tannery and Footwear Corporation of In-
dia Limited Kanpur, so that the extract
plant can contribute a sizable value of pro-
duction and sales;

(b) whether sufficient quantities of sole
leather cutling have becn made available
to the plant so that the production of leather
board can rcach its optimum level; and

(c) if not, the steps being taken by Go-
vernment in this direction?

THE DLEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Tannery and Footwear Co-
rporation of India Ltd. is not experiencing
any difficulty in procurement of Myrabolan
Nuts for the manufacture of Extract Pow-
der.  The production capacity of the Cor-
poration is approximately 80 M. Tonnes
per month on three shifts basis. However,
the main difficulty in running three shifts
in shortage of Coal owing to insufficient
allotment of Coal wagons. Their normal
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requirement is 25 wagons per month. Be-
sides, power cut of the 25 % recently imposed
all over U.P. State, has also affects adversely
full utilisation of their plant capaci-
ty.

(b) and (c). The Leather Board Plant is
running two shifts at present. The Cor-
poration is facing difficulty in procuring
adequate quantity of Sole Leather cuttings
which are in short supply. The shortage is
due to decline in demand of leather sole
shoes and the shift in consumers preference
to rubber and synthetic sole footwear.

Press Information Bureau's role In
the Development of Indian Press

3284. SHRI C. CHITTIBABU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) how the Press Information Bureau
achicves its objective of assisting the growth
and development of the Indian Press as
a frec and independent forum; and

(b) in what manner the Burcau serves
the small and medium news-papers barring
the items of service mentioned in the Minis-
try's Annual Report, 1971-72 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) :(a) The growth and develop-
ment of Indian Press as a free and inde-
pendent forum is sought to be assisted
mainly in the following ways :—

(1) by providing facilitics to newspapers
and correspondents to receive official in-
formation without discrimination of any
kind ;

(2) wherever possiibl. by giving the
Press direct access to sources of infor

wition, acting as a link between the Press
and the Government ;

(3) by ensuring that thc views, reac-
tions and opinions expressed in the Press,
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all over the country, are conveyed to the
Ministries and Departments concerned,
recognising the role of the Press in reflect-
ing public opinion ;

(4) by providing facilitics to accredited
correspondents and cameramen to cover
governmental activities as adequately and
satisfactorily as possible ;

(b) A statement giving the 1equisite
information is attached.
STATEMENT

Press Information Bureau's services to
small and medium Newspapers

The Press Information Bureau supp-
lies Press releases, feature articles and
background notes to medium and small
news-papers, particularly those published
in the Indian language, day after day,
in their own languages through its tegional
and branch offices at the following 27
centres, apart from its Hcadquarters at
New Dethi :

Calcutta,. Madras, Bombay, Gauhati,
Cuttack. Patna, Imphal, Agartala,
Ahmedabad, Nagpur, Poona, Panji,
Srinagar, Jammu, Jullundur, Lucknow,
Varanasi, Bhopal, Jaipur, Cochin, Er-
nakuam, Hyderabad, Bangalore,
Trivandrum, Rajkot, Indore, Vijaya-
wada and Shillong.

The output of feature articles and photo
features has been stepped up for the sake
of the medium and small ncwspapers
which cannot afford to engage qualified
writers or to pay to other organisations
for securing such material. A weekly
digest of news is specially prepared for
them and a special newsletter on develop-
ment in scicnce and technology is made avail-
able to them in their languages.

Representatives of small and mediun
newspapers  are  given facilities to  visit
devclopment projects as menbers of con-
ducted Press parties organised by the
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Bureau. Correspondents/Editors of these
papers and of the smallcr news agencies
arc invariably included in Press partics
sclected to accompany the President and
the Prime Minister on their foreign tours.
The expenditure on travel and stay abroad
of these representatives is wholly, or largely
borne by Government.

Accreditation rules have been relaxed
so that smaller newspapers are cnabled
to be represented by their correspondents
at Government of India's headquarters.
The rule regarding minimum circulation
has been relaxed and in some cascs the
combined circulation of two or more small
newspapers is taken into account if they
ask for accreditation of a common represen-
tative. Twenty-five newspapers from diff-
erent parts of the country, have availed
of these relaxations so far.

Loans To Cotton Textile Industry by
Industrial Development Corporation
Limited

3285. SHRI C. CHITTIBABU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleaseed to state the region-
wise break-up of the 67 loans to the tunc
of Rs. 1926.7 lakhs sanctioned by the
National Industrial Decvelopment Corpo-
ration Limited to the Cotton Textile In-
dustry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PiRA-
SAD) : A statement is laid on the Table
of the House. ([Placed in Library. See
No. Lt.-—3489/72)

Per Capita Investment for reducing
Unemployment in the Country
3286. SHRI VIKRAM MAHAJAN
Will the Minister of PLANNING be

pleased to state

108,507
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(a) the number of umemployed in the
country ;

(b) the steps being taken to reduce
unemployment in the country ; and

(c) the proposed per capita investment
for achicving that aim ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. L.T—3490/72]

Industrics in backward area by larger
Industrial Houses

3287. SHRI D. K. PANDA : Will the
Minister of INDUSTRIAL DEVELOP-
RENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the total number of industries, large-
scale. medium and small-scale in the indus-
trially backward arcas of the country,
licensed for being sct up by Large Industrial
Houses as listed by the monopolies Com-
mission;

(b) the total number of such industrics
licensed so far for backward areas and what
percentage of them has been allocated to
the Large Industrial Houses and how many
of them have actually been sct up and the
sector-wise and product-wise, break-up of
these industries since the inception of the
backward arcas industrialisation scheme;
and

(c) the capital investment in cach type of
industry classified product-wise and the
assistance given for the purpose by public
sector financing institutions and the per-
centage of this aid which went to large
Industrial Houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHFESHWAR PRA-
SAD) : (a) Twelve licences have been issued
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under the Industries (Development and
Regulation Act), 1951, during the period
18t August, 1970 to 30th June, 1972, to the
Larger Houses.

(b) During the period 1st August, 1970
to 30th June, 1972 a total of 75 industrial
licences were issued for location of indus-
tries in backward areas, 16% of which were
in respect of the large industrial houses.
Reports in respect of four of these units
have been reccived to the cffect that they
have been set up. Details of all industrial
licences issued by Government are regularly
published in the “Weekly list of Industrial
Licences, Import Licences and Export
licences”, the Weekly “Indian Trade Jour-
nal” and the monthly “Journal of Industry
and Trade”, copies of which are supplied
to the Parliament Library.

(c) A statement is giving, industry-wise,
the investment involved in respect of the
fi ioned 75 li is laid on the
Table of the House [Pluced in Library.
See No. LT—3491/72). Government assis-
tance to private sector industries is generally
given through the public financial Insti-
tutions. No central record of assistance
given company-wise to the holders of In-
dustrial li is being intained.

Uranium Reserves in Orissa

3288. SHRI D. K. PANDA : Will the
Minister of ATOMIC ENERGY be pleased
to state:

(a) the uranium reserves in Orissa; and

(b) other nuclear raw material reserves
available in that State?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) No deposits of
uranium have en found in Orissa.
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(b) Significant concentrations of mona-
zite, alongwith other constituent mincrals
of beach sands have been located in certain
parts of the coastal and deposits. A
number of beryl bearing pegmatites have
also been found in Orissa.

Statement made by Dr. K. N. Raj oa
Fifth Plan targets

3289. SHRI H. M. PATEL : Will the
Minister of PLANNING be pleased to
state:

(a) whether attention of the Government
has been invited to a statement made in
Bombay by a well-known Economist, Dr.
K. N. Raj, Chairn:an of the Ccnmittee on
Agricultural Taxation that the Sth Plan
targets are unrealistic;

(b) whether Government have studied
the ext of Dr. Raj's statement; and
(c) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (c). The state-
ment in question presumably refers to the
Thirteenth Walchand Memorial lecture deli-
vered by Dr. K. N. Raj before the Maha-
rashtra Chamber of Commerce, Bombay
on Monday, the 24th July, 1972. As
regard Dr. Raj's personal views contained
therein, it may be pointed out that the pre-
paratory work relating to the formulation
of the Fifth Five Year Plan is in its initial
stages and some clear picture about the
Fifth Plan is likely to emerge only by the
end of 1973. In the meantime, it would
rather be premature to have any conclusive
judgments on the issue$ under reference.

Utilisation of letter of Intents

3290. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether out of 42 Letters of Intent
issued during 1967-70, only six have made
80mMe Progross;
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(b) if so, the reasons for slow progress;

(c) the total number of letters of intent
issued in 1971; and

(d) the steps being taken to accelerate the
progress in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) to (c¢). A statement showing
the number of Letters of Intent and In-
dustrial Licences issued during 1967, 1968,
1969, 1970 and 1971 separately is enclosed.
It is not clear from the question as to which
sot of 42 Letters of Intent it relates.

(d) Government are taking steps to
< i an “Impl ion Committee™
to review the position of implementation of
letters of intent and licences issued under
the Industries (Development and Regula-
tion) Act; examine delays with the holders
of such lctters of intent and licences; iden-
tify specific problems faced generally on
particular industries which delay imple-
mentation and evolve solutions for them;
and take steps generally to expedite, matter
relating to registration of units, allocation
of raw matcrials, relcase of other scarce
resources, etc. A system of comprehen-
sive centraliscd record of the progress
of each application is also being  worked
out.
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C.B.L Enquiry into Working of H.M.T.,
Pinjore

3291. SHRI Y. ESWARA REDDY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether any enquiry was made into
the functioning of Hindustan Machine
Tools, Pinjore (Haryana) by C.B.I. and
the report was submitted to Govornment
in 1971;

(b) if 50, the main featurcs thercof; and

(c) the action
thereon?

taken by Government

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI  SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) and (c). Do not arise.

Tyre Factory in Public Sector

3292. SHRI K. MALLANNA :
SHRI DHAN SHAH PRADHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND {CIENCE AND
TECHNOLOGY be pleased to statc:

(a) whether the proposal for setting up
a tyre factory in public sector has since
been finalised by Government;

(b) if so, the main features thereof; and

() the funds earmarked for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
(SHRI  SIDDHESHWAR
PRASAD) : (a) to (c). Government are con-
sidering whether a Joint Venture by both the
Central Government and the State Govern-
ments could be set up for the manufacture
of automobile tyres ang tubes and also
whether the technical know-how could be
ped in a centralised agency. These

STATEMENT
No. of No. of
v l:ners of L.ieeu;l?s
car ntent iss|
issued LOPMENT
1967 246 293
1968 . . . 154 221
1969 . . 334 21
1970 . . 438 363
1971 1015 625 Whet
Total 2187 1723

proposal, however, are in very preliminary
stages of consideratio n.
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Alocation for Research and Devel
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in Industries

3293. SHRI K. MALLANNA : Wi]| the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether Government propose to raise
allocation for research and development in
industries in the Fourth Five Year Plan;
and

(b) if so, by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a)and (b). The gaps inresearch
and development in industries are being
examined and the question of raising allo-
cations for R & D wherever necessary will
be considered. A number of incentives
have also been provided to intustrial firms
in the private sector for R & D expenditure.
Suitabl for i ing support
for R & D in the private sector are also
being considered.
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Scheduled

Caste and
Section Officers

Scheduled Tribe
in CS.IR.

3295. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the total number of Section Officers
in Council of Scientific and Industrial
Research upto June, 1972;

(b) the number of Scheduled Caste and
Scheduled Tribe Section Oflicers, separately;

(c) whether Governmet proposc to fill up
the rescrved quota by direct recruitment:
and

(d) if not, the reasons for not providing
adequatc rep ion to the Scheduled
Castes and Schedufed Tribes in the above-
mentioned cadre?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) 66 inclusive of 2 on deputation
to other Organisations.

(b) 5 Scheduled Castes. There is no
Ofticer belonging to Scheduled Tribes.

(©) Yes, Sir.

(d) Does not arisc.

Supply of Drinking Water in Villages of
Rajasthan

3296. SHRI N. K. SANGHI : Will the
Minister of PLANNING be pleased to
state :

(a) whether by the end of the Fourth
Five Year Plan, Rajasthan will stilk have
20,898 villages with disease infected drink-
ing water or no water at all;

(b) whether the State Government has
asked the Central Government for adequate
financial assistance 1o initiate schemes for
supply of drinking water to these villages;
and

(c) whether any scheme has been worked
out; if so, the total outlay and the Centra:
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help sought for and the Government’s
reaction thereto?

THE MINISTER OF STATEIN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (c). The rele-
vant information is being obtained from the
Rajasthan Government and will be placed
on the Table of the House on receipt.

Quality and Production of Cars

3297. SHRI N. K. SANGHI :

SHRI N. K. P. SALVE :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are considering
a proposal to permit the existing car manu-
facturers to increase their production;

(b) whether Government’s attention has
been drawn to the N.C.A.E.R. cstimate
according to which each commercial vehicle
provides employment for an average 12.63
persons; and

(c) if so, the main features of the decision
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR PRA-
SAD) : (a) An application for grant of
industrial licence for effecting cxpansion of
production capacity has recently been
received from one of the car manufacturers.
It is under examination.

(b) Yes, Sir.

(c) No decision as such was called for,
The employment potential of commercial
wvehicles has been kept in vicw while planning
production of such vehicles.
To C.R.P.
from Kerala

Recruitment and C.LS.F.

3298. SHRIMATI BHARGAVI
THANKAPPAN :
SHRI VAYALAR RAVI:
Will the Minister of HOME AFFAIRS
be pleased to state :
(a) the strength of Central
Police and Central Industrial
Force in the country; and

Reserve

Security
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(b) the proportion of recruitment made
from Kerala out of the total strength to
these Forces?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI F. H. MOHSIN) : (a) The strength
of the Central Reserve Police Force is
60 duty battalions and 3 Signal battalions
and the Central Industrial Security Force
has 17 battalions.

(b) The proportion of recruitment from
Kerala in the Central Industrial Security
Force is approximately 10 per cent. Infor-
mation in respect of thc Central Reserve
Police Force is being collected and will be
laid on the Table of the House.

However the recruitment to these forces
is not made State-wise.

A "

pecti of Temporary
Service Rule-Objected to By J.C.M.

3299. SHRI S.M. BANERJEE : Will
the PRIME MINISTER be pleased to
state :

(a) whether after the Supreme Couti
judgment on Rule 5 in the case of K.V.
Gopinath Versus Union of India, Govern
ment have issued a Notification amending
Temporary Service Rule 5, retrospectively,
from 1965;

(b) whether this has been objected to
by the stafl side of the JCM.; and

(¢) whether Government are  likely to
withdraw the same in view of the growing
discontent among the Central Govern-
ment cmployees throughout the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS IN
THE DEPARTMENT OF PLRSONNFL
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Yes, Sir.

(c) The general issues arising out of the
Supreme Court judgment on the Central
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Civil Services (Temporary Service) Rules,
1965, in the case of Senior Superintendent
R.M.S. Cochin and another versus K.V.
Gopinath Sorter (AIR 1972 S.C. 1487)
decided on 18th February, 1972 were
examined in all its aspects. The intention
of the rule had been that a temporary
employce whose services are terminated
forthwith should not be deprived of his
pay and allowances for the period of notice
of onc month or for the period for which
the notice fell short of one month. This
view was also confirmed by an carlier
judgment of the Supreme Court in the case
of Statc of Uttar Pradesh versus Dina
Nath Rai (1969 Scrv. L.R. 647). It has,
therefore, been considered necessary, in
view of the judgment of the Supreme
Court in Gopinath's case, to make this
intention clear in unambigous terms. This
has been done by amending the proviso to
sub-rule(1) of Rule 5 of the Central Civil
Services (Temporary Service) Rules, 1965,
through Notification Number 4/2/72-Ests
(O) dated the 23rd June, 1972. Under this
amendment while a Government servant
whose scrvices are terminated under the
Temporary Service Rules would get his
pay and allowances for the period of notice
or for the period for which the notice falls
short of one month, it is not obligatory
on the part of the competent authority to
make this payment simultancously with the
service of the notice of termination. In
view o the position explained abov e, the
question of withdrawing the amendmen t
does not arise.

Inability Exp d by Members of National
Council of J.C.M. to Continue further
in view of Government’s Indifference

3300. SHR1 S. M. BANERIJEE : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Staff side members of the
National Council of J.C.M. had ex-
pressed their inability to continue further
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in the National Council of J.C.M. because
of the Government's indifference to some of
their vital demands; and

(b) whether this decision was taken at
the meeting of the J.C.M. of the National
Council held on 28th and 29th July, 1972
and if so, the reaction of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b). At the mecting of the National
Council (JCM) held on the 28th July, 1972,
the Staff Side raised certain issucs on which
they wanted definitive replies from the
Official Side. The Official side explained
the position of the Government on all the
issues. The Staff Side, however, stated
that they were not satisfied with the replies
given by the Official Side, and urged the
Official Side to make a further statement in
the Council on the next day, i.e., the 29th
July, 1972, explaining definitively Govern-
ment’s position on each of the issues.
Accordingly, thesc points were discussed
again at length in the Council on the 29th
July, 1972, when the Official position was
further clarified. The Staff Side still ex-
pressed dissatisfaction, and stated that
unless Government gave clear cut decisions
on the issucs in question, the Staff Side
would not continue further discussions,
under the J.C.M. The Chairman of the
Council, viz., the Cabinet Secretary, em-
phasised the importance which Government
attach to the smooth functioning of the
J.C.M., because of which decisions had been
taken in the past on various issued affecting
the conditions of service and welfare of the
employees, and explained that even in
regard to the issucs which the Staff Side
raised at the meeting, the most feasible
replies in the circumstances of the country
had been given by the concerned Ministries/
Departments. Therc was no maia fide
on the Official Side. It was unfortunate
that the Staff Side found the replies un-
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satisfactory. Government had to take an
overall view of various matters, and while
taking that view the wishes of the Staff
Side on doubt play a part. Government
could not, however, act on that considera-
tion alone. The Official Side had to take
into account the circumstances prevailing
in the country. The matter could be
examined further in due course. The
Staff Side thercupon state that unless
Government came up with quick and clear-
cut decisions on the issues raiscd by them,
no useful purpose would be served by con-
tinuing discussions on other matters in
the framework of the National Council
of the Joint Consultative Machinery,
though the various Committees set up
by the Council to consider various items
would continue to function as before.

1t is hoped that in the light of the ex-
planations given and on further reflection
on the utility and bencfitsof a joint con-
sultativc mechanism, the Staff Side would
continuc to participate in the deliberations
of the Council apart from participating in
its Committees which they are alrcady
doing.

U.P. Bihar Boundary Dispute

3301. SHRI S. M. BANERJEE :

SHRI P. K. DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Centre is likely to intervene
in the matter of Uttar Pradesh-Bihar boun-
dary dispute;

(b) if so, the reason for the same;

(c) whether there is disagrecment in the
stand of State Governments; and

(d) whether both the State Governments
have accepted for Central intervention?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) to (d). Perhaps the
member has in view the boundary between
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Ballia district of Uttar Pradesh and Saran
and Shahabad districts of Bihar. This
boundary has been demarcated under the
Bihar and Uwtar Pradesh (Alteration of
Boundaries) Act, 1968 and there is no dis-
pute regarding this matter. However, there
had been laints from some cultivators
in the areas transferred under that Act
from one State 1o the other that their rights
over the lands are not receiving proper
recognition by the authorities of the State
to which the areas were transferred. The
State Governments have been advised to
take ry

Eastern Zonal Council Meeting

3302. SHRI P. GANGADEB :
o SHRIK.LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a meeting of the Eastern
Zonal Council presided over by the Prime
Minister was held in July, 1972;

(b) whether three Chicf Ministers com-
plained of tardy bank credit flow to their
States, if so, the action taken in the matters;
and

(c) the other points discussed and deci-
sions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes Sir.

(b) During the discussions on the scheme
of small/marginal farmers and agricultural
labourers, the Chief Ministers of West
Bengal and Bihar referred to the difficul-
ties in regard to the flow of bank credit to
share croppers/tenants.  As stated in reply
to Unstarred Question No. 2760 on 18th
August, 1972, steps are being taken by the
Ministry of Finance to ensure adcquate
organisational machinery to simplify lend-
ing policics and procedures and to establish
greater rapport with the Statc Governments



175 Written Answers

by active association of the banks with the
various Co-ordination Committees.

(c) A statement containing the list of the
subjects discussed at the meeting of the
Council is attached. Copies of the pro-
ceedings of the meeting ecmbodying the
recommendations of the Council will be
placed in the Library of Parliament, after
the same has been finalised in consultation
with the members of the Council.

STATEMENT

List of Subjects Discussed at the Last
Meeting of the Eastern Zonal Council

Ttem
No.

1 2

Subject

1. Sottlem?m of the pre-merger co-
operative dues consequent upon the
transfer of territories from Bihar to
West Bengal (Transfer of Territories
Act, 1958).

2. Ban on movement of foodgrains and
enforcement of anti-smuggling measures
with the cooperation of the ncighbouring
States.

3. 3@ T & wniw faw & owfe-
atfag) w1 v 0@ gfen T ¥ 39
gatg & s 92 fa=m

4. Improvement of Baripada-Rairangpur
Tiring Haldipukhar Road and improve-
ment of Bahalda-Chaibasa Road.

5. Growing of Jute in the neighbouring
States.

6. ldentification and accelerated develop-
ment of backward areas.

7. Power.

8. Scheme for small/marginal farmers and
Agricultural Labourers.

9. Primary Health Centres.

10. National Malaria Eradication Pro-
gramme.
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2

Removal of domiciliary restriction on
admission to educational institutions.

11

12. Review of progress of implementation

of the sch of guards for lingui
tic minorities in the States of Eestern
Zone.

13. Measures for Plant Protection.

14. Control of cattle-pox epidemic.
15. Facility for practical training for cngi-
neering degree and diploma holders.
16. Review of action taken on the previous
decisions of the Eastern Zonal Council.
. Date and place of the next meeting

of the Fastern Zonal Council.
18. Prevention of thefts and smuggling of
sculptures and other cultural treasurers.

Robbery At Jabalpur Gun Factory

3303. SHRI P. GANGADESB : Will the
Minister of COMMUNICATIONS be
pleased to statec whether a gang of robbers
entered the Post Office at Jabalpur Gun
Carriage Factory on the 9th July, 1972 and
took away all the cash?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA)
There was no incident on 9th July, 1972,
However, on the 6th July, 1972 three out-
siders entered the Jabalpur Gun Carriage
Factory Post Office, assaulied and mur-
dered the sub-postmaster and two clerks.
No cash was looted.

Production of Watches in HM.T.,
Srinagar
3305. SHRI P. GANGADEB :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the new watch factory of

Hindustan Machine Tools in Srinagar has
started producing waiches;
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(b) how far these watches are better
than the watches produced elsewhere by
H.M.T.; and

”

(¢) What will be the annual production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) The quality of watches to be produced
by the Srinagar watch factory would be on
par with the quality of watches produced
in the company's watch factory at Banga-
lore.

(c) The Annual production of the Sri-
nagar watch factory by 1978-79 would be
3,00,000 watches.

Production in Machine Tools
Corporation of India

3306. SHRI P. GANGADESB :
SHRI SHRIKISHAN MODI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Machine Tools Corpo-
ration of India, a public sector undertaking,
has achieved a fourfold increasc in output
in 1971-72;

(b) if so, the total production of grinders
and other equipments in 1970-71 and 1971-
72 produced by the Corporation; and

(c) whether the plant was set up in colla-
boration with Czechoslovakia and if so,
the assistance being provided by Czecho-
slovakia to the Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes. Sir. The increasc was
about 4 3 times.

(b) The production of Grinding Machines
went up from 8 Nos. in 1970-71 to 65
Nos. in 1971-72.  The other items produced
are special accessories, Jigs, Tools and
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Fixtures ctc., which arc supplied to cus-
tomers at their request at extra cost and are
normally computed in terms of value. The
value of production for thesc accessorics
ctc. rose from Rs. R.%9 lakhs in 1970-7] to
Rs. 23.33 lakhs in 1971-72.

(c) The Plant has been set up with the
collaboration of Czechoslovakia who have
rendered assistance as under :—

(i) Preparation of Detailed Project Re-
port;

(ii) Initial supply of Plant and Equip-
ment;

(iii) Furnishing of Technological Docu-
mentation  in  respect of certain
grinders;

(iv) Deputation of Czech experts for
erection, commissioning of plant
and start-up of production
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Irregularities in expenditure on
Bangladesh Refugees

3310. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether many irregularities and mal-
practices have come to the notice of Govern-
ment regarding expenditure on Bangladesh
refugees; and

(b) if so, the steps taken by Government
to enquire into the matter and steps taken
or proposed to be taken against persons
responsible for such irregularities and mal-
practices in expenditurc on Bangladesh
refugees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). The requisite
information is being collected and will be
laid on the Table of the Lok Sabha by the
Ministry of Labour and Rchabilitation
due coursc.

Successful LA.S. and LP.S. Candidates
during the last three years

33t1. SHRI SAMAR GUHA : Will the
PRIME MINISTER be pleased to state :

(a) the number of successful LA.S.
and L.P.S. candidates for last three ycars;

(b) their break-up, S;llc-wise;

(c) employment, State-wise; and

(d) the number of [.A.S. Officers employed
in public sector undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-

Year Number of success-
ful candidates appoin-
ted to
LAS. LPS.
1969 00 6s
1970 96 s3
1971 m 58
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(b) and (c). Two statements giving the
information are laid on the Table of the
House. [Placed in Library. See No. LT—
3492/72).

(d) 26.

Proposal for Change in Existing
system of Film Censors

3312. SHRI C. K. JAFFAR SHARIEF :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal under
Government’s  consideration to make
changes in the present system of film censor;
and

(b) if so, the main features thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BYOADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). The entire question of
censorship of films has been examined by
the Enquiry Committee on Film Censor-
ship. The recommendations of the Com-
mittec have been examined in consultation
with the organisations and interests con-
cerncd. Decisions on the recommendations
are likely to be taken shortly.

Subscriber Trunk Dialling System for
Southern States

3313. SHRI C. K. JAFFER SHARIEF :
SHRI K. SUBRAVELU :

Will the Minister of COMMUNICA -
TIONS be pleased to state :

(a) whether Government proposc  to
introduce Subscriber’s Trunk Dialling Sys-
tem in Southern States; and

(b) if so, the salient features thercof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)
(a) Subscriber Trunk Dialling facility alrcady
exists on 8 routes in the Southern Dialling
States. This facility will be extended to
other routes in a phased manner.
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(b) The existing facilities permit inter-
dialling bztwzsn ths subscribers of Madras,
Bangalore and Coimbatore cxchanges
through a trunk automatic exchange.
Trunk automatic exchanges have been
planned for 6 other centres in Southern
States. In addition, point to point sub-
scriber dialling is available on Madras-
Trichy, Madras-Chinglepet, Madurai-Trichy,
Madras-Madurai and Ooty-Coimbatore
routes. Point to point STD has been
planned for 20 additional routes in the
Southern States.

Selection of Additional Districts for Promo-
tion of Industries in Backward Areas

3314. SHRI C. K. JAFFER SHARIEF :
Will th¢ Minister of PLANNING be
pleased to state :

(a) whether the coverage of thc Central
Subsidy Scheme for promotion of industries
in the backward areas has becn extended
and Centre has asked the State Governments
to forward their proposals to Planning
Commission for the selection of additional
districts in addition to thosc alrcady
approved for the purpose of concessional
future; and

(b) if so, the main featurcs of the pro-
posals?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). Yes,
Sir. 1t has recently been agreed that within
the framework of the criteria adopted for
the sclection of the districts/ arcas to qualify
for the Central scheme of 109 subsidy for
promotion of industries in these districts/
arcas, the coverage of the scheme may be
extended from 2 to 6 districts/areas in the
case of the States identified as industrially
backward, and from 1 to 3 districts/arcas
in the case of the other States. A letter
in this regard has been addressed to the
Chicf Ministers of all the States, requesting
them for their proposals for selection of
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additional districts/areas. Proposals  re-
ceived from some of the State Governments
are being considered.

Creation of a New Postal Division for
Madhubani, Bihar

3315. SHRI BHOGENDRA JHA :Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether keeping in view the popula-
tion, border with Nepal and lack of proper
communication system due to floods it is
proposed to turn Madhubani in Bihar as
a new scparatc Postal Division; and

(b) if so, main features thereof?

THE MINISTER OF COMMUNICA -
TIONS (SHRI H. N. BAHUGUNA) : (a)
For the present it has been decided for
administrative reasons not to bifurcate
Darbhanga Division which includes Madhu -
bani Revenue Sub-Division also.

(b) The question does not arise.
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Setting up of A Technology Service
Centre by National Committee on
Science and Technology

3318. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of SCIENCE
and TECHNOLOGY be pleased to state :

(a) whether the National Committee
on Science and Technology has any plan
for setting up a Technology Service Centre;
and

(b) if so, the main features of the plan
and its effect on the growth of industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) and (b). The question of
setting up a Technical Services Centre
which would conduct  techno-economic
review of patent literature and feed pro-
mising ncw ideas and know-how to Research
and deveolpment Institutions, industries
and enterprencurs sceking new products
is under consideration of the National
Committee on  Science and Technology.
Such a measure is expected 1o result in
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numerous  direct and indirect benefits
such as avoidancc of foreign know-how
and collaboration in some cases, saving
in cost of duplication of research, etc.

Statement by Tamil Nadu Industries
Minister Re: Industrial Policy

3319. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state

(a) whether his attention has been diawn
to the remarks made by the Tamil Nadu
Industries Minister published in the Indian
Express dated the 29th July, 1972 under
the caption *“Industrial Policy Vague™;
and

(b) if so, the reaction of Government
thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD) : (a) and (b). Government arc awarc
of the news item referred 10 by the Honour-
able Member. Government’s industrial po-
licy is not vague; it lays down clear guide-
lines calculated to promote rapid indus-
trial growth consistent with our socio-
economic objectives.

Incentive for qualifying in Devanagri
Telegraphy

3320. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether Government are giving any
incentive to the officials who qualify in
Devanagri  telegraphy; and

(b) if so, the number of such officials
who are getting the benefits and the total
amount thus granted ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. The telegraphists and Postal
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Signallers are eligible for one advance
increment when they qualify in Hindi Morse
and another advance increment  when they
qualify in Hindi Teleprinter. This is
made effective  from 1-1-1970.

(b) The particulars are being collected
from the Subordinatc units concerned and
will be placed on the Table of the House.

Protest Day Observed by Muslim League
and other muslim organisations against
Passage of Aligarh Muslim
University Bill

3321. SHRI BAKSI NAYAK : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Muslim League and
other Muslim Organisations observed 16th
June, 1972, as a protest day against the
passage of the Aligarh Muslim University
Bill throughout the country; and

(b) if se, the reaction of the Government
of India in this rcgard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
¥. H. MOHSIN) : (a) In responsc to a
call given by the Aligarh Muslim University
Old Boys™ Convention Council, the Muslim
League and the Muslim Majlis, 16th June,
1972 was observed as a protest day against
the Aligarh Muslim University (Amend-
ment) Act, 1972 in several parts of the
country.

(b) Government feel that the agitation
is based on a misconception of the Act and
is completely uncalled for.

Joint Sector for participation by Finan-
cial Institutions in Major Projects

3322, SHRI BAKSI NAYAK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be plcased to state :

(a) whether the joint sector envisaged
earlier for a greater degree of managerial
participation by financial impilutions in
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case of major projects has been described
in official and non-official circles as a virtual
non-starter;

(b) whether the attention of Govern-
ment has becn drawn to a report  published
in the ‘Economic Times™ dated 11th June,
1972 in this connection; and

(¢) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD) : (@) to (c). Government are aware
of the news item referred to by the Honour-
able Member. The ‘joint scctor® concept
envisaged by the Government has not
failed.

Industrial Survey of Districts

3323. SHRI BAKSI NAYAK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether Governmept have  decided
to survey every District of India to deter-
minc its industrial potential;

(b) if so, the time by which the survey
work is likely to be started; and

(¢c) the extent to which such a survey
would help boost industrial activitics in
the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHIEESHWAR PRA-
SAD) : (a) to (¢). As part of the general
strategy of development, surveys of dis-
tricts have been undertaken by the Small
Scale Industries Devclopment Organisation
and other bodics. Reports of surveys
conducted by the Small Scale Industrics
Development Organisation are forwarded
to the Statc Governments who take further
action to promotc new small enterprises
having scope for decvelopment. These
small scale units are also assisted in expan-
ding, diversifying and modcrnising their
production.
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Assistance to Small Scale Sector

3324, SHRI BAKSI NAYAK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether Government have effected
some changes in the pattern of assistance
to the small scale sector;

(b) if so, the main features thereof; and

(c) the extent to which the small scale
-sector is likely to be benefited consequently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) No, Sir.

(b) and (c). Do not arise.
Recommendations of British Forensic
Expert Re : Development of Forensic

Medicine For Criminological
Research in India

3325. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether a British Forensic expert
was invited to India in early 1972 to advise
Government of India regarding the deve-
lopment of Forensic Medicine for crimi-
nological rescarch;

(b) if so, the nature of this main recom-
mendations and action taken thercon; and

(c) whether

nd, H

Government propose to
of diffe branches of
Forensic Science in the Central Advisory
Committee of Forensic Science and the
Institute of Criminology and Forensic
Science, which are at present mainly police-
orieated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS :
{SHRI F.H. MOHSIN : (a) Yes, Sir.
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(b) The main 1ecommendations made by
the expert aro—

(i) All the forensic laboratoties in
India should be taken over from
State control and put under the
Cential administration.

(ii) The pay scales of the Scientists
working in these laboratories should
be improved.

(iii) The structure of these labora’
tories should be reoiganised to pro-
vide better incentive for work.

(iv) The Chemical Analysers’ Labora_
tories should be amalgamated with
the Forensic Science Laboratories.

(¢) The Central Advisory Commitiee on
Forensic Scicnce is being replaced by a
Standing Committee on Forensic Scicnce
to be set up under the Police Research and
Development Advisory Council.

This Committee will consist mainly of
Forensic Experts. Therc are only two po-
lice officers in the Institute of Criminology
and Forensic Science, the remaining staff
consisting of academicians and Forensic
Experts.

Promotion of Class 1V Employees to the
Grade of Lower Division Clerks

3326. SHRI PAMPAN GOWDA : Will
the PRIME MINISTER be pleased to state :

(a) whether there is any proposal under
the consideration of Government to promote
Class IV Employces after rendering a cer-
tain period of setvice and considering
qualifications to the grade of Lower Divi-
sion Clerks ;

(b) whether Government have received
any memorandum for promotion of Class
1V Employees as Lower Division Clerks ;
and

(c) if so, the action taken by Government
thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

IN THE DEPARTMENT OF PERSONNEL

(SHRI RAM NIWAS MIRDHA): (a) No
Sir.

(b) and (c). Mcmoranda are being re-
ceived occasionally from Class IV employces
for their promotion as Lower Division
Clerks. The position in this regard is that
Class III is not a promotion post for Class
IV employees as the nature of duties of the
two posts are altogether different and as the
experience in the Class IV posts would not
be of any value in the LDCs post. How-
cver, with a view to giving an opportunity
to educationally qualified Class 1V emplo-
yees for entry into Class 111 posts, a number
of concessions have been provided under
which such Class IV employees can regis-
ter their names with the Employment Ex-
change for Class 1II posts and on nomi-
nation by the Employment Fxchange, they
can be considered for appointment to such
posts after giving weightage of age rclaxa-
tion to the extent of their service in Class
IV, they can also be considered for appoint-
ment in Class 111 in the offices in which they
arc working even though their names may
not be amongst those sponsored by Employ-
ment Exchange. In addition, reservations
have also been provided for Class 1V em-
ployees to the extent of 10% of the vacan-
cics in the posts of Lower Division Clerks
to be filled on the basis of a test confined
to Class IV employees who have put in at
least five yecars of service in a Class 1V
post possess matriculation or equivalent
qualification and who are 45 years of age
(50 years for Scheduled Castes and Sche-
duled Tribes). This scheme is not appli-
cable to Railways, P&T and the Indian
Audit & Accounts Department who have
their own schemes for appointment of their
Class 1V employees to Class HI posts.

.1 the light of the facts stated above,
it is not proposed to take any further action
in this matter.
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Disturbed Area earmarked in Tripura

3327. SHRI BIREN DUTTA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether any area has been declared
as disturbed arca in Tripura ;
(b) if so, the reasons therefor; and

(c) for what period this will temain as
disturbed arca ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H. MOHSIN) : (a) to (c). Facts
are being ascertained from the Governn.ent
of Tripura.
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Jupla Cement [‘actory, Bihar

3330. SHR1 RAMAVATAR SHASTRI :
SHRI C.K. JAFFFR SHARIFF :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether some closed factories of
cement in Japla (Bihar) have started func-
tioning recently ; and

(h) if so, the total daily production of
those factories in tonnes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT  SHRI  SIDDHESHWAR
PRASAD) : (a) Yes, Sir. Sone Valley Port-
land Cement Company at Japla (Bi )
which stopped production on the Ist May,
1971, restarted its production from the
Sth July, 1972

(b) The daily average production of centent
at this factory for the period from 5th July,
1972 to 13th August, 1972 is about 298
tonnes.
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Inflated Telephone Bills

3332. SHRI RAMAVATAR SHASTRI :
DR. KARNI SINGH

Will  the Minister of COMMUNI-
CATIONS be plased to state :

(a) whether Government are aware of the
fact that (he problem of inflated telephone
bitls still continucs, even after the maiter
was discusscil several times in Parliament ;
and

(b) if 50, the steps Government propose
to take to put an end to this scandal ?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) :
(a) Yes, Sir. The allegation continues
to be made by a very small percentage of
the subscribers specially in the Capital.

(b) The Committee of Petitions while
examining a petition from some of the
Delhi subscribers have recommended that
an expert commiltee consisting of, among
others, independent, technical accounts
experts should be appointed by the Govern-
ment to examinc the working of Delhi
Telephones with particular reference to its
billing system, working of the STD system,
procedure for investigation into com-
plaints of over-billing and suggest efTective
measures to strcamline the working of
Delhi Telephones and to remove the causes
of excessive billing at earliest.  The appoint-
ment of the committee is pending clearance
from the Estimates Committee, which also
proposes to look into the estimates of the
Ministry cf Communications.

Sabotage Activities by certain  Anti-So-
cial and Anti-National Elements In .lammu
and Kashmir

3333, SHRI PILOO MODY : Will the
Minister of HOME AFFAIRS be pleased
o state :

(a) whether there have been  cases of
sabotage aclivities on the part of cerlain
anti-sccial and anti-national clenents in
varions parts of Jammu and Kashmir dur-
ing the Jast three months ;

(b) if so, the natute thereof ; and

(c) whether any watch is being kept on
such activities and if so. the result thereof ?

THE PRIMF MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOMY
AFFAIRS, MINISTER OF INFORM .-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA  GANDHI) : (a) anc (b).
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The

State Government  have reported
that in June, 1972 an underground
subversive cell came (o notice whose

intension was to attack lone Army and
Police guards as well as vital installations.
The concerned persons have been  appre-
hended and detained.

(¢) The security agencies of the Central
and State Governments are vigilant in this
regard.

Development of Ladakh

3334. SHRI KUSHOK BAKULA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Ladakh region in Jammu
and Kashmir is the most backward arca
cconomically, educationally and indus-
trially;

(b) whether any proposal to declare this
region as scheduled area under the pro-
visions of the Constituation and to extend
all possible help, financial or otherwise,
to develop the region; and

(¢) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) (8) The
Ladakh region in Jammu and Kashmir
is backward c.onomically, industrially
and educationally,

(b) and (c) . The constitutional pro-
visions relating to scheduled areas do not,
at present, apply to Jammu and Kashmir.
However, the real problcm is to accelerate
the economic development of this region
and Government arc making all possible
efforts towards this end. Investments for
the Ladakh region during various plan
periods have steadily been increased. A
statement is attached.
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STATEMENT

Programmes in Ladakh on which special
attention is being given include constructicn
of roads, rural clectrification, development
of wool and sheep, improvement of cdu-
cational and health centres, construction
of Stakna Hydel project and development
of horticulture. Investments made in
Ladakh since the beginning of the First
Plan are as under :-—

(Rs. in

Lakhs)

‘First Five Year Plan T aa
Second Five Year Plan 8.54
Third Five Year Plan 143.80
1966-67 . 56,72
1967-68 . 31.42
1968-69 . 44,33
287.22

Total :

For the Fourth Plan an outlay of
Rs. 6 crores has been approved for Ladakh
region. During the first three ycars a sum
of Rs. 2.48 crores would have been spent.
Progress has been particularly good under
minor irrigation and power scctors.

Request made by Government of Gujarat
or a Licence to set up a Project for the
Manufacture of T.V. sets

3335. SHRI FATESINGHRAO GAEK-

WAD : Will the PRIME MINISTER be
pleased to state :

(a) whether the Union Government have
received any application from the Govern-
ment of Gujarat for a licence to set up a pro-
ject for the manufacture of television scts,
if 50, the outlines of the scheme ; and

(b) whether the Central Government
have since examined the application ; and
if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) :(a) No. Sir.

(b) Does not arise.
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Setting up of a T.V. Station At Baroda

3336. SHRI FATE SINGH RAO GAEK-
WAD : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state whether Government pro-
posc to set up a T.V. Station at Baroda
during the current ycar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : No, Sir.

Utilisation of letters of intent issued to
State Industrial Development Corporations

3337. DR. RANEN SEN :
SHRI PRABHUDAS PATEL :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state :

(a) whether Government's attention has
been drawn to the news item appearing in
the ‘Hindustan Standard’, Calcutta dated
the 26th July, 1972 that a large number of
letters of Intent remain unutilised by some
State Industrial Development Corporations;

(b) if so, the names of such States and the
rcasons for non-utilisation ; and

(c) the steps taken to remedy the situa-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT (SHRI SIDDHESHW AR
PRASAD) : (a) to (¢) Yes, Sir.
Government are  aware that progress
in the implementation of letters of
intent issued in favour of the State
Industrial Development  Corporations

needs to be accelerated, particularly in
view of the important role expected to be
playcd by these Corporations in the setting
up of new industries. The matter has been
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taken up with all the State Chicf Ministers.
They have been requested to review the pro-
gress personnaly and inform this  Ministry
of the reasons for delay, if any, and to
bestow close and continuous attention ¢
the implementation of thesc projects ang
removal of local bottlenccks. The replics
of the Chicf Ministers arc being received,
whereafter the progress of individual pro-
jects will be assessed, reasons for delay and
bottlenecks identified and remedial steps,
if required, taken.

Revision of Telephone Tariff policy Regard-
ing Distance for Local Calls in Rural Areas

3338. SHR1 P. NARASIMHA REDDY :
Will the Minister of COMMUNICA-
TIONS be plased to stale :

(a) whether Government arc considering
revision of Telephone Tariff Policy to classi-
fy areas up to 20 KMs. radious from the
District Headquarters or Taluq Hcad-
quarters Exchanges as local areas within
which all calls would be charged for as
local calls ; and

(b) if not, whether Government propose
to consider such a revision in rural interests?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) No, Sir.

(bY No, Sir, not for the prcsent.

Setting up of a Censor Board 'for Films
at Hyderaoad

3339. SHRI P. NARASIMHA REDDY :
Will the Minister of INFORMATION]
AND BROADCASTING be pleased to
state :

(a) whether Government of  Aadhro
Pradesh has renewed its plea to Centra
Government to reconsider its dccision in
regard to setting up of a Censor Board for
Films at Hyderabad ; and
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(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) No further communi-
cation on this subject has been received
from the State Government since
December 1970.

(b) Attention is invited to the replies
given in this House to the Unstarred ques-
tions Nos. 2521 dated 1-12-71 and 6543
dated 17-5-72 that the number of films
produced in the rcgion does not justify
opening of a regional office of the Central
Board of Film Censors at Hydcrabad.
This position remains unchanged.

Rchabllitation Official
in Tripura

3340. SHRU BIREN DUTTA : Will
the Minister of HOME AFFFAIRS be pleased
to slate:

Charges  apainst

(a) whether Central Vigilance Commis-
sion have started enquiry into alleged cor-
ruption by Rchabilitation Department ofti-
cial in Tripura ; and

(b) if so, what are their findings ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOMIE  AFFAIRS
(SHRI F. H. MOHSIN) (a) and
(b). According to the information
recsived  from  the  Department of

Rehabititation, the Central Vigilance Com-
mission is not making any cnquiry into the
allegad corruplion by Rchabilitation Depart-
ment officials in Tripura. However the
Contral - Burecau  of  Investigation  is
making an cnquiry into the allegations rc-
lating to malpractices in the construction
of refugee huts in North Tripura, In view
of the complex nature of the case, investi-
gation is likely to take about six months.
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“Yojana” in Telugu or

Kannada.

Publishing of

3341. SHRI P. NARASIMHA REDDY :
Will the Minister of PLANNING be
pleased to state :

(a) the reasons why the Planning Com-
mission’s journal *“Yojana™ is not being
published in Teclugu and Kannada: and

(b) whether Government would under-

take to do so cxpeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) Government has em-
barked on a programme of bringing out the
editions of Yojana in our major languages
in a phased manner. This is because of the
obvious difficultics of bringing out all the
cditions at oncc.

(b) As part of this programme, it is pro-
posed to bring out the Telugu edition during
1972-73. Preliminary  arrangements  re-
garding financial allocation, officc accommo-
dation, editorial and scrvice stafl, and other
requirements of the Kannada edition will
be taken in hand during 1973-74.

Range of Delhi T.V. Station

3342. Dr. KARNI SINGH : Will the
Minister  of  INFORMATION AND
BROADCASTING be pleased to state :

(a) the present range of the Delhi T.V.
Station;

(b) whether Government propose to in-
creasc its range so that people living in
distant areas may also benefit; and

(¢) if so, when and to what extent?

THE DEPUTY MINISTER IN  THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) 60 Kilometres.

(b) and (c). The present range of Delhi
TV Centre is proposed to be increased to
about 90 kms around Delhi by raising the
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power of the existing transmitter and the
height of the antenna. A relay transmitter
is also proposed to be installed at Mus-
soorie for relaying Delhi programmes.  This
will have an independent range of 165 kms,
The entire project is expected 1o be complet-
¢d by the middle of 1975,

Erratic  readings by  Telephone  Call
Recording  Machines

3343. DR. KARNI SINGH : Will  the

Minister of COMMUNICATIONS be

pleased to state @

(a) whether the telephone calls recording
machines particularly of trunk calls have of
fate been giving erratic readings;

(b) it so. the quantum of loss occasioned
10 the subscribers; and

(¢) the steps Government propose to take
to compensate the telephone  subscribers
on this account?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
No. Sir.

(b) and (¢). Question docs not arise.

I.P.S. Ofticers on Deputation
to Ministries.

‘Tenure of

3344, SHRI VIJAY PAL SINGH : Will
the Minister of HOME AFHFAIRS be pleased
10 state :

(a) the¢ names of Ministries, Depratments
in which ofticers of the Indian Police Ser-
vice have been brought on deputation for
appuintment as Deputy Directors/Directors/
0.S8.Ds.. Vigilance  Divisions ‘Sections;

(b) whether any tenure has been fixed
for appointment of such deputationist I.P.S,
Officers against the above posts, if so, what;

(¢) whether some of these deputationists
have stayed in one Ministry for more than
5-6 years if so, the reasons for their con-
tinued stay; and
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(d) the steps Government propose 1o tithe
to fix the tenure of deputation and appoint-
ment of such officers in one Ministry,/De-
partment to cnsure healthy administration

THE DEPUTY MINISTER IN THE
MINISTRY OF HOMI: AFFAIRS (SHRI
F. H. MOHSIN): (a) 1o (d). The informa-
tion is being collected.

Select list of Central Secretariat Service
Selection Grade Officers for appointment

as  Joint  Seccretaries  submitted 1o
P.M. Sccretariat
.

3345. SHRI VIJAY PAL SINGH : Wil
the PRIME MINISTER be pleased 0
sate :

(a) whether a select list of Central Scere-
tariat Service Selection Grade Oflicers tor
appointment as Joint Sceretarics was sub-
mitted by the Lstablishment Board 1o the
Prime Minister’s Secretariat for approval
in February, 1972;

(b) whether the select st has not yet
been approved: and

(c) il so, the reasons for the delay and
when it is expected 1o be released?

THF. MINISTER OF STATE IN THI

MINISTRY OF HOME AFIAIRS
AND IN THE DEPARTMENT  Of
PERSONNEL (SHRI' RAM  NIWAS

MIRDHA) : (a) A suitability list was pre-
pared by the Senior Sclection Board in
Fcbruary, 1972 and was submitted for the
approval of the Prime Minister in middle
of March, 1972.

(b) and (¢). The matier is under consi-

deration.

Scooter Plant at Lucknow.

3346. SHRI JHARKHANDLE  RAIL:
Will the Minister of INI)US'IRIAL DEVE-
LOPMENT AND  SCILNCL AND
TECHNOLOGY be  pleased to stale :

(a) whether the primary purpose of setting
up the proposed giant Scooter Plant at uck-
now with foreign cqunty participation by
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Innocenti of Italy is to supply the domestic
market; and

(b) if so, the reasons why Government
have gone for foreign collaboration with
equily participation, when there was enough
scope for expanding production in the exis-
ting scooter plants in India?

THE DEPUTY MINISTIIR IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The proposals to
sct up a joint sector project and to granp
expansion (o the existing manufacturers
are not mutually exclusive. The cxisting
gap between demand and supply for scooters,
the growth of demand in future and the
prospects of export of scooters will provide
sufficient scope for expansion of the exist-
ing units and the setting of a new project in
the joint sector. The Government have,
therefore, decided to sct up a Scooter Pro-
ject in the Joint Scctor by acquiring the en-
tire scooter manufacturing plant of M/s.
Innocenti at Milano, ltaly, on *‘as is where
is” condition, together with the drawings,
designs and technical data for the manu-
facture of the latest models of Lambretta
scooters.  The project envisages export of a
part of its production.

Participation by the Indian firm and the
Italian firm will bring to the project the
benefit of the experience of both of them in
management and production techniques and
result in the speedy implementation for
the project.
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Reoryunisation of Engineering Division in

Orissa Circle

3352. SHRI ARJUN SETHI : Will the
Minister of COMMUNICATIONS be pleas-
ed to sale :

(a) whether re-oipanisation of Engin-
cering Divisions  and  Sub-Divisions  in
Orissa Circle have since been completed ;

(b) if not. when the re-organisation is
likely to be completed; and

(c) whether a new Engincering Division
for Balasore is proposed to be sanctioned?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir.
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(b) Does not arisc.

(¢) No, Sir. Balasorc will continuc to
be Sub-Divisional Hcadquarters. A new
Telegraph Lngineering Division at Bhub-
neshwar and four new Tclegraph Sub-Divi-
sions at Keonjhar, Jeypore, Titlagarh and
Jhasuguda are being created in Orissa Cir-
cle.

Fxtension of Head Post Oftice Building at
Bhadrak, Balasore, Orissa

3353. SHRI ARJUN SETHI : Will the
Minister of COMMUNICATIONS  be
pleased to state :

(a) whether the proposed extension to the
existing Head Post Office building at Bhad-
rak, Balasore, Orissa has been completed;

(b) if not, the bottlenecks that are hold-
ing up the speedy completion; and

(¢) whether the amount sanctioned for
the project has since been relcased?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) :
(a) Administrative approval and cxpendi-
ture sanctioned for the work for a sum of
Rs. 2,54,250/- has since been issued. The
work is budgted for the ycar 1973-74.

(b) and (¢) The case is being processed
to cnsurc that the work is taken up in early
1973-74.

Expansion of Air Station at Cuttack, Orissa

3354. SHRI ARJUN SETHI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to slate :

(a) whether proposed expansion of A.LR.
Cuttack, Orissa has been taken up now;
and

(b) if so, the time by which the expansion
work is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHR1 DHARAM
BIR SINHA) : (a) Yes, Sir.
(b) The target dates for the completion
of the installations at Cuttack are as follows :
(i) High Power
1974.

(ii) Permancnt Studios—Junc,

Transmitter-- March,

1975,

Idle capacity in Tractor Industry

3355. SHRI RAM PRAKASH : Will the
Minister of INDUSTRIAL  DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether tractor industry in the coun-
try is under the grip of recession, having low
capacity utilisation and sharp fall in pro-
fits and profitability; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHR1  SIDDHFSHWAR
PRASAD) : (a) At present there is a sct-
back in demand for tractors and some of the
factorics arc working below capacity.

(b) Government feel that this is a tem-
porary phenomenon and that the demand
for tractors will pick up in the coming years.

Production in Khadi and Village

Industries

3356. SHRI RAM PRAKASH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state @

(a) whether there has recently been de-
cline in the production in Khadi and Village
Industries; and

(b) il so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHESHWAR
PRASAD) : (a) Nor, Sir.

(b) Does not arise.
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H.M.T. Automatic Watches.

3357. SHRI B.K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether HM.T.  has started manu-

facturing automatic waltches; and

() if so, the expected annual production
thercof and the time by which they are like-
Iy 1o be made available to public and at

what cost?

DEPUTY MINISTER IN THI
INDUSTRIAL DLEVE -
SIDDHESHWAR
Just

THE
MINISTRY OF
LOPMI'NT  (SHRI
PRASAD) @ (a) HM.T.
assembly of automatic day and date wrist
watches and the tirst phase of manulucture

has started

of components will be started shortly.

(b) The annual production of automatic
day and date wrist watches by the watch
factory (Factory No. 1D at Bangalore would
be  2.00.000 watches by 1977-78.
During the ycar 1972-73 the company’s
watch factory No. Il at Bangalore will
assemble 20,000 automatic day and date wrist
imported

wrist

watches  out ol components.
These watches are expected to be released
for sale at a price of Rs. 300~ per watch
exclusive of taxes during October, 1972,

Reorganization of (Fe Dircctarute of
‘Technical Development.

3358. SHRI B.K. DASCHOWDHURY
Will the Minister of INDUSTRIAL DEVI -
LOPMENT AND SCIE NCE AND TECH-
NOLOGY be pleased to state

(@) whether have chalked
out any programmce to reorganise the Direc-
torate of Technical Development: if so, the

Government

reasons therefor; and

(b) the steps taken by Government in
this regard and the progress achieved?
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THE DEPUTY MINISTLR IN THI
MINISTRY OF INDUSTRIAL DI VI-
ILOPMENT (SHRI  SIDDHESHWAR
PRASAD) : (a) No. Sir.

(b) Does not arisc.

Request made by Lklcctronic Division of

Hindustan Aeronautics Limited for a Licence

to produce Television Reccivers rejected by
Electronics Commission

3359. SHRI SARJIOO PANDLY : Wil
the PRIME MINISTIR be pleased to state :

(a) whether the request made by the |lec-
tronics Division of the Hindustan Acronau-
tics Limited, for a licence to produce tele-
vision receivers was reiccted by the |lectro-
nics Commission;

(b) if so, the grounds on which the request
wits rejected ;

(¢) whether the Hindustan  Acronautis
Limited has renewed s request for the hi-
cence; and

(d) if so, whether the Flectronics Come
mission is likely to reconsider its carlicr
decision in this regard?

THE MINISTIR OF STATE IN Till
MINISTRY OF HOMI AL AIRS (SHRI
K.C. PANT) : (a) and (b). In response 10 a
Press Note issued by the Department init-
ing applications from prospective  entre-
preneurs to set up a total capacity of over
2.00,000 TV sets per sear Hindustan Acro-
nautics Ltd., Hyderabad (HAL), a wholly
Central Government owned Public Sector
Undertaking, had also applied along with
others for manufacture of iclevision scis
and TV  components. The
Commission after taking into account all
aspects of the case recommended
I icensing Commitice rejection of the apph-
cation of HAL for the manufacture of TV
scts for the following main reasons —

Electronics

to the

(1) Electronics Corporation of India
Ltd., Hyderabad (FCIL),

wholly Central Government owned

also »
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Public Sector Undertaking, has been
licensed for a capacity of 20,000
TV sets per annum; this was mainly
because ECIL had earlier been li-
censed for manufacture of Closed
Circuit TV systems, (CCTV) and
TV sets for the Satellite Instructional
and Teclevision Experiment (SITE)
programme. ECIL produces elec-
tronic items of a general naturc and
has a marketing/sales organisation
being developed for this.

(ii) Andhra Pradesh Small Scale Indus-
tries Deveclopment Corporation, a
wholly owned State Government
Undertaking, has been accorded
approval for manufacturc of 5,000
T.V. scts per annum. This was to
support the Small Scale Sector in
Andhra Pradesh.

(iii) No TV Station is planned to be set
up in Andhra Pradesh in the Fourth
Plan Period. A capacity of 25,000
sets has been sanctioned for produc-
tion in Andhra Pradesh out of a total
capacity of 2,28,000 sets sanctioned
for the whole of India.

HAL Hydcrabad manufacture highly
sophisticated electronics equipments at
present cntirely for defence purposes. A
letter of intent has been given to them for
manufacture of special TV components which
involve sophisticated technology.

(c) and (d). HAL's renewed request for
the licence for manufacture of TV sets is
under the consideration of the Electro-
nics Commission.

Committce to examine Government Policy
on Advertisements

3360. SHRI SARJOO PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there have been frequent
lai from regarding

papers
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Government’s policy on advertisements’
and

(b) if so, whether Government intend to
appoint a Committee to examine the present
policy on advertisements?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) No, Sir.

(b) Docs not arise.

Shortage of Raw Materials in Small Scale
Industries.

3361. SHRIS. A. MURUGANATNHAM:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether stoppage of production or
under-utilisation of capacity in several
large units is posing a problem to thousands
of ancillary units in the small scale sector;

(b) whether shortage of vital raw materials
is also affecting production in the small
scale sector; and

(c) if so, the steps being taken to solve
these problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) The problem, so far, has
not caused any great concern to the small
scale sector.

(b) and (c). The supply of raw material,
imported as well as indigenous, has cons-
tantly been on the increase.  Steps are being
taken to further enhance the allocation of
raw-material to the small scale scctor to
ensure larger utilisation of capacity in this
sector.

Setting up of a Technology and Patent Data
Bank

3362. SHRI1 S. AL MURUGANA-

NTHAM : Will the Minister of CIENCE

AND TECHNOLOGY be pleased to state :
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(a) whether there is a proposal to set up
a technology and patent data bank to collect,
collate and disseminate information about
science and technology; and on most mo-
dern lines; and

(b) if so, the main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) and (b). Yes. A Committec
has been constituted to work out the
details.

Applications for setting up of Industries in
Backward Areas of Bihar

3364. SHRI AMUNA PRASAD MAN-
DAL : Will he Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Government have reccived
any applications for setting up industries in
the backward Districts of Bihar during the
current year;

(b) if so, thc number of applications
received and the type of industries proposed
to be set up there;

(c) whether licences and lIctters of in-
tent have been issued to the applicants and
if so, the names thereof; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) Seven (upto 31-7-72) for items such as
wheat products, iron & steel pipes, high
tensile steel wires and woollen tufted car-
pets.

(¢) and (d). Out of the seven applications,
onc hus been rejected and the i
six arc under consideration.

BHADRA 1, 1894 (54K 4)

Written Answers 214

A.LR. Trails behind Radio Pakistan

3365. SHRI P. K. DFO : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING  be pleased to state :

(a) whether attention of Government
has been invited to a report in the Mother-
land dated the 20th June, 1972 under the
caption ‘AIR Trails behind Radio Pakis-
tan, ; and

(b) if so, the reaction of Goveinment in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (SHR! DHARAM
BIR SINHA) : (a) Yes, Sir.

(b) Government have noted a gencial
toning down of hostile broadcasts fiom
Radio Pakistan. Howevel, some instances
of violation of the agreement on cessation
of hostile propaganda have been brought
to the notice of the Pakistan Govern-
ment.

Utllisation of Idle Capacity in %4
Industrics

3366. SHRI P. K. DI'O : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY
be pleased to state @

(a) the total idle capacity in 54 sclected
industries in the country;

(b) the percentage of utilisation of the
industrial capacity in the entirc Private
Sector; and

(c) the steps, if any. proposed to be
taken by Government for full utilisation
of industrial capacity in the counuy in
both public and private sectors?

THE DEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). A statement based
on 1ecords d by the Di
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Genecral of Technical Development, is laid
on the Table of the House. [Placed in Li-
brary. See No. LT-3493/72]).

(c) Steps for fuller utilisation of the ins-
talled capacity in various industrics initiated
by the Government are :—

(i) Permission for doubling of capacity/
multishift working in 54 sclecled
industries. Undertakings  which
had been licensed on single o1 double
shift basis in the specified industries
have been perniitted to maximisc
utilisation of their capacity. In
other cases, they have been permitied
to increase their production upto
1009, of the licensed capacity sub-
ject o certain  conditions. This
facility is freely granted to all except
the larger houses and foreign firms
who have to apply for such facility
to a specially constituted Task Force
in the Ministiy of Industrial Develop-
ment for consideration of their cases
on merit.

Industrial undertakings have been
permitted to diversify their produc-
tion for the manufacture of new ar-
ticles to the extent of 25%; of the
licensed capacity without the for-
mality of obtaining an industrial
licence, subject to certain conditions.

(ii)

Increased licensing of imported steel
and other raw materials for increas-
ing capacity utilisation by industry.

(iii)

(iv) Increased investment outlay on Plan
projects.
(v) In respect of the public sector,

additional measures include diversi-
ficaiion, export-oricntation, cflicient

i ¢ and im-
port of cssential components and
material not indigenously available
and better taining and facilities for
labour.
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Dispersal of Industries

3367. SHRI K. KODANDA RAMI RED-
DY : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state :

(a) whether Government are aware that
concentration of industries in a few places
has created more problems than solving
any; and

(b) whether Government are thinking of
any lar reaching modifications while sanc-
tioning new indusiries?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMIENT  (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b) . Government fully
recognises the need for avoiding concentra-
tion of industries in a few places. Paia-
graph 15 of the Industrial Policy Resolution
of the 30th April, 1956, reiterates Govern-
ment’s infention that industrialisation should
benefit the economy of the country as a
whole, and that disparities in the levels of
developmient between  different arcas and
regions in the country should be progres-
sively reduced as far as possible. It has
been the constant endeavour of the Govern-
ment to translate this policy into action.
In licensing new capacities, areas which
arc deficient in certain lines of manufacture
are given special preference in the establish-
ment of new capacities in those lines. As
far as is possible and feasible, weightage is
always given to applications from backward
regions.  Schemes of outright subsidy and
concessional finance from public financial
institutions have been initiated for selected
backward districts.

Relaxation in enforcement of Law in cases
of Trials of the Surrendered Dacoits
3368. SHRI S. C. SAMANTA : Will the
Minister of HOME AFFAIRS be pleased
tostate :
(a) whether any approach has been made
by the State Government of Madhya Pra-
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desh for the relaxation in the enforcement
of law in the cases of dacoits who have sur-
rendered voluntarily and are now facing
trials of various offences committed by them;
and

(b) if so, in what manner would such re-
laxation be possible?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS (SHRI
F. H. MOHSIN) : (a) No. Sir.

(b) Does not arise.

Sufficiency of Telcphone and Telegraph equip-
ment and losses suffered due to its pilferage

3369. SHRI S. C. SAMANTA : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) how long Government will take to
meet the demands fully of Telephone and
Tclegraph wires and other equipments; and

(b) the losses suffsred by Government
on account of pilferages in 1970-71, 1971-
72 and upto the 30th June, 19727

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
The two major sources of supply of Tele-
communications stores and equipment viz,
ITI and HCL arc in the process of conti-
nuous cxpansion. Under  the HCL a
2nd cable factory is being opened at Hy-
derabad and the cnisting cable factory at
Rupnarainpur is being expanded.  Under
the ITI a 2nd transmission factory has been
set up at Naini, a 2nd instruments factory
is being set up at Naini and a 2nd switch-
ing factory is under active consideration.
There are, however, shortages in raw maler-
jals including steer. afuminium, zinc etc.
and of electronic and other components
etc and it may take a considerable time be-
fore Government is able to fully meet the
| d for tel ication stores and
cquipment indigenously. The  Govern-
ment has appointed a_high-powcr Commit-
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tee under the Chairmanship of Shri M. S.
Pathak Member, Planni C issi
to make a long-term study of the needs of
teleccommunication Stores and equipmsnt
and draw up reco dations for i

ing the indigenous production capacities.
On receipt of the recommendations of this
Committee suitable actions would be initiat-
ed.

(b) Losses during 1970-71 :
Rs.2.97,09.211

Losses suffered in 1971-72 (upro 30th June
1972)
Rs. 1,85.60,535.

Import of used Plants for West Germany
and Japan

3370. SHR1 HARI KISHORT: SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Government have any pro-
posal to import and instal used plants from
West Germany and Japan to manufacture
labour intensive products;

(b) if so, the main features thereof; and

(¢) whether Government have taken any
decision authorising private scctor indus-
tries 10 enter into negotiations on  these
proposals?

DEPUTY MINISTER IN THE
INDUSTRIAL DEVE-
SIDDHESHWAR

THE
MINISTRY OF
LOPMENT  (SHRI
PRASAD) : (a) No, Sir.

(b) The question does not arisc.

(¢) As and when applications from pri-
vate parties for import of used plants are
received, they are considered on merits.

Control on Cement

3371. SHRI HARI KISHORE SINGH :
Will the Minister of INDUSTRIAL DILVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to statc:
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(a) whether Government have any pro-
posal under consideration to recontrol the
price and distribution of cement in the coun-
try in view of its shortage; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b). The price and dis-
tribution of cement in the country is already
under formal control with cffect from the 1st
January, 1968 in terms of the Cement Con-
trol Order, 1967, as amended from time to
time.

Shortage of Automobile, Batteries, Tyres and
Tubes

3372. SHRI HARI KISHORE SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether therc is a shortage of automo-
bile batteries and automobil 3 tyres and tubes
in the country;

(b) whether any attempt has been made
by Government to increase the production
of automobile tyres and tubes in the public
sector; and

(¢) if so, the main featurcs thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) There is no shortage of
automobile batteries. Some shortage in
the case of truck and bus tyres was felt
particularly during the emergency. The
Tyre Companies were asked to step up the
production by working on Sundays and
holidays, as a result of which, the produc-
tion was stepped up.  Balanci i
such as moulds and presses for the manu-
facture of Truck tyres were also allowed to
be imported 10 further increase the produc-
tion in this category. Still there have been
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complaints regarding the non-availability
of Truck Tyres from certain  quartcrs.
There is no shortage in other types of Tyres.
Setting up of additional capacity for the
manufacture of tyres (including truck and
bus tyres) has also been approved by Go-
vernment to meet future demands.

(b) and (c). Government are considering
whether a Joint Venture by both the Central
Government and the State Governments
could be set up for the manufacture of auto-
mobile Tyres and Tubes and also whether
the Technical know-how could be develop-
cd in a Centralised agency. These proposals
are, however, in a very preliminary stage of
consideration.

Reduction in Income Disparities

3373. SHRI PRAVINSINH SOLANKI :
Will the Minister of PLANNING be pleasod
to state :

(a) whether there has been any reduction
in income disparities as a result of different
measures adopted by Government; and

(b) if not, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) The Report of
Mahalanobis Committee which is the latest
official study on the changes in incomc
distribution states as follows :—

“It has not been possible for the Commit-
tee to pronounce a definite judge-
ment, even of a broad nature, on the
changes in income distribution.
However, it can be stated that there
is no clear indication of a significant
change in income distribution over the
Plan decade’. (1950-51 to 1960-
61).

(b) Scveral measures including certain
institutional reforms, the development of
agriculture and small and village industrics
and special programmes for the weaker
sections were taken in the carlier plans to
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reduce income disparities.  But no marked
improvement in income distribution could
occur because of greater emphasis on in-
crease in G.N.P.. hecavy investments and
quicker industrialisation. The slow rate of
growth of the cconomy. the Limited impact
of fiscal policies in redistributing incomes
and wecalth and the rise in prices have been
other contributory factors.

Complaint against Assistant Director, Small
ndustries Service Institute, New  Del

3374. SHRI CHANDRIKA PRASAD :
W the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the reply
given to Unstarred Question No. 3247 on
19th April, 1972 regarding the complaints
against Assistant Director in the Small
Industries Service Institute and state what
further progress has been made in the matter
so far?

DFEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHFSHWAR
PRASAD) : The explanation of the officer
has been referred to the Central Vigilance
Commuission for adv ce and fur her az i on
will be taken on the basis of their ad-
vice.

THE

Release of Prisoners to mark the Independence
Silver Jubilee Celebrutions

3375. SHRI K. KODANDA RAMI
REDDY : Will the Minister of HOML AF-
FAIRS be plcased to state :

(a) whether Government had taken any
decision regarding the grant of remission
to prisoners to mark the Independence Sil-
ver Jubilee ccicbrations; and

(b) if so, the main fcatures thercof and
categorics of prisoners concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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F. H. MOHSIN) : (a) Yes. Sir. Nece ssury
orders for the grant of remission to prisonets
on the occasion of Twentyfifth Independence
Jayanti were issucd on 27th July, 1972,

(b) The main features of these orders
are -~

(1) The remission is allowed on a sliding
scale;

(2) The following categories of prisoners
arc cligible for remission :—

(i) prisoners undergoing sentence  in
jails in Union territories.

(ii) prisoners  undergoing  sentence  in
State jails who were convicted for
offences against the law relating to
matters to which exccutive powers
of the Union extends.

(iii) As regards prisoners undergoing
sentence in State jails, who were
convicted for offences ogainst the
State Law, the State Governments
were requested that if there be no
objection, they may consider the de-
sirability of granting remission to
them on the same scale.

(3) The following calcgories of prisoncrs
are not eligible for remission under those
orders :—

(i) Detenus of any class;

(ii) Prisoners convicted by court mar-
tial;

(i) Prisoners convicted for offences un-
der the Official Secret Act, sections
2 & 3 of the Criminal Law Amend-
ment Act, various scctions of the
Indian Penal Code, Forcigners Act
and Pass Port Act.

and D fon from Ni
Union of Cslcstta Telephones

3376. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of COMMU-
NICATIONS be pleased to state :
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(a) whethcr the Ministry has received a
memorandum and a deputation from the
National Union of Calcutta Telephones;
and

(b) if so, the naturc of the memorandum
and action taken by the Ministry in this re-
gard?

THE MINISTFR OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) : (a)
Only memorandum was received from
the National Union of Telegraph Engincer-
ing Employces Class II, Calcutta (Tele-
phones) Branch.

(b) The memorandum contained dc-
mands relaling to the service conditions
such as fixation of pay scale for wiremen,
overtime to stafl and rotational transfers
ete. In accordance withthe prescribed chan-
nel of communicatioi between the Adminis-
tration and the staff, memoranda/representa-
tions received from the recognized Central
Unions/Associations only are required to
be examined at the P&T Board level for
taking necessary action. Memoranda’re-
presentations from Branch Unions/Associa-
tions are required to be cxamined at the
appropriate lower lIevel.  As such the me-
morandum in qusstion was forwarded to
th: G.M.T. Calcutta for necessary action
and sending reply to the Union.

Public Scctor Fuctorics in Punjab

3377. SHRI PRABODH CHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMUENT AND SCINCE AND TECHI-
NOLOGY be pleased to state :

(a) whether Government have any plans
to build-up som: factories in Public Sector
in Punjub: and

(b) if so, the nature thercof?

THE - DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b). Therc is so far no
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decision to set up any new industrial pro-
ject in the Central Public sector in Punjab.
However, a proposal for the expansion of
Nangal Fertiliser Factory is under considcra-
tion.

Public Telephone booths in Delhi

3378. DR. SANKATA PRASAD : Will
the Minister of COMMUNICATIONS be
pleased to statc :

(a) whether Government have not becn
able to make public Tclcphone booths avail-
able in all arcas of Dzthi so far; and

(b) if so, the reasons therefor and the time
by which it would be done?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(a) Government have been able to provide
PCO booths in areas of Dethi wherever these
have been found justificd and feasible.

(b) Does not arisc.

Cceiling on Monopolies and Big Business
Houses

3379. SHRI BANAMALI PATNAIK :
Will the Minister of INDUSTRIAL DEVE-
LOPMFENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(2) whether the desirability of placing a
cciling on monopolies and big business houses
with a view to increase production has been
consldered;

(b) if so, with what results; and

(¢) the steps proposed to be taken in this
dircction?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRIT  SIDDHESHWAR
PRASAD) : (a) to (c). Government  have
already adopted the policy of preventing
growth of monopolics and concentration
of wealth in a few hands. The Govern-
ment’s revised industrial licensing policy
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announced in Fcbruary, 1970 and the intro-
duction of the Monopolies and Restrictive
Trade Practices Act are stcps taken in that
direction.

13.35 hrs.
PAPERS LAID ON THE TABLE
STATEMENT RE. DACOITY IN BUXAR-DELHI
ExXPRESS TRAIN

THE  MINISTER OF RAILWAYS

(SHRI T. A. PAI): I beg to lay on the Table

a statement regarding dacoily in train No.
55 up Buxar - Delhi Express between pil-
khua and Dasna Railway Stations of Nor-
thern Railway on the 20th August, 1972.
[Placed in Library. See No. LT-3475/72).

NOTIFICATIONS UNDER INDIAN  TELE-
GRAPH ACT
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS -~
(SHRI JAGANNATH PAHADIA [ On
g to

behalf of Shri H. N. Bahuguna, 1

lay on the Tablc a copy each of the follow-
ing Notifications (Hindi and English ver-
sions) under sub-section (5) of section,7 of
the Indian Telegraph Act, 1885 :-

(1) The Indian Telegiaph (Sixth Amend-
ment) Rulcs, 1972, published in Noti-
fication No. G.S.R. 329 (E) in
Gazette of India dated the 4th July,
1972

(2) The Indian Telegraph (Second Amend-
ment) Rules, 1972, published in
Notification No. G.S.R. 811 in
Gazctte of India dated the Ist July,
1972.

[Placed in Library. See No. LT-3476/72).

NOTIFICATION uNDER PERSONAL INsURIES
(Cowmr. INs.) AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION(SHRI BALGOVINDVERMA}L
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I beg to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under scction 24 of the Personal
Injurics (Compensation Insurance) Act,
1963 :-

(1) Personal Injurics (Compensation
Insurance) Rules, 1972, published
in Notification No. $.0. 377 (E) in
Gazette of India dated the 25th May,
1972.

(2) The Personal Injuries (Compensation
Insurance ) Scheme, 1972, published
in Notification No. S.0. 378 (E) n
Gazette India dated the 5th May,
1972

(3) The personal Injuries (Compensation
Insurance) Amendment . Scheme,

: 1972, published in Notification
No. S. O. 500 (E) in Gazclte,

/ of India daied the 22nd July, 1972.

(4) The Personal Injuries (Compensation
Insurance) Amendment Rules, 1972,
published in Notification No. S.0.
501 (E) in Gazette of India dated tho
22nd July, 1972.

[Placed in Library. See. No. LT-3477/72]

ANNUAL REPORT OF THE DEVELOPMENT
CoUCTL FOR AUTOMOBILES ETC. UNDER IN-
DUSTRIES (DEVELOPMENT AND REGULATION)

Act

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESWAR
PRASAD): 1 beg to lay on the Table a copy
of the Annual Report (Hindi and English
versions) of the Development Council
for Automobiles, Automobiles Ancillary In-
dustries, Transport Vehicle Industries,
Tractors, Earthmoving Equipment and In-
ternal Combustion Engines for the year
1970-71, under sub-section (4) of section

On behalf of Shri R. K. Khadilkar, 7 of the Industiics (Development and Regu-
- !

41 LSS j712—9

i
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lation) Act, 1951. [Placed in Library. See
No. LT-3478/72)

ANNUAL REPORT OF THE E.S.IC.

SHRI BALGOVIND VERMA: beg to lay
on the Table a copy of the Annual Report
(Hindi and English versions) of the Emplo-
yecs® State Insurance Corporation for the
year 1970-71, undet section 36 of the Em-
ployees’ State Insurance Act, 1948. [placed
in Library. See No. LT 3479/72))

13.36 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY : Sir, I have to report the

following message received from the Se-
creaary of Rajya Sabha :-

‘l am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on Monday, the 21st August,
1972, passed the enclosed motion
concurring in the recommendation
of the Lok Sabha that the Rajya
Sabha do join in the Joint Com-
mittee ot the Houses on the
Distutbed Areas (Special  Coutts)
Bill, 1972. The names of the
members nominated by the Rajya
Sabha to serve on the said Joint
Committee are set out in the
motion.

MOTION

“That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya
Sabha do join in the Joint Committee of the
Houscs on the Bill to provide for the Speedy
trial of certain offences in certain arcas and
for matters connected therewith, and resol-
ves that the following members of the
Rajya Sabha be nominated to serve on the
said Joint Committee :

1. Shri Yogendra Shaima
2. Shii M. S. Abdul Khader
3. Shii Veerendra Patil

4. Dr. Bhai Mahavir

5. Shri Ibrahimbahai Kasambhai
Kalania

6. Shri S. B. Bobdey

7. Shri Nabin Chandra Buragohain

8. Shri Bhola Paswan Shastri

9. Shri Ranbir Singh

10. Shri Sikandar Ali Wajd

11. Shri Sitaram Singh

12. Shri Hamid Ali Schamanad

13. Shii Mahendra Mohan Choudhury
14. Shri Todak Basar

15. Shrimati Sita Devi”

13.38 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTEENTH REPORT
SHRI G. G. SWELL (Autonomous
Districts) : I beg to present the Seventcenth
Report of the Committee on Private
Members’ Bills and Resolution.

COMPANIES (AMENDMENT)
BILL

THE MINISTER OF COMPANY
AFFAIRS ( SHRI RAGHUNATHA
REDDY) : I beg to move :

“That the Bill further to amend the Com-
panies Act, 1956, the Securities Contracts
(Regulation) Act, 1956 and the Monopo-
lies and Restiictive Trade Practices Act,
1969, be referred to a Joint Committee of
the Houses consisting of 45 members, 30
fiom this House, namely :—

(1) Shii Syed Ahmed Aga

(2) Shii Bedabrata Barua

(3) Shri HK.L. Bhagat

(4) Shri Somnath Chatterjee

(%) Shri Tridib Chaudhuri

(6) Shri Khemchandbhai Chavda
(7 Shri C. Chittibabu

(8) Shri S.R. Damani

(9) Shri C.C. Desai
(10) Shri G.C. Dixit
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Shrimati Vijeyalakshmi

Shri Popatlal M. Joshi

Shri Ramachandran Kadannapalli

Shri Baburao Jangluji Kale

Shri Jagannath Mishra

Shri Surendra Mohanty

Shri Priya Ranjan Das Munsi

Shri D.K. Panda

Shri Narsingh

an
12)
13)
14)
13)
(16)
an
18)
19)
(20)
Q@n
2)
23
4
25)
26)

Shri H.M. Patel
Shri S.B.P. Pattabhi Rama Rao
Shri R. Balakrishna Pillai
Shii Jagannath Rao
Shii Bishwanath Roy
Shri P.M. Sayeed
(27) Shri Nawal Kishore Sharma
(28) Shri R.R. Sharma
(29) Shri P. Ranganatha Shenoy
(30) Shri R.K. Sinha
and 15 members from Rajya Sabha;

that in order to constitute a sitting of the
Joint Committee, the quorum shall be one

third of the total number of membars of the
Joint Committee;

that the Committee shall make a report to
this House by the first day of the naxt sossion;
that in other respects the Rules of Proced
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Bill
MR. SPEAKER : Don't do it when we
have decided in the BAC....

SHRI JYOTIRMOY BOSU : There are
some things very confusing in the Bill,
something contradictory. It is not very
clear,

“MR. SPEAKER : What?
Narain Pande, __4
Prof. Madhu Dfjandavate ~=' SHRI JYOTIRMOY BOSU : I will

read it out.

MR. SPEAKER : When it goes to the
Committee, you can mention these things.

SHR1JYOTIRMOY BOSU : How can I,
1 cannot appear before the Committes.

I have made a submission to you bhefore
11 O'dock. The question is: I refer to
clause 204A which says :

“(1) Exoept with the previous approval
of the —

(a) company in general meeting, and
(b) Contral Government,

No company shall, during a period of
five years from the comynencoment of the

of this House relating to Parliamentary
Committees shall apply with such varia-
tions and modifications as the Speaker
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and Communicate to this
House the names of 15 members to be
appointed by Rajya Sabha to tho Joint
Committee.”
MR. SPEAKER : It was decided in the

Advisory Cc that this may

bedisposed of without any discussion and
the Select Committee will go into every
thing.

SHRI JYOTIRMOY BOSU (Diamond
Harbyur) : Just 1 want to make a briel
submission.

C ies (Amendment) Act, 1972, appo-
int as secretary, consultant or adviser or
to any other office, by whatover name called,
any individual, firm or body corporate
who, or which, had before the 3rd day of
April, 1970, been——

(i) holding office as the managing agent
or secretaries and treasurers of the comp-
any; or

(ii) any associate of the managing agents
or socretaries and treasurers of such
company.

Provided that whire any such appoint-
ment has been made before the commenco-
ment of the Companies (Amendment)
Act, 1972, no such appointment shall be
continued by the company after a period of
six months from such commencement
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unless such k t has been app
by the company In general meeting and the
Central Goverament before the expiry of the
sald perlod”.

Now [ want only to ask a question. What
will happen after five years?

One more submission. What is the ob-
ject of bringing this Bill 7 These largo
monopoly houses, in the course of four
years, have increased their wealth by as much
as 76%. Tho Mafatlals which has an assot
of Rs.92 crores in 1969, to- day has assets of
Rs. 156 crores. Tatas whose assets wero
only Rs. 505 crores, to-day they have assets
worth Rs, 638 crores. The rise is 29%.
With 76 % growth the ind ustry is not produc-
ing anything, but they aro getting fatter.

These two things hc may make clear.

MR. SPEAKER : These matters can
always be considered by the Select
Committes. How can thc Minister commit
himself? Let it go to the Committeo. Why
do you want to prejudge everything?

SHR1 RAGHUNATHA REDDY : I can
assure the hon. Member that these matters
will be fully gone into by the Committee.

SHRI JYOTIRMOY BOSU : I bhave
pointed out an anomally.

MR. SPEAKER : The Minister says that
the committee will consider these things.

SHRI JYOTIRMOY BOSU : A Bill has
been brought before the House.

As a member of the House, when I
seo something which is confusing and which
is not clear, I have a right to point it out.
Lot the Minister make a satatement.

SHRI RAGHUNATHA REDDY : The
language of the Bill is very clear. The ques-
tions that havo been raised by the hon.
Mecmber would be amply taken into consi-
deration by the Committee and if any im-

provemont is necessary, it will be done.
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SHRIJYOTIRMOY BOSU : After five
years 7

MR. SPEAKER He is fond of talking.
What to do?

SHRI SEZHIYAN (Kumbakonam) : This
is not a good procedure that as it has
boon decided in the BAC, it may be
straightway referred to the Select Com-
mittee. This is not a happy precedent be-
cause the Select Committee should know
the mind of the House also. Also, this
should not be taken as precedent for future.
The Bills should not be referred to Select
Committee as a routine without a discussion
hero because they would like to know the
mind of the House.

MR. SPEAKER : I put it because it was
decided to refer it to the Select Committec
without discussion. But if you want to
oppose it, you are very welcome. We¢ cannot
override the Rules. They are always there. It
is just because of your mutual understanding
that I did it. But if you do not want to
implement it, then we will have a discussion.

SHRI JYOTIRMOY BOSU : When the
Minister moves a Bill and I find something
wrong and I ask him to make a statement,
you do not allow it.

MR. SPEAKER : You yourself were
there in the PAC.
Now, the question is :

“That the Bill further to amend the Com-
panies Act, 1956, the Securitios
Contracts (Regulation) Act, 1956
and the Monopolies and Restrictive
Trade Practices Act, 1969, be referred
to a Joint Committee of the Houses
consisting of 45 membecrs, 30 from
this House, namely :—

(1) Shri Syed Ahmed Aga

(2) Shri Bedabrata Barua

(3) Shri HK.L. Bhagat

(4) Shri Somnath Chatterjce

(3) Shri Tridib Chaudhuri

(6) Shri Khemchandbhai Chavda
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(7) Shri C. Chittibabu
(8) Shri S.R. Damani
(9) shri C.C. Desai
(10) Shri G.C. Dixit
(H) Shrimati V. Jeyalakshmi
(12) Shri Popatlal M. Joshi
(13) Shri Ramachandran Kadannapalli
(14) Shri Baburao Jangluji Kale
(15) Shri Jagannath Mishra
(16) Shri Surendra Mohanty
(17) Shri Priya Ranjan Das Munsi
(18) Shri D.K. Panda
(19) Shri Narsingh Narain Pandey
(20) Prof. Madhu Dandavate
(21) Shri H.M. Patel
(22) Shri S.B.P. Pattabhi Rama Rao
(23) Shri R, Balakrishna Pillai
(24) Shri Jagannath Rao
(25) Shri Bishwanath Roy
(26) Shri P.M. Sayeed
(27) Shri Nawal Kihsore Sharma
(28) shri R.R. Sharma
(29) Shri P. Ranganatha Shenoy
(30) Shri R.K. Sinha
and 15 members from Rajya Sabha;
that in order to constitute a sitting of the
Joint Committeo, the quorum shall be one-
third of the total number of members of
the Joint Committee;

that the Committee shall make a report to
this House by the first day of the next
session;

that in other rcspects the Rules of Pro-
cedure of this House relating to Parlia-
mentary Committess shall apply with such
variations and modifications as the Speak
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 15 members to be
appointed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

Bill
13.46 hrs.
ANTIQUITI ES AND ART TREASURES
BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : 1 beg
to move*

“That the Bill to regulate the export trade
in antiquities and art treasures, to
provide for the prevention of smuggl-
ing of, and fraudulent dealings in,
antiquities, to provide for the com-
pulsory acquisition of antiquitics and
art treasures for prescrvation in
public places and to provide for
certain other matters  connected
therewith or incidental or ancillary
thereto, be taken into consideration.”

13.47 hrs.
[MR. DEPUCY-SPEAKER in the Chair)

Our country has had along and dis-
tinguished history and naturally, we have in
our land a very large number of objects of
art and pl ions of the progr
achicved by the Indian people through the
ages. This valuable heritage of the nation
has to be protected and preserved by us
against destruction or smuggling out.
Whether it is in the filed of art or architec-
tures, sculptures, painting, metal-works
or wood-crafts or even in the case of
manuscripts there are objects of art which
have to be preserved from vandalism,
Unfortunately, our country has suffered
cruelly, particularly, since certain rich indi-
viduals mainly abroad but, to some extent,
even in this country, have considered it
fashionable to acquirc art objects and to
treat them as private property and there-
fore, they have encouraged this despolit-
ation of monuments or disposals of price-
less pieces of paintings. Thefts of sculptures
from monuments like the brackct figures
from the iff Khajuraho ples or
even chisclling away of sculptures from other

T
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monuments have been reported from time to
time. The House will recall the public ind-
ignation over the report that one of the price-
less pieces of Nataraj is being sold in New
York and everyone is rightly fecling deeply
concerned about it.

Thercfore, ever since the dawn of Inde-
pendence, there has been an attempt to bring
this situation under control and as far back
as 1947, an Act called the Antiquities
(Export Control) Act, 1947 was passed to
check and control the export of aatiquities.
This Act, together with the Treausure Trove
Act of 1878, the Ancient Monuments Pre-
servation Act (VII of 1904), 1904, Ancient '
Monuments, Archaeological Sites and
Remains Act, 1958, and Customs Act, 1962
helped to protect the cultural heritage and to
control the export of antiquitics to a limited
extent,

The administrative and legal lacunac in
thesc Acts became obvious because of large-
scale thefts and smugglingof art objects
outside the country.

It is indeed most regrettable to find that
objects oither stolen from Indian Museums
or removed from protected Monuments or
private Temples have found their way ab-
road and some of them have been exhibited
in public muscums of those countries.

The Indian Delcgation raised this matter
in the UNESCO Convention on the Theft
of Cultural Property and, in spitc of the
fact that many countries like our own, who
hive b:en sufering from such vandalism
have raised their voice, and a somewhat dilu-
ted con vention has been approved, some of
h: mys d:veidrcd countries are draging
their fect in the matter.

Therefore, it was idored y
to bring in a comprehensive picce of legis-
lation on antiquities so as to plug as far as
possible the loopholes and to gear up the
administrative and executive machinery.

This Bill, which I commend to the House,
has been brought up on the basis of various
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decisions which have been madc outside
the House as well as inside the House.

Scveral hon. Members had sought from
time to time leave to introduce Bill's to
remedy the existing situation. My hon.
friecnd Dr. Raghubir Singh had given a
notice in the Rajya Sabha about the Anti-
quities (Export Control) Amendment
Bill/1957. A similar notice was given by Shri
C.K. Bhattacharyya in the Lok Sabha in
1962. For some rcason or the other, these
Bills were not introduced in  Parliament.
Meanwhile the Government which had
been scized of the problem, sought to
introduce a Bill for this purpose in 1965.
Although it was introduced on the 7th
April, 1965 in the Lok Sabha, it could not
come up for consideration during the life-
time of the Third Lok Sabha.

In the meantime, another Bill was intro-
duced in the other House in 1967, but that
did not come up for consideration.

While the present Bill was being drafted,
all the concerned Ministries of the Govern-
ment of India werc consulted. A draft of
the Bill as prepared by the Ministry of Law
and Justice was also circulated to all the
States and Union Territory Governments
in 1970 for their comments. All these
comments werc examined and as a result
of further thinking, the present Bill includes
for the first time ‘Art Treasures® which, being
human works of art, having artistic and aes-
thetic valuc, also deserve to be protected.

Besides ipts,
and other documents, which are of
scientific, historical, literary or of aesthetic
value, have also been included now within
the purview of this Bill. But, wc bave
reduced in these cases the age limit and
brought it down to 75 years, so as to cover
all important matcrial of this category.

ities, ds

Now, Sir, the salient features of the Bill
arc as follows :—

(a) It secks to regulate export trade in

antiquitics and art treasures on and
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from the commencement of this Act.

It provides that it shall not be lawful
for any person, other than the Cen-
tral Government or any authority
or agency authorised by the Central
Government in this behalf, to
export any antiquity or art
treasure.

(b) It seeks to regulate the internal trade
in antiquities by making it compul-
sory for those carrying on business
of selling and offering to sell anti-
quities to obtain a licence and to
maintain such records as may be
prescribed for the purpose.

(c) 1t also empowers the Central Govern-
ment to take over the internal wrade
in antiquities with effect from a fu-
ture date to the exclusion of others.

(d) It seeks to undertake registration of
specified types of antiquities (by

notification in Official Gazette)
in possession of private persons and
institutions.

(¢) The Bill seeks to empower the Central
Government to compulsorily acquire
antiquitics and art treasurcs for pre-
servation in a public place.

Lastly, (f) It finally secks to provide penal-
ties for offcnces in contravention
of the provisions of thc Bill.

This is a Bill which the Government have
brought forward after full consultation.
This is also a matter on which the whole
country feels exercised. Hon, Members
have quite rightly voiced their sentiments
and the sentiments of the people by express-
ing their conccrn whenever any theft was
repoited. I therefore hope, Sir, that this
Bill will not be allowed to get iovolved in
any controversy.

BHADRA 1,
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My only appeal is this. This Bill should
have been passed much earlicr, but it has
been delayed. But, I am happy, I have the
honour and the privilege of presenting it to
the honourable House.

Sir, there may be shortcomings, as there
would be shortcomings in every other thing,
but I would beg of the honourable House
to approve of this Bill as quickly as possible.
It is only after the House has given its
approval that the rules can be framed and
that will take some time and there is no
time to lose.

If there are any suggeslions for any
changes or amcndments, we can look
after those things, and I would be prepared
to come to the Housc again. But I now re-
quest the House to approve of this Bill
without any further delay.

MR. DEPUTY-SPEAKER :
moved. :

Motion

“That the Bill to regulate the export
trade in

iquities and art t , 10
provide for the prevention of smuggling of,
and fraudulent dealings in, iquities, to

provide for the compulsory acquisition of
antiquities and art treasures for preser-
vation in public places and to provide for
certain other matters connected therewith
or incidental or ancillary thereto, be taken
into Consideration.”

Therc is an amecndment in the name
of Shri Daga. Are you moving it

SHRI M. C. DAGA (Pali): Yes, I
am moving my amendment. I beg to move:

*That the Bill to regulate the export
trade in antiquitics and art treasures,
to provide for the prevention of
smuggling of and fraudulent dealings
in, antiquitics, to provide for the
compulsory  acquisition of anti-
quities and art treasures for pre-
scrvation in public places and (o
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provide for certain other matters

connected therewith or incidental or
ancillary thereto, be referred to a
Select Committee consisting of 13
members, namely :

Shri S. M. Banerjee

Shri Samar Guha

Shri Purushottam Kakodkar

Dr. Karni Singh

Shri Raja Kulkarni

Shri Jagannath Mishra

Shri Shrikishan Modi

Shri Shyam Sunder Mohapatra

Shri H. N. Mukherjee

Shri Ramsahai Pandey

(11) Shri Arjun Sethi

(12) Prof. S. Nurul Hasan; and

(13) Shri M. C. Daga

with instructions to report by thc first day
of the next session.”'(1)

SHRI MANORANJAN HAZRA (Aram-
bagh) : Mr. Deputy-Speaker, Sir, after a
long time of delay, this Bill has been in-
troduced at last by the hon. Minister.
Even in spite of this long delay, Iwould
congratulate him, if this Bill had been draf-
ted in an all-embrasing and p i
manner, with a view to further the cause of
our cultural heritage along with the anti-
aquities and art trcasurcs as has been des-
cribed in this Bill. But there is nothingabout
this. If anybody goes through this Bill, 1
am sure, he will beable to find that the only
object of this Bill is toregulate the activities
of the smugglers and the fraudulent people
with a view to fulfil their commercial pur-
poses and not to further the cause of our
cultural heritage which we nced at this
moment very badly.

Twenty-five long years have passed since
the of our independ ; but
still the Government has not applied its mind
to this mostimportant national aspect for
our generation. Every day we read in the
newspaper that our antiquities are being
stolen. Just now, the hon. Minister has
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referred to the case of Natarajamurthi
idol. It has been stolen from India and it has
been sold at New York. Now, it is worth
2 million dollars. Similarly, the statue of
Deity Chamba from Himachal Pradesh was
stolen some time ago and recovered in
Bombay while it was beingsent 1o America.
This type of stealing is going on everywhere.
14.00 hrs.

1 would just cite a glaring example about
Murshidabad. A rare collection of curios,
china and paintings valued at well over Rs. 1
crore has mysteriously disappeared from
the Nawab Palace at Murshidabad, now
under the control of thc West Bengal
Government. Some of the missing items are
of priccless historical value and roughly
fall into two catcgories. On the one hand,
antique Venctian and Ming vases, centu-
ries-old ornamental clocks, the Nawab's
silver-laced throne, huge cut-glass chande-
liers, oil painting by world masters and
bronze statues and other works of art,
all priceless, have been stolen. Also missing
are mundane items like copper plating from
s and dials, iron
railings, becons and rafters from place
out-houses. The quality and size of the
stolen material rulc out the theft being the
work of casual theives. 1 can cite more
examples like this, but as my time is short,
I shall not go into them.

Now, 1 shall cite another very painful
story. Two centuries have elapsed since the
passing away of one of India’s great sons,
namely Raja Ram Mohun Roy. His bicente-
nary is being cclebrated througout the
country. It is a shame that his ancestral
house is still being used for the police
barracks. During thesc long 25 years, the
Government of India could not free this
house from the clutches of the police. This
is the example of how we are furthcring the
cause of our cultural heritage.

There is a State Archacological Gallery
in West Bengal. It was started in 1962 by

Yiahtni 4




241 Antiquities and

the then PWD Minister. It is a nice gallery
containing & nice collection. But the

iquities and art are in such a
place that nobody can go there. One con-

tributor to the Hindustan Standard has
written :

“The State Archacological Gallery, a
treasure island at 33, Chittaranjan
Avenue, is visited by scholars from
all over the world. I cannot refrain
mysclf from asking why the Govern-
ment is so indifferent towards its own
collection. It is housed in such an
uncjean building and it looks like a
godown rather than a gallery of art.”

This is the reality with regard to our anti-
quities and art treasures. The hon. Minister
is a newcomer, but I hope that he will try
his best to perform this duty of protecting
our antiquities and art treasures.

Regarding the Kohinoor, you know that
it is now shining over the London tower.
We want to bring back this Kohinoor to
India. This is our national property. It is
high time that we bring back this Kohinoor
from the London tower to India. I urge the
Hon. Minister and I would request him to
take initiative in this matter, and we from
the Opposition will join hands with him and
strengthen his efforts to further the cause
of our antiquitics and art treasures.

Though this Bill does not come up to the

mark, yet with these words 1 support this
Bill.

o guver 9 (SoYA) : qvemw g,
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2 o & e afe s g fadw
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gfs ¥ Q@ ¥ WX AW tEET g@m
oo w4

SHRIMATI GAYATRI DEVI OF JAI-
PUR (Jaipur) : Mr. Deputy-Speaker, while
1 welcome the main objective of this Bill,
I think there should be a few amendments
put into it because, as it stands, it is not
practical. I think everybody in this House
wishes to preserve India’s antiquities,
whether they be in the form of art treasures,
manuscripts, paintings, building or any-
thing.

The Minister himself referred to the fact
that a bcautiful Natraj has becn stolen
and that the statues in thc temples
of Khajuraho have also been pilfered.
1 should like to remind this House |t|.ll it is
since independence that all this pilferage has
started taking place in our country. Prior
to that, when these treasures wero looked
after by their own owners, nothing was
touched. Khajuraho was in the State of
Panna. Under the rulers of Panna, not onc
single statuec was stolen.

The previous speaker spoke about the
collection of the ex-Princes of India. It is
truc that they have vast collections, and had
they not been in India, we would probably
have had no cultural heritage. That is some-
thing we must remember, and we must be
thankful to them for their contribution
to India’s cultural heritage.

As far as Rajasthan is concerned, all the
archives from the state-19—have been taken
to Bikaner and dumped together. They
were previously lying on the floor. They
have now been arranged in some sort of
order, but I belicve at the moment there is

body in the archacological department to
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look after them. That is one thing I should
like to point out.

When T said that there should be some
amendments incorporated into the clauses,
1 meant to point out the fact that these
thefts have taken place since independence
and not prior to it. T have a feeling that it
was because before they were properly
Jooked after by those who loved them and in
whosc possession they were that we have
had not had any thefts of this type. Also
the beautiful cities of India were preserved
with their unique indigenous architecture.

Take, for instance, the city of Jaipur, It
was beautiful, until it was handed over to
the Congress Government. Now it is filthy.
The Director of Archacology has not enough
moncy to be able to protect these monu-
ments. He cannot do anything. In front of
the Chatris, the building of the Maharanis,
a row of shops is coming up. The Depart-
ment of Archacology objected to this, but
the local government lets it go up. These
are things ancillary to this Bill and I would
beg of the Minister to look into them. They
say here that the Central Government will
make rules and then the States will adopt
them.

1 would beg of this House to pass a Bill
for the proper protection of all antiquities
in India that arc immoveable, 1 mean
palaces, temples, caves and so on  because
at the moment the protection is not adcquate.
1 hope that you will help me in this. I
know about this. I can say about my own
home where I went 32 years ago : Jaipur
was perhaps the most beautiful city in the
world. Today it is perhaps the dirtiest-
ugliest, filthiest city in the world. Why?
No care has been taken to protect the
national monuments. This docs not apply
only to Jaipur. It applies to many other
places in Rajasthan and in the rest of India.

As 1 have not got the time to go into
details, 1 would just like to point out to the
Minister one or two things. which, I hope,
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he will forgive me for. I think in a way this
Bill is premature because they have not got
the machinery to implement it. To begin
with, they do not have enough experts in art
in this country cven 1o man the National
muscums. When they do not have experts,
they talk about registration of articles. That
is all very well. But who is going to register
these articles? It should be an expert,
who knows about art.

Then they talk of photography—six
copies of cach article. Have they-calculated
the cost of one photograph, leave alone 67
Which individual or which collector will ever
be able to afford that? Therefore, I would
seriously like to suggest to Government to
have an agency which can take photographs
of these objects of art.

Another thing. This registration is not
practical for persons. Clauses 14, 17 and 17
apply to muscum offices and archives
owned and controlled by the Government.
Why should there not be a list of thosc arti-
cles as well? Why should they not be cata-
logued and photographed and lists of them
provided to the public? After all, they are
not owned by the institutions there. They
arc owned by the public. If there has to
be a special exemption for this, there must
be a reason for it.

Another thing is this. When you ask
for registration of art objects that are lying
with the dealers or collectors, you must
also be very, very sure to see that all Govern-
ment officials produce a list of their art
objects. 1 do not want to cast aspersions
but many, many collectors in the far-flung
districts are one of the worst culprits in
pilfering art and cultural treasures.

There was another thing that 1 wanted to
suggest. From clause 13 it looks as though
the Central Government wants to nationalise
the antique trade which I think would a
pity, because there are thousands and thou-
sands of people who depend on this; —
though I am hundred per oént with you
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that you should try and stop the smuggling
of antiques from this country—I go abroad
quite often and I am absolutely horrified to
find in every single shop—Dabis Street
in London, for example—somcthing of
Indian antiquity. I go inside and ask the
cealers : “I am just an ordinary buyer;
how much is this?" There, I once found a
statue of £1,100. He bought it for about
£200 or £300, and he said, *‘I am going back
to India in a month or two to get some more.™
Now, his agencies were not private. They
werc not any of the dealers like the kabadi-
wallas or anybody like that. He obviously got

them from an archacologically protected
sitc. And this continues.

1 would also say that the Government of
India’s officials concerned must also have
there art collections registered and must
also give notifications to the Government
as to what they should do.

As regards this compulsory acquisition,
I am not quite clear as to what that means,
because 1 am very frightened of this; not
for personal reasons. We have a large
collection, which is in a museum, but weare
not trying to get anything out of it. We
are trying to acquire morc. It is open to the
public; open to the scholars. We are not
able to find a director because there is dearth
of this kind of people in India. The same
applies here. Your best men are working
abroad in the universitics of Chicago and
Harward—our best Indian scholars in anti-
quities. I ask, why this compulsory acqui-
sition? People who have art objects — pri-
vate ones—are very frightened that they
may go into Government hands and then
disappear from the public, either comp-
letcly, or they arc swallowed up and find
themselves somewhere abroad, like the
famous statue of Nataraja that you mention-

What is the idea of this? Then you say,
if the owner wishes to apply for compen-
sation, he may go to an agency and apply
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to the court, and. there will be a gentleman
to determine the value of what is sought to
be acquired. But in art, as anybody knows,
there is no value. You cannot name the
value of such a thing. For instance, if I wish
to auction this ring, for me, I will pay crores
of rupees for it, but its actual value is only
perhaps Rs. 2,500 or something like that.
But I will wish to possess it. So, I will pay
anything for it. That is the valuc of an
antique.

For instance, you take thc auction shops
in England : Southcby and Christie. The
owner may put up a painting or an object of
art for auction. And the owner's reserve
price may be something like Rs. 200, Rs. 300,
Rs. 400 or Rs. 500. But if somebody wants
to acquire it, somebody wants it, its value
goes up to thousands of pounds.

When 1 am talking of Southcby and
Christic, it has often struck mec that the
Indian Government, through the State
Trading Corporation, auction cars and things
like that. Why does it not have a sort of
antique auction shop? For instance. these
dealers in antiques who wish to sell their
things abroad makec a determined price by
having a public auction, and the Govern-
ment will make a profit.

You can have a sort of Southecby or
Christie in this country. After all, these
antiquitics do belong to the public. If
they are going to do that, you have the right
to make money out of them. So, make the
best of it and do not let them go for a paltry-
sum. This is somcthing which the Govern-
ment should think over.

MR. DEPUTY-SPEAKLER : Your time
is up.

SHRIMATI GAYATRI DEVI OF JAI-
PUR : I am concluding. As I hav= said before,
Ifcel that the Bill isa bit premature, because
the Government has not got the machincry
to deal with this. Even for the National
Museum, they have not been able to find



251 Antiguities and Art

Treasures Bill

[Shrimati Gayatri Devi]

a director. There are nd laboratories in
the country for the praservation of paint-
ings, textiles, carpets or anythinglike that.
The UNESCO has offered its services many
times to the people, but ths Indian Govcrn-
ment have not availed themsclves of those
opportunities. 1 know about this actually.
It is a fact. I would ask the hon. Minister
1o see to this.

The othzr thing is, what laboratories have
you got. India is a vast country. Is Delhi,
or Calcutta or Madras having a big labora-
tory ? The Salar Jung Museum has got a
small one. Here, your carpets are lying up
together for cleaning. There is a quoue
of carpets to be preserved in the National
Muscum over here. All these things hap-
pen to be there because we have not got the
facilities to prescive the antiquities well,
So, 1 would plead with the Government to
do something about this.

You will doubtless pass this Bill by all
means; do not try to nations.ise the trade.
Let ths people koep their possessions. Re-
gulate the sxport by all means. Up till
now, smuggling has bsen due to the
fault of the Government alone, and the
Government  ajone stand condemned
in this and I hope the Government
will do somcthing constructive in this re-
gard. As it stands, the Bill will do more
harm than good. So, it should not be pass-
ed unless amended.

@t o v fag  (TOE) oW,
f o0 wg@ ¥ OO N W R
qurTiY aar agEed wATFfa frias, 1972
9T "yd faem ) wwe & w1 e far
g & @ w1 gwdA @ & faw awr gur
[ 4l

S, 99 & ATEH ¥ €W AT AR
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MR. DEPUTY-SPEAKER : You can
continuc the day after tomorrow. We now
resume the discussion on the motion of Shri
Nathu Ram Ahirwar on ths development of
backward areas. Nobody was on his legs
the other day. Who wants to spcak? Yes.
Shri Dasaratha Deb.

14.30 hrs.

MOTION RE. SEPARATE CENTRAL
SCHEMES FOR DEVELOPMENT OF
BACKWARD AREAS

SHRI DASARATHA DEB (Tripura
East) : There is regiona] imbalance on a
very widc scale and it was a lcgacy of the Bri-
tish imperialism but after Independence also
our government has preserved that legacy.
The grievances of these backward arcas
are gsnuine and it requires to be properly
attended to. The planners of this country
must have a proper plan keeping in visw the
regional imbalances in our country. It is
not only thosc areas mentioned in this re-
solution, but also many other arcas that
are very backward. I coms from a rcgion
which is the most backward of the back-
ward ar:as. In th: north-castern region
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arcas like Tripura, Manipur, Mi the was : pr
Meghalaya, Arunachal and Nagaland inclu-

ding Assam, are the most backward. There
may be some fine educated people but that
does not mcan that the ar:a is forward.
There are no indust.ics worth the name cven
in Assam, not to speak of Tripwra and
Meghalaya.

It is surprising that after 25 vears of
Independence Tripura people do not have
a railway linc. If you want todevelop the
backward area, first you must have some in-
frastructure, most important of ail road
and rail communications. After that you
can talk of big or medium size industries.

‘What should be our approach to develop-
ment of backwaid areas? The approach of
our planners is motivated by profit, not bene-
fit to the common man; how quickly they
could get returns. 1 had been demanding
since 1952 the introduc tion of a railway line
in Tripura. 1 was told on the last occasion
that a surv:y was completed but that it will
not be remunerative; so it cannot be taken
up in this pian. I must say it is a capitaiist
way of thinking; you are deveioping the
capitalist part of your economy in our coun-
try. You have to look to the necds. A
capitalist will see how quick a return he will
get. That is why people in remote arcas
are not getting factories or industries.
Naturally our planners and others build
industries around big citics where they have
communication and other facilities. If you
proceed like that people living in M.P. or
Chota Nagpur or Nagaland or other back-
ward areas will never have any industries.
It is bad planning.

It is wonderful to know ons thing. Our
Government started a hydro-ekectric project
scheme called Dombra project, long ago
but it has not been completed. [ tabled a
question whether the Government of Tri-
pura did not utilise sum allocated for the
year 1970-71 under different heads of deve-
lopment and they gave so many rcasons in
reply why they could not utilise and one of

of somi ¢ cons-
truction materials for development has been
posing problems either due to their non-
availability or due to difficulties in the means
of transport. A fortnight before I met the
Chief Minister of Tripura and he told me
that they wanted to import one clectric
transmitter machine weighing about 20 ton-
nes but it could not be brought to Tripura
because the only railway in Tripura has to
pass through a tunnel and the height of
that machine was more and so it could not
be transported to Tripura. How can Tri-
pura develop?

The Government has failed in theso 25
years todevelopa transport system. That is
why I say that industries must be planned in
these areas on the basis of the availability
of raw matcrials. 1 cannot demand, for
instance, a cement factory in Tripura be-
cause it is impossible and we do not have
those stones but why not some paper in-
dustries? We are producing a lot of bam-
boos and at least onc or two paper mills
could have been started in these 25 years.
It is a jute producing area and jutc mills
could also have been started. Wo are pro-
ducing a lot of wood and small and medium
industries based on thesc raw materials could
have been started. I sm not talking of
Tripura alonc; similar industries based on
available raw material could be started in
any other backward area.

By starting industries you will bz roleasing
the labour potential of our country; this will
solve unemployment problem. In the name
of development of undeveloped areas, some
big monopolists, and capitalists are getting
licences to develop that particular arca.  So
it is now at the mercy of such people. It
should not be so; Government must come
forward, have a proper plan and take the
initiative to develop those arcas; it should
not be given to such agents. [ repeat that
planning should not be motivated by pro-
fit but give benefit to the common man.
Tripura cannot have a railway line for a
long time il you want quick remuneration.
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The Government must have a separate
scheme and integrato it with the State Go-
vernment schemes for different regions.
You must have separate apparatus and se-
parate quota for building materials and
you must have all the other infra-structure
that are necessary. Otherwise, you cannot
develop backward areas.

SHRI B. V. NAIK (Kanara) : Sir, in
view of the fact that the motion by the hon.
Member, Shri Nathu Ram Ahirwar, tried to
confine the backwardness only to the parts
such as UP, Bundelkhandand Chotta Nag-
pur, T had to move an amendment stating
that this should be made applicable to the
backward areas in the country as a whole.
1 feel that this motion has received very
sympathetic consideration of this House
because it is not only the hon. Member,
Shri Dasaratha Deb’s Tripura or Bundel-
khand or Chotta Nagpur, but there are many
other Tripuras in this country which are more
or less sailing in the same boat.

If I am not indulging in a hyperbole, if
we use the word “backward™ in regard to
certain arcas, communities, castes or regions
it is a perverse pride, according to me. It
is equally applicable to economic, social,
cultural or any other sort of backward-
ness. While we do accept the fact that
economically we are not well developed,
we have a very ancient civilisation and cul-
ture which have survived the vagaries of
history So, T would urge the House to
substitute the word “backwardness” by
some forward-looking word. Formerly,
the under-developed areas were called back-
ward. Then they were called  “under-
developed”. Now having recognised that
these under-developed areas have a tremen-
dous potentiality of growth, they have chang-
ed the nomenclature and they are called
‘developing arcas’ or ‘developing  conti-
nents’. 1 think we have to bid good-bye
1o the word “backward” and call ourselves
a ‘developing country' because that word
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is most optimistic and forward-looking in
its content and vision. Let us not be per-
versely proud of our backwardness, which
is something which we must try to cradicate
as soon as possible, whether the backward-
ness is social, cultural or economic.

When we started planning the concept
was that it will have to be planning at the
grass root level. But we started first by
getting clearance to an approach to the plan
at the highest level in the country where the
policies are formulated. We got the clear-
ance for an approach to the plan in the
National Development Council. There-
after, it was discussed at the highest levels
in the country and then it was transmitted
to the States and then to the districts. Now
we are thinking in terms of holding plan
discussions at the grass root level at the dis-
tricts. Even here a very lcarncd Member
suggested that the plan discussion at the dis-
trict or constituency level should be under
the chairmanship of the District Magis-
trate. Have we not, after 25 years of in-
depend got the Yy experlise and
competence to preside over a conference of
the people at the grass root level where our
panchayat pradhans and other representa-
tives of the people are present? The initia-
tive for a conference of this type at the grass
root level, particularly in the backward dis-
tricts, should be left to the representatives
of the people, however competent or in-
competent they may be. We cannot en-
trust it to the same old machinery, which has
done good work in the past, because we
cannot expect it to deliver radical results
which we are expecting in the future.

Coming from the general to the concrete,
the Working Group headed by Shri Wan-
choo stated very catcgorically in the year
1969 that as far as the industrial backward-
ness of this country is concerned, there should
be a procedure whereby further licensing of
industries should be curtailed in the metro-
politan cities which have become the bar-
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bingers of major, medium and small indus-
tries. To this report there was a note of
dissent by one of the representatives from
Bombay. Why is it that in the licensing pro-
cedure the Planning Commission as well as the
Industries Ministry arc not paying specific
attention to this recommendation and en-
suring that at least ncw industries are not
cstablished in the urban metropolitan ccn-
tres which are also causing biological ecolo-
gical hazards? Why is it that the dispersal
of industries is not carried out because they
are the reccommendations of the Working
Group which was appointed by the Govern-
ment itself?

While it may not be necessary for us to
identify vast areas of the country as back-
ward areas, we can dcfinitely identify those
districts or regions within a State where therc
is vast potential for growth. If this poten-
tial for growth along with backwardness is
made use of, I think it will be possible for
us to create the necessary structure for indus-
trin! advancement and growth.

As far as infra-structurc is concerned,
hardly 200 miles south of Bombay is the Wes-
tern Ghats, just south of Goa-North and
South Canara. Wherever there arc road or
rail communication there is advancement.
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So, I would say that greater care should
be taken in identifying the districts and once
the districts are identified all the impetus
should be given for their development and
growth. Finally. 1 hope that my amendment
to the main motion will be accepted by the
Housc.
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SHRI BIREN ENGT! (Diphu) : Mr.
Deputy-Speaker, Sir, the entirc eastern
region, specially the State of Assam is
very backward economically, socially and
culturally. The Central Government from
time to time has prcpared many schemes
for the development of backward areas but
in practice nothing has been donc. Not
10 speak of development. even the basic necds
like education, drinking water and public
health in most of the interior places are not
there.  That is why the backward arcas of
Assam still remain backward.

The hill region of Assam like Mikir and
north Cachar hills is one of the most back-
ward areas in thc country where 90 per
cent of the population depends on agri-
culturc. But it is very unfortunate that
there arc no adequate irrigation facilities.
There arc some rivers like Dikharu, Am-
rang. Dayang and Barpani on which dams
can be constructed to supply water to the

‘Wc can say that we are backward b
we are backward or we are poor because we
arc poor. This is evident hcre because
our country or government has not been
able to do much in regard to development
of cither road or rail communication or
generation  of clectricity. Thatis why the
bachwardness still continues in thosc regions.

Coming from the general to the concrete,
1 would once again urge that there are many
arcas which are backward. Their problems
have to be found at the national level.
Coming to the specific, the State of Mysore,
a district has been chosen as industrially
backward where there is about 500,000
acrcs of net irrigation of a perennial nature.

41 155/72--10

entire agri 1 land of those hilly re-
gion.

To remove the regional imbalance and
backwardness, the most urgent and impor-
tant thing is that some industries should
be set up in those areas. In Assam, spe-
cially in those hilly arcas. there is abundant
raw material like troes and bamboos. So,
at least onc paper mill can be established at
Haflong.

There are no adequatc means of trans-
port in the interior hill arcas of Assam.
We have many times urged the Central
Government to convert the metre-gauge
railway line of Assam into broad-gauge
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line. It is very important because this is
the only connecting line of the State of Assam
with the other States of India. But we are
surprised as to why the Central Government
keeps silent on this important issue. This
should be fulfilled immediately.

To develop the backward areas, the pre-
sent planning system should be revised and
also decentralised. At the same time, the
Central Government should also set up a
scparate and permanent authority 1o survey
and suggest the conditions of backward
areas of our country.

SHR1 MURASOLI MARAN (Madras
South) : Mr. Deputy-Speaker, Sir, the mo-
tion moved by Shri Nathu Ram Ahirwar
focuses attention on the problem of back-
ward arcas in the country and suggests the
remedy of having scparate development
schemes. Everybody agrees with the mala-
dy of backwardness, as stated by the mover.
But 1 differ with the mover in regard to the
remedy suggested by him. He suggests
that the sctting up of separatc Central
schemes will deliver the goods. 1 say, that
will never deliver the goods.

We have a concrete example before us.
U.P. and Bihar are the most favoured States
by the Central Government. For example,
in Bihar alone, maximum public sector in-
vestment on State-wise  basis has been
made. [ think, more than 20 per cent of the
land has been put under irrigation. And
we lag behind. We find Bhilai, Ranchi
and Rourkela as giant public sector under-
takings. But these places are nothing but
an oasis in the desert of backwardness.

A few miles around these plants and
townships we find modernity, but at other
places the same old backwardness conti-
nues. Sinking thousands of crores of
rupees and creating Central schemes will
not solve the problem. In many cases
the choice of the planners is already pre-
determined. For example, an irrigation-
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cum-hydel project is always tied up to a
river valley project. We cannot create
a steel plant away from the source of
flw materials. We want the regional
imbalances'to be cradicated, but what the
Government does results in wastage of
scarce resources.

Now we understand that, in Kashmir,
Government plans to set up a watch factory
as a unit of HMT, but Kashmir lacks
experts who can work in that watch factory.
They have, therefore, to import from distant
States experts, but 1 am told that those
experts are afraid of the weather condi-
tions in Kashmir. We make a political
decision out of over-enthusiasm, but be-
cause of this political decision, we ignore
the cost-and-benefit calculation and also
the principlc of maximum economic
returns. Central scheme alone is not the
magic wand by waving which we can create
an economic miracle. Every area requires
a scparate planned programme for sal-
vation. For example, even in our State
which is supposed to be a forward State,
there is one district called Dharmapuri
which is a backward one. It requires a
special kind of attention, it requires deve-
lopment of silk and other such things.

The hon. Minister comes from Konkan
area. 1 have read the articles written
by him. He has suggested that sctting
up a Central plan will not solve the prob-
lems of the Konkan arca : it requires a
separate kind of cconomic planning by
development of cashewnuts, fisheries, etc.
So, the problems have to be identified.
We should not think that sctling up a
public sector undertaking or a Central
scheme will be the panacea for all ills. But
these things cannot be done from above.
Long distance management and remote
control operations from Delhi will not
deliver the goods. Ulimately we have
to come back to district ; district should
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be the unit of planning, or if data is avail-
able, taluks or tchsils should be the unit
of planning. We have been repeating lh;
same theme that poople should be taken in-

to consideration, that they should be pan:'

ners in planning, not only during imple-
mentation but even during formulation.
We have been repeating the same theme
from the First Five-Year Plan onwards.
but nothing has been done.

In today’s newspaper J read a news that
the former Planning Minister, hon. Shri
C. Subramaniam, has announced a package
programme for backward areas. I hope,
the hon. Minister will throw much light
on the subject. But who will prepare
the package programme, who will execute
the package programme? Again I find
from the newspaper reports that hon.
Shri C. Subramaniam has stated that these
would be executed by the Planning Com-
mission. Again we face the problem of
over-Centralisation.  Unless these plan-
nings are assigned to the States, we cannot
improve the situation. Regarding Konkan
the hon. Minister is an expert because
he hails from that area. Regarding Tamil
Nadu, I can speak with somec authority
because I know it. There is nothing sacred
about Statc planning, but we want it
to be done by States because it paves the
way for concentrated efforts. There are
States like Uttar Pradesh which is one
of the biggest in As:a or in Europe.

15.00 hra.

So, the arca of operation is bigger. Take,
for example, Haryana. The area of op-
cration is small. After its separate ex-
istence, Haryana has proved to be an eco-
nomic miracle. It is prospering well.
On the other hand, even though UP is the
cradle of Congress politicians and the
supplier of all Prime Ministers afier Inde-
pendence, we find that the Eastern UP
is still in a pitiable situation.

BHADRA 1, 1894 (SAKA)
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AN HON. MEMBER : Any arca of
UP is worse.

SHRI MURASOLI MARAN :1 amr
coming to that. 1 find the giant nature c.
UP is one of the stumbling blocks of iy
progress. So, Sardar K. M. Panikka:
suggestion comes to my mind. 1 thir
splitting UP into more than one unit w
solve the problem. If that is not practicable
we should sct up regional boards as in
Telengana and a sizeable portion of plan
funds should be allocated for these back-
ward regions,

Intensive State plan has produced eco-
nomic miracles in Puerto Rico and the people
of Puerto Rico is still a guiding star. For a
big Federation like India I think the States
should be allowed to plan for State func.
tions and the Federal Government for feder-
al functions. Therc is nothing inherently
unfeasible about it.

The Seventh Scheduled of the Constitu-
tion speaks about economic and social
planning as a concurrent function. But,
what happens now is that we do economic
planning but we never do the social plan-
ning. Again, sometime back, our Prime
Minister inaugurated a Girls' School in
Allahabad. But after threc ycars, that
school was closed. Why? The girls who
got educated could not get educated hus-
bands. So, what is the recason? The social
backwardness is the rcason. I think we
should lay emphasis en the sccial planning
also. In our State we have made an attempt.
The State has constituted a Youth Board
employing hundreds of cdixated youth.
They go to the villages and tell them and
they ircuce nctinaticn emerg the peepie

¢ that 1lgy «n taene nocaep-ninded.
1 think we thould lay ¢ phasis on their so-

cial plasning also.

What is required is a balanced effort.
1 think these backward areas will never
catch up #nd the gap tetween tham end the
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more advanced ones will continue to in-
crease unless we apply brakes for the for-
gvard areas. I am afraid we cannot do it.
k'hat is requircd is to give a helping hand
s these, backward areas and the States

Wd at the same time, we should not apply

akes to the so-called forward States.
\gain, we should never think that the for-
ward States have no problems at all. They
have their own problems. They also re-
quire more infrastructural investments just
10 maintain their developmental manage-
‘ment.  An advanced State is more identi-
fied with morc urban areas. But, urbanisa-
tion bristles with miny problens like th:
creation of inhuman hovels like slums.
In what way this problem is different from
the backward arcas—I want to ask. So
I lay once again emphasis on the balanced
approach.

The Pandey Committee has given about
six indicators to determine the backward-
ness of an arca. But some of them are not
scientifically proved method§. That is my
conclusion. For example, one of the indi-
cators is the perceatage of the agricultural
population to the total population. This
may look a goad indicator but this ignores
the pressure on land.

The per capita industrial output is also
considered. But, what is the value added?
1t never goes into the problem. On that
aspect, it is found to bc useless. The
Per capita factory workers to the total po-
pulation is being coasidered.  In that cass,
Bhilai is there, but the area around it is
still backward. In Kerala there may be
more factory workers, but those workers
are suffering bezause thsy are coanected
with the sick and dying industry of Coir and
Cashewnuts. They say that they will take
into consideration the length of surface
roads per lakh of population. This also is
misleading. Take for example, our district
of Krishnagiri. It connects Bangalore and

AUGUST 23, 1972
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Madras City—two forward areas. [t will
not solve the problem because in this par-
ticular case the length of surface road may be
higher, but the area is backward.

Thercfore, what is required is, more re-
fined concepts. | lay emphasis once again
on the balanced approach.

Sir, setting up of public sector units in
backward arcas alone is not going to solve
the problem. We require an integrated
approach and that is possiblc only if the
plans are entrusted with the State Govern-
ments and only if the districts are taken as
units of planning.

oy aw fag faer (srewrer) - ggTGER
wgEa, & W@ & wrart g fEowmr o q o
wgEAT faga 9T AW T N1 AR wT A
faar) & 2w & w7 ¥ fre¥ gu gaT 8 qran
7 o am W @gT @ 7w & ol
o s g fe W g% wwa § g
apfrr &6

& oar qm M F ac fmE gn A
¥ awedl g, Afer dm owa omm @ e
fafrm ¢z gm, & w7 wOm &1 S IO
waw & Wiz qzreY fod ¥ foqog, wesrer,
ol qggE, 37 o @ dfer wm @
at frx § = fawd oW oA @ fw
7 § gfwa w 3 wEW & wwm #
ot o7 9w & A W ww aw wnafae waa
w7 w1t wrww T4 gl @ a7 fewrd &A1)
u zan fe Wi o®1T fm oA & owaw §m
e T ¥ IN ¥ AT ¥ UK IX W AR
w0 g ey R o ogv e @ s
w owW A FWoAY A § oamH, fey o
AR 7 3@ 97 & g fewr T am-
T A, A EEEE A& WA TR
A wrf W W@ oWy ax § awen wf R
W ¥ qEAT Y W X owT 9T @ e
waw & I fasit X1 @ Aw A W
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™A ¥ AR AR € A« A® A A1 W@
®r§ o oFE g AvA & oWIT A g
5 7 e &, Ag fed) feew w1 Wi 3O
A e ) Afed g W oonA W WX
JE o R

forsr &% qerel ¥ T @@« W M)
IAE AR W AT R T R & T
g w1 & qEre o oa@r fe TR
¥ AT A% 79 AT AX | GT AE S
ot sifr yw fewr & @ g freacdx
®FTAE K SASAAT @

# watr 7 cifan fafaeT aew &
freras www fo 37 w1 @ oW & fAd
AT flafe v By grAite st
=9 7 wg ¥4 faw o7 37 € farwrraraw
® § Amm s g, WA A@ wew w\n
am ¢ fe frod *f a1 & s SR
w1 % A W w1 arwEn qw geA @
i @ a1 A fam v W W1z 9%
*xW & fr gw wewz Wt §q4ex oEmAfaw
AT wigd §, dxaw wdEw w1 fage
T wrgr §, wwwe aw fAfan €1 3w
&7A1 IEr § 9 gwafas daawie o
SHIAE TN Wiz ¥, AE ag ene
frot gn a4 v Al IT A wER W7
T B oagA gt g1 w1 @ GEaT o
fan fawwn Har @ @z Sifafors ewry A
& oA £ A o dwae anw w7 &7
3T/ FyAmr fe 3T € AN oA Poag T
X

frga w1 dwat TG ¥ IA W smAAR
Ao g @md wxw & A ¢ g
#, wifafa w7 A@nr K, fgAT w0 R a@
*71 ¥, farg T TN WA, O E 0
AA 7 favare AH A, w@fAg 39 0 AT
o Afan efwa & o€ axw @ owf 8
§ i wnw & wya AT § a9
cATEz TEN WEM g1 WM A Avem &
fora, qam & fad, aee & AR, W
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A oof sk W oww wW af woh
g1 Admm W dw@d AH & W
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dem sareT d wva sl (o Sy
wifen) ®z ez 7 fran §, oot ol fea
& wm foy fee : Bz mEdza A
#oowd Ty qe f W1 wgt W fafre
tm ¢ a A ¥ fam s g AW
w gy A ¥ W fafrex & @ o W
mqoﬁaﬁﬁmﬁwn fafa-
=TT R N avmaw xe A agi & faw
w1 W g wrar ¥ Hfew AN oamed § dwe
i ¢ 31 & fan W smwwer A8, @w
wda 99 TG gEAT g1 qg W 6wl @
grit | @yt WX 9g vaT faeEmm, ag 6T
ww f, W & amgn § fF orEn W s
w1
WY YE gT9w ¥ 0w are A femm @
fr o1 qgrly Rw & Sk fAm W ow &=
a@Wd, ot sfew § ag &9 fm e
wx & w0 wim AfeT ww A% IW W
&« wrk am oo A af ¥ B e
it wEg & W fae Afer gar oqw
st famgre & fam fow ® s ge @
ot q fam @ der oo ot w7 o
®z w1 ¥ ¢, IwR W oWk AR
& a7 # I O AT wT
“l am also glad to inform you that the
Planning Commission has already
set up a Committee of Direction for
undertaking surveys and investi-
gations in the hill arcas of Uttar
Pradesh.”
aFl UF wH & GwA ¥ wwfe qeie
am T g% ¥ sw oA ww awar &
W e # qgw 5T W w8 ¥
¥ foelt O wR Y @ wwAT 8 W oarer
& wve wT ¥g g s § feoww fonr
¥ un foReat o @ o W o W
fie & ¥ W @ W R WO 5S
ymfa € W AW @ gg wE wrer
v A vy oo I R R W
§ o o Bz am W g amw g fe
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IEE W § A *g fawr wrw @ d=v
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for fed v wfgd | ey wg wrfo
® arft wifgd . arw Afer wewmm ¥
@ wwm ¥ g WM & e 9T emm-
fra ey warfge W o1 wed E IW e
qoEr = & wifEad o

WA wewE %1 agi agra feqr orn
wifgd | 7 foa g aew &5 o 0 #
™ A STV X T fioIw ¥ W &
w P R WM B Fa W
iz ¥ fed A ww A R g ww
amr #,  fewmEAm—amfean ) fesrn
Far g=T o K1 ot ag gEC wfeac
¢, Afwi &, g At ) @AY W d@R
TV WAY SEAT w1 AW QT 3 € A
e faory @ o wifgd ) w qfenr
i fer a awm 1 gfewwwr & wme,
qfusaar & W=, ow wfaada & oo
ar g5 T feawr 8

& ow afaw ara &Y T AT ST Oy
Wi N o AT g @ oo g
$ g wipit & fv owgt & fg gs qwe
TR TATA AT, A A & Awwg @
@ W TH A AW G T &
qefafret ofr wn fon W yes
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(i A fax fawz]
far & wiwd smwoarg Afew & dT €
e ST AE wgar) & dwe ¥ e
e ¢ fe &Y agr s wem fean
qT gEE N W & wA AT § oW

& o W™ wenw (doe) © A
|} st ave T wfgrEre ¥ 9 fred yemel
o wat wy vz & o fow & faa SR
g wim € & 37 e ® faR
®2f faem doE et o 3w #
qodw & E

1952 ® ® AMTATT sdeww ¥ Qwmaw
fefeas & MR F7 @ wWr g oq® W
Fa dwrg T 5 & ¥Fam o ATE waEr
wrE ARt & g faew & qwm, oW OR
W @ 7A@ fewm 9t @ afes
oz ¥ wrr & fR few w1 qfeesw Swe
feaar qzar ¥ 7 WA § 1w 9w
& o & faw ® F # 3 e
oEr & IA AT & WY W oW w7, IH &M
& gy XAaeT FW A ) g dw AW
L4

¥ oA Ffw gum @ ) A 9w
T AET ¢ T AT, A AT ¥
gt T AR W agA A &, wAw wwe
N wRe g 0 A/ I TG uEY €
it &1 qare faar, dwede faer, e
I forr wgr W @@ & e oA @
&t ol @ W T A 3 v Wt g
e W AR R

AT XY AT AL wfx fed fary
¥ oW R A T oW e
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T ® W arAn wrfed an, Wi Iw R
grEwEEAr &1 T g faw ¥ oaga
o g, A 3w & w A om, az ow
wrRTar w4 oY ama wrgr & faean
i fefaom & wgr 3, Wb e
T ok & e & agn aww 2, Afer
|T FT FT@AN ®ET o omw @
W gAY sTEm & fAd faele sf e
w1 oA far o @ & gWR ami weA,
7@l W T o ¥ SavEr Qar g, Afea
W ¥ s w0 o owmr omr &
¥l AE AT FT ST ANYT F A
s g 3

W EAW ¥ qg AW FvT W@ ¥ fw
TAEqTH AT ®1 Arafawar & ad w7 =27
71T IG Y UGN gM A F &7 AAT &
aet 38w fmio 0@ femat ¥ awi
v a7 & zgadw wnd & afew 3w o
oA ¥ f& 39 W faoen g AG @ G
R o ggAEEAr W TR ¢ fE fewa sy
@A wTwr g WY 3 W 3T A A
WX I9X 97 Aqr a% Wit I & ww
WA aEl §eN 9T fqw s oW W@
2 om wfer & ap A A o wY
¢ waft @ N £ma 50 @ §, AfeR
#Ax § * 0 T ¥ 70 T AT T
frrt &1 s feafar % feam arfzanf
w7 72 ¥ s ®wgRw Q¥ ATET &Y W
TR wmE A wfed

Y Fo Ao W ® AWT F ¥W AT E
fad r& @@ I TE o°r fe AT
for ¥ aframo dwit wEr AmE ww
nme f2y ¥ ew & fR@ gumt oFw
i myaraT ¥y ) v owd from R
afer o & N T N o A FE
} oir az i dwre 9@ gf X e
F SATH WET R oyAT@T TR

¥ @8 e mwe @o AW B 7 erwEw
fafeam & & ww( @1 ®G" ¥ oA F
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e gt # ar wr€ gA aer A 2
‘g JEW A aw, AW AT g, wrE
FEAW ATA A, TW q¥WT g A e
freftfersr dwe A @ W@ A odAE
T Mugr aEi w7 oawm gy Afew &
A AW F fE g oA, of e wwne
el e s gfea A B weE
TRy A ¥ Afw aw
oyt 37 ¥ ¥ooEg e B ww AT wY
g3 & W oAf AT ¥x F fy gt S
¥ am aw & orf faevrend A gwm 4
* A ¥ foraee @Y &7 mwm g fe AR
WE @ T ww frn 9@ qoren
¥ A fofal Wi afzdl § = T
P& X qoavenT w1 ¥am ARy ¢, wAf &
oy dx & f{d 3w A fawfor WY W

il

A w qfeenT & gy & WG qW
7w weA frateagm & age @Y, s
o widt W R Arran g e
A ¥ o1 W 5 WA 30 ¥ AR fRar
A4T 36 AW TG JTAT W F Aez fran
ua Mfaw zfe 7 qoer @ owAm Y fe
® gEIt sa &1 fawn wTr § wgw
w ) gart @a ¥ wwh sfawm fema g
T w1 3k uEm A Ao @, afer SR
w1 waw fear At & FET A3 wT Al
Mo fem na o W@ dwr, ™ oA
sfzarrar & wTWwE @ AT

# o T oangr N N @ oeTnOE,
e & s wwn g f& wage frfam
¥ A om ¥ 8 ATT A7 I A 6
gy &, f ¥ @ @ fafimr o 0w
fedr fafrec w7 @ & fawmr A 3w
& 1ATeT B g 3 FW @ @Ay gra erd
m
MR. DEPUTY-SPEAKER : Originally
two hours were allotted for this debate,
but on the demand of the Members the
time has been extended. Today we are
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allotting three hours and the debate must
definitely conclude at $.30  today. At
5.30 we have some other business. Now
1 would like to know how much time the
Minister wants for this, because we will
fix it up according to that.—Half an hour.

So the Members will finish their speeches
at 5. The Minister staris exactly at §
and he concludes at 5.30. There is a large
.. (Interruption). There is the Mover alse.
So 1 think we will conclude the Membeis'
spoeches at about 4.45. We give half an
hour to the Minister and a few more minu-
tes...... (Interruption).

What is the point of order ? | am on my
legs. Is my being on my legs a point of
otder ? (Interruption).

Order please. Now, we will conclude
the discussion at  4.45 for the Members;
for the Minister half an hour, and then
the Mover of the Motion will have some
time after that.

What | am saying is this. There is &
large number of Members who still  want
to speak. I will try to give an opportunity
to each one of them. But | would request
them to confine themsclves to five minu-
tes. EFven so it may not be possible 1o
accommodate cverybody.

st wew vy atd () - w1 e
are wrér &1 ax fagm am mr § oAl
X® & fAn wAY @@ xA AAWE R
o v ¥ @1 /) fes fre gu & W17, @R AWG
wrea i

MR. DEPUTY-SPEAKER This
is no: a point of corder: if there is any point
of disorder, it is this.

N www frw wgwe (w@0ar) o TR
ngrT, Wt 7w oenae) € freer xes
qar vz ¥, afew tw € wxfy AW ok fx
w7 qtw AT atwaArat & arr sy o -
fam & &1 o1 swfaR w2 x@ e fafrer
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[0 ww= tag wgwe]

T % T AW A 22 w® s
WA WY faaw fafa & @ fe
frafa & @ W W@ FO® W odwTT &
WA @ oA, W W oww qw # e
fewma @1 g 8, frm & oo fafew e
o fafam qa fas ga &1 W  affeafa
LARG CIsc B RCCR LU B A A0 B i
g wgeT faegres frafa §ar @1 osmadn
foreit dvoemd W wf §, @ Wil aTedY
¥ wu€ wf deerd g, faa § fase W
wgfm AR 9T mm A e man g

R W wi-sraen st fafow ger-
fraw feen @ wkfe fem &0 g9 4 wwt
% Al sqEedt ®1 fagw mor @
fom ¢ o g & frEm d g I
wt T ) x@ T 2w o faw 6y
faa ToaTe ¥ AET &1 @T ) IWEIT &
fod sfegam mydtan & ww § o wiwe
fed wd § & wwe v@ § 5 wfowr A
dfew of v A @ wa E, wmi o
TR s g W gy @
T W g, Ay wgrosy & swww
¥ may a A mm owiw #) afe
WM q smA A fear f& oF el ®
Jor w1 fawte g afed o & afa@
fasra o TemT AW @ wh & auw 2w
N I w EwwT gfuw o wEW A
f & g fagr M 0w ag § wpfas
AT & WU 9T &0 urh g wifgd
fowr fagre & wet @ 2w & W fareew
&1 g & 97 W1 40 S ared/agt &ar g
Yoy fagre o aw § feggar &) wesT,
Y, O, 9EW R wmAar W
& waw W W e, fom & e
ot fe Xw & Aafmiw ) @ & wEE
wra fagre ¥ faww §1 oo A@ e
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o W ey, § wag wW Earic
e & 592 w7 # geew ) fage #
FuTH AT wHA A AfKi §, Ivrs i
A W@ ¥ ax W fag © waew
G ¢ fe fagre  ar efewen wnrt o
faest 4 W Qo & T g TR
T 4 I W 0% ¥ BAE WO {7
T 21 402 wWw wfr =mfw wm fagr
® w ok 3 7y T waen fagw #
© a9 99 Fdlm geeel & qU @R &
T gt & 0 R W) A @ B g A4
ToEAE S % Tk § W o @ owr 7
JRATHT ®1 AR STAT FHTAITE &1 WK
a1 31 AT @1 WY AHreER 1 oHE
Fse@ M @M as @ g
oHY G Y wm s afgd fm @
f& & o1 gwA w9 & fawrw @Y ww 7
WA § @ oW W wEER oW
AT g ¥ Ayt g Am o8 ad
t for & wiv w faar wgw w0 afegd
gfgs w7 # FWEERY @1 ¥ @
am o TR IE & Ao g gw
f& goem, fafrfsem ot amafan &
WIR &1 W aga g fee a7 ¥ faww
O mr &) e fage © e, Iex
w2 €7 wxEwr, MW * foux (el &
WAEqT, ANTEY W AT NRw & AT €7
greqr d@ & & g o Wi
T f T gaEq § WROW AW 6w
g} wukd @1 AT ag QW fe owm ¥
fad aga @ wwe G § w@m @R W
& AHTHATZ ¥ @ A &G Q) Qo

fogre W feafa ww wm §? fage
Hifafa og § fe o fs R W @ ufa
wfer arq 589 9 §, fagre Y 02 %w@ ¢
fagre @ @ feafa wifed @ X v &
fwsrr &1 sfawn wgt 29,3 wfowa § @
fagre ¥ ¥ 18. 4 wfawm ¢ Wi wRwi
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% fosr w1 for a1 WA ERE 7
sfam fagre ¥ ot fot R fEm &
o7 xaEt ) #for &1 e & v
# 12 gfwa frer & dew @A &
1y gfawa feer &, oo ¥ 0 sfEmr
foen 21 s o7 frafa aq @ w@ fe dr
99 AT AAT A & %7 qiear 99
AT G K oEW oAw v vy f e
Wy 4 fewrd o fawet & waa & fagre
aga foegt g @ f@ & R Qo wW
&t A gy waY A faw @ Oy guw RaY
7 T wwEmEa A frm ar afea il
FHATE AW @1 Y 2 fag R oA
ot dm wedl ® xmy ¥ ey Awmw
M oTE 7 oA @ Ay amaeey At faw
a @@ ? IW e wfgwiw fger e @
M @, SAMEE & A0 @ § 4 A
a7 2 & farm aga @ foedt waew # &4
71z & W # wfa we am  afer &
F0 frA® Ay mar 8, IW F AR 9
feAnizr e 39 tATE) § W fgAva @
qzAY §1 & 7Y ATE! & fawg U A G-
a1 ay wifgd WYz 37 w1 A e o
rfed ) ¥ gAte @ fF W W a9
e E)

W WM gw q A0 & faww war
{3 O fwE gr vnE w1 @A
¢ @ wgem ®qw 7z g wfga fw wgA
an @ wfw v & AW €1 owAA &
ATTT ) AT GA AAPT W GINET AW @
T ) W € EAE AT W T f
toareit 3 faraet fafow ot & st Gy
74 & draq g # qur ara ¥ g favm
WAAE 99w AT qE W A 7w
sfans faw gfaur & a@ W 3 I &
fon aq ®1 ¢ ag wwA § @ W@ W
W1 W o } faA & qura v
sy % Ut 97 ¥ AR WM A wd A
o« ) cafed o gee ¢ fe o fe o
o g a1 W et X ek A @
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foa fafgwe dam = ot Twow € qwra
9 3 % wwifaa s fRY meEr
ofad o A W agi 97 wfend g1 oS
1 W a@ N fgrma dfad fo oW
T ¥ Qe & sTatEm o3 fnge
sut T @1 g o ¢ fe dwA oWt
A % ag wnd # AD) @ wd fa
fEaTerd AW gR 2 Iw X dma T
ow e Ad gy w1 am & v faww ema
uTT % 2 wrfgd o €A sATRl § e W
s, fays s faom @ B er
Jum weEl w1 fowa w73 ow a2
afesr wra €t crfan at gy § aw o
& A9re & A wArd anft By wga & qw
& at #Ew A 9@ R oag € wArfan wwAr
& AUIE & FOT oA W ¥ afes an
caifrn wwré At R smIrtizw © wfd
97 I@ A% € WIRH & a4 &9
& 48 ARA @ FAqar 51 R o e
& T 97 A7 A€ W9 W QoA A
aft &1 N ¥ g7 er @ feowm
afafer oamraz a1 Ofam v & "0 I
A A¥ g7 W oA €fxg W oo 4
aqtz giAw Afxd . gmize € aw oW
sifgd form A waa & oroad @ 47 oa
o gfa gur w1 maa afaard A @
w e fadit Y & favw A oW
wifax faem agn wravaw grr ¢ oA wm
& far gfa gerr agy wrgw @ et
gzasd ¢ f& W@ g €1 afr a0 @
A 73 6 fom @ s FeXE ) A €A
vl &1 W 53 fwy @ s e faws
oA &) T @ for a g vem
W 7 foX yAre w9 & faq @ &
fag ®& i

& ofequire dmWt (et mpm)
JqTEAM WEIRT, WTAEY & 25 WW & &R
W Im R g OwEpm g7 sV &
art # faww w7 TR 2w A ¥ ownm
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[ qirawtae drgwd]
e G A FEv afemd @ 3
T & fE & ¥ W oW 39 9 fawre
T A @ faer ¥ ogufv & quwar
# fe farn wmg fremr wfed a1 ag s
1 agA @ ww b & ap gET W A
F & drEr s w1 et oo At
7 7 ®T gIEA A g @A anfed
i fe 90w fa N uwdr favw awem
¥ ot 37 W AT I AdF a7 @
wfed a9m W & f& ow Fow ¥ wE
drar At gAY, fowy ga et ¥ oifam
FTETH W7 WH §Y NEW & ASAW F w7
Afer g v wefme w9 de W
o afegd | Hrx ww & Iw @ AEm
W O A A F @l ¥ @A
g & oor Y ? & wm ¥ fagew e
Tz ¢ fF del e fred & fR
water grafawar fog e ¥ ¥ wfzd
W N W F A S e A 3w i
® T T 92 N @A ¥ fawfaa i)
15.38 hrs.

[SHR1 K.N. TIWARY IN THE CHAIR]

fow yet ¥ vF afA & g wTEEY
w1t Frt A% €T K g, INA i qredr
oA WE A oW A Wy A e
frfl ®TEPTAT ® ¥ M @ oww dan
T owId oAt w = faw
& A T werT § A ddw W
vy & frlt oz agA wwwas ¢ f qref
AW A W AW wT oW O#
¥ TR W Aw ¥ Smar safiear
| G g A W gAd oW T
Az A ¥aw amt © wrAg A
TR wAor &, 39 & fed & fe@ Wy
Tt afes 3ad & gfeat ded o avE
Lol 2 4

T AWM A fegd TATT 1w AW @R
fawwr gt et 3 for € v dfeer wew
Foe § qw Wt # e 3w & wrew
Wy ¥ A wmfrww w1 s s,

=

3713
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R wreT méfRwe w1 osETn AR
# s, Afew €1 wrAd & W sarm
IFAT W AT AZT frerr @ @ qfma
‘wfer it amt & I OE T AE O
% ol fasfrg el & S0 @ @ o
oA Wy & gemr xm frosw
W 77 % ®TTET A1 equfyA wvx ¥ oy
¥ I AW K AT K W 77 AR
g f& a7 37 arrl 8 mmear ¥ faa
YT GIRH TR | N WY & meermar 0e-
XX T RN W owwET W ez @
afed fe sarim Swi € afafafier oy
W raiAy A ow st faa

7o fto fyew & ai & we gwiw qu
frafr oz & fe @ W A= ¥ A0 &
arq 3q femr omr &0 A W wEmEEr gwT
SRW ¥ ATA ¥ 7 A ACE ¥ D awdr R,
¥ U7 & ATAA GiTE TEA R AT AT AT
T g1 wm, IR E A oF ar dwv oo
R TR w1 AR o 30 & ey A
Tz W fdT A WA g fe A aw
affs graam ¥ A AEEET €57
w% T fowr wgi S gty grAn
¥ 145 0T wwuwr Ay arm Ay &0
AFD g adty greAT & g1 wIToEwAr
a1, agi @MY o adfg grrAT @ 35 wAE
wrar foeam) femmaa g o AR 9w
Fify gror ¥ 37 &y wqmr fwAr orar
Mt G agt v & 87 w7rE wTA fae,
afex go o & faw vfrara w1 mx 4w
ot A femr mav sET, ATy gaw
um faete s g F, AwmeA o 3
afew gw WAy dara wx §1 oafz s
® qz qiferm ¥ o g @ A zamd,
T W A f gE & 7w v I p
fefaw guodm ¥ o9 wonm owfzioa ..

wwwfe spww: w¥ wiw A e

ot ofcymine . gAT v &z &
twr 7 ®fed, g9 a1 wm £ aw Afaw)
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wwnfn wwg: o fare & Tawr AR
I wT gw W ey farz fayr aw W
w1 SmEr Tgw A wifEd | v fre wgy
? & sarer evew #wi ¥ fewm oom mwar g
¥y @qw wfwa g & qg foaw
weer AEr

= qfeqwtr Gt : €8 Tw & faew
T v ¥ fad a e et 6w
¥ mx w@w arér aAr wifgd it
a1 fawm @1 oAwAr 8w W e
M T 0@ am W A oW ¥ gw
VAT FE §1 AWAT | gR A % & wwwmer
foedft o A g & fawdr @1 ST MWW
¥ AT qErd AT & AT gy AR
T T B AT AT A faven e dwmt
TAH N1 N FTA & feg w9 aA ¥
o Tt o7 fedw a e safm
@ owTn IEA ¥, W@ ¥ faw gAvn wen
AT @ oAwAT

viford & farw eqw wTar @ g
fr faet A #1 ufow semwA E, fowy
T ¥, Sq FA FEmAa o1 et
faewma #, #¥v ®1 wfew sfafafirer fow
wifed fom AT @ o9 ww qErd  yETeY
w1 d e, Ay, frarew sRwoar
L ogrAl w1 X W

@ WAl F oAaw & gy it fraew wwn
A g fr dean wdm ow fm o owoq
Ay favifer w3 mife faey @ & @
WS AR ) 9 & MAd A 6%

ne awfoaw el (REEYT) AT
ofa wEra, At amerm W wfgare gra =
wera w1 FwdA & g & oy e

e F fF oarere A zw # fom owee @
me wefar afr ¥ faww g wifgd
o a7 fawm gard doen & egefen
¥ ¥, QA g € & Sre Afrd
& 77 ¥ e a1 Qe ® v mere
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€ afedi & srw R it o T
FTHAT IFAT W, T H VAT| OF ATE &
Tt wEd T faem @ e # g fE
w N WAl w1 W €T W@ 9w
ot wfgw 3, g Aww At o fawr,
frw? i w1 frew, foepe mowe
gut, foA w1 fr fawm g ags oraww
a7 TF %AW IAX VW ¥ g @ 2,
fage w1 gww W @, afewslt Ew, -
| qT W AW %1 N At §,  fma
Wt faet Wik g, R ¥ wfewa wifeard
o wiw fdm W e §, IR wATe &
fawrn &1 g7 &) afs &% & twr ww @
fagt & wA% wow, T WM & WAR
™ W ity mwm & oWt 9% @, &
W v g, faq w1 frew v wgr amn
¢t g fowwr da AT amAr ) W W fawm
¥ qfe & wan d% §)

qurafr o, & wor sqw w1 vw JEHTw
[ WEA R AW & AT qOTE €1,
fqar oY famme eE w1, fow mw &
wfa gemel w1 sifeg @1 e 9@ fa
I ¥ §X A vOTAT 79T €, WTCRT ¥ AW
uTgTA 617 €1 arew § wsy wawm ¥ yAer
uv3 ®WT fAe" mEwT A ATt mw
qrrwen @ qft w7 e §, a@ waw
W writ §, dmix W a8 afe g
AT vATET A v ¢ R W e v
¥ w8 fagre # weww W o AR
g @ W fred vrw & wee §, afeet
e W W o feafr § Toeam & R
W fawer vaver, fxa A wrfendr aw
% faelty ¥t Jeagr & wm AW w1 yATer
gt TrEgTeRz quiey wrar ¥ 3, few
qafoy mar & §, Afex 7@ &1 IEm v
TE XAt Qe 8, I W faww o
o b aw gt @ Pafer st &
nrE qutey s Af frar o o g #
Wt WETET w7 sury wt wvE frATAT W .
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oo gefrromw qreg)

fret W ¥ N wmm feewa § Iaw
Y & uIT gl & faww wT @wR
o N T F @A TN § IR e
T qUEd, I QM & GTEA g
O @ g ¥ & fafew araAl @
wWW  agE W wrawwsar §

v ¥ & & wew ¥ fdw wn
g & gvrn fawrn, @ fawmr aen
wg fawmt ¥ qrere A @ gfe ¥
w7t feqr ad M & AWwen g oI @ W
fagre za afa ¥ mwr @ wFmoE
aifer 9wl & ®wnm A g aw ot 4
TYEAA & wAw wwe w1 faew O ¥
aé B @ §, wew 2w ¥ y@ w7 fawrw
A & W ¥ v wRw A wifeard Wy
I Ay fosd W ¥ fey 25 ae ¥
Jurt A A @ g ¥ fag i
el adme WY @ owE & I
1 TwEE # JTEge #, o QX s
TR AR ey I W o g § E
B Tw: ow s § S W s
quTar wrT e @ 1 afad o faaew
t fx oy oo g W § I wfowfas

fedt
& vt .
& @ & oo fawel weY & ami wfgd
@ frwd g2 wiw § I faww g ofed,
iwa & glud gt wfld w @
g a3 fred gR wewl A W
Fodr giw ¢, fot w1 oo wR
¥ ook & @ Al oo Ok wew @ Tl
&) wcra F AW 6.8 WAA @ wra-
W gfie ¥ @ e faege wwmoQ
) & wgt ox wmTE & gfawd
fad, 37 fred g2 @nil & f WA A
w¥, I ff fewe & wwe ¥ ww
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I’ ¥ gore A aeen @ Afe & gt
O wfed aft 3w fred o wrfear
Wlﬂrﬁtﬁmnﬁimﬁgﬁz%
LU L L G CT T e o
T & oEed

st wvite mew (AgE) ;- awmfa -
T WETY FT TG F@ g2 § w0 g
o # my frot g3 wmd ¥ oam g
S f fourrm N o7 owar o ¥ WA
T AT 1 IW W w1 oA qze
I o g fr oam BrwTEEm
R agt v faww gur & 8 wwEr
FTEl & wmR Fmn grm AgE W ofan
W[wI AW} oy Iwi d ofar ¥ @
T e ol g A amw fE I
wwllT & foam faowm gwn @ W age
¥ feaar fawre gwr & At oar a¥wm fw
Tt agy w9 Al g R wWH A
T fF wra aoeT Yaga G fean @ famw
fad @@ wiwrd § Afew wEr@ W W
fe¥te @1 ¥ ¥ a® aga oo W fafew
™ oW g W oww R & e oar
fawst & a1 & fr gAR Wy A @ o
TR A% ¥ wAE @R A 9T faad
& M e wws ) faoet @ w
¥ fafe fefge domme ¢ ot gy
agi TR foort & o § ¥few & g
@ wox w3 b et ow fed F wew @ §
1 sW@ 1 W AW AW T %
fawell ®1 F@r oA W wmAT W g Afe
W ET® N TR AT
O N s & wfgd |

o R aga mw ¢ e ow whew
QT Wy, s @o o g W I I &
§ T Owl A q WA FI AW X
we wwie % fafrer @ @ qR R I
wrq w8 ®X w1 Aer fRer an e
1947 ¥ wret agi T gk W@ awmr
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ot | JX Aanfawe g ) A R ww
¥ frama son agwr § f6 @ @@ agw
¥ od W A W g w1 G qEaAA
& Tog @oRT & foema & el 9T TE
*F W § wifs R owem R froo
T & yen W o W wfew Wy
Fa ¥ aga feowed @A ¥ Afew ol
I® TR AW OF HA Wt T; ¥
aq fr ¥ qoe § o EwiR & Qi
i & ¥fwA sgraw w7 oF o I oy
v goee ® W@ Af ¥ T
1953 & ¥ T 1967 AF TR AW &
gt ¥ o wfad 3w wwm www W
T3 wafa @ w¥ O ;g ¥ faem W
Jo €+ 2 wafad & wwm g fE
Fge w1 W ovw foewr e gift fem
I, W wgggfer wft e sAgfea -
wifa ofar &fen femr am @ wifs
fam swrt aw, fafroRgs «iw w
Wyger arew o e g nfoms
¥ mfes fear mar 3 3w & @ Ay far-
faq §1 e ufus faaet §, afes e
§ S 8GR e fradr §
6 ®T HTCw A AAA X aEr & R omowm
frogr ofan aifer @@ fon w1 Az
& A g et ¥, afew g gfana
a4 & a1 f& g frax ofary & a6
fawdt 31 wfag & fraza sem f@ ago
N gor fave wm fam amm

A Wt Areaw e (nigT) AT
Ara gercfa A, o faet wE A1 AWM
& ufewiw wit # § ( fagre sx @ v
froy gt & & 2, Afer 39 ¥ W e
AR AR HOE AT € e AW @
T g R AR T wew & Ty Wy
wem g f6 ag sum, e Wy g,
e 31 § egeiw Av &1 o« fam ow
& g & W w7 faar e ) sAfed
o Bz AT ¥ € s § o @
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I GEH A WG A EY @ AP O |
AR & ey 3 wEET WET gwr &
agt & A X i W A} Afew g &
frwran §fd gw 7 wim Wt &, 9
W W Femy # g v oamm Roow
g ¥ fogmm agi & &M A R
e amgr Wi Hara qorw ® A
ow fasma and famre @@ A @AE 8,
Afrr ¥ a7 fawwn } fo oy a® 3R
¥ fait w1 T g ¥ Ag faqr mam
N A A o e dfen fr @ Iw X
w§ FrIEr AA | W aw IR EA % foew
& fr@ awz wan  Ag fear aam oaq
% BET AT o Aqry qomn e fess
w1 19 W A a3 @R §) e A
I A WrET AT A 68 SPHAA wrAEA
gt %1 ¢, afex w4 1 g Ear X
¥xw 28 gfawA (A gm@ T A R
ST AT ® AT ETCATAT WA W1 R IR
w1 dgemeT gt gt § § wafad s faea
& ¥ IA A @ oaar X

fag far & & wmr ¢ axi 1 aE AL
3 & f& qoqry & ny W et IOm
oy A% A AT R, wE fr gET agr eER
® ot §, A ) & @ & g @
ad g, A% & gvaw §, tww }, wia
it uw §, A9 W agr A faqwem X
Afes vw A IO I AT K| NI W ATAST
32 o §, IN wAREAT & @rfrarat 45 gt
t A 20 afawa Zfom anr §, afeq o xan
oF A AT A &A1 mar 2 wka g
waY ¥™ 1962 & gt AW gare fww @
wan & fa2 1@ 4 M I &7 av fE
am & far # o W g A @
wx f& wver Tw ST ATar § agt wha
) WY e 3T s w1 e fasm A
g e R oAzt & AWM qUET I@T ®
fair fasard & afeq 37 €1 0w @A o
art wf 3@ w Ao R fs wg Gw
vafas frew g Ligare ag 1 Ay
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[t Irmive wegw siww)
wifsa ¥ @ oA g &8, 31 WA W,
W e s fafreer amga @zt wd @
A 91§ qul O f& wie qefer s mi
1 wwwr few ) S wE fE oA,
A YT AE A qEA 1 ATA qEied @
afea wa w7 §t @ 2 ¥ 7 T ¥ q@r
fo s ama 4 enfsd we w1 @ dw
et M A JAwEaT @y Y § AW qerfed
| &1 FEeEr N F oA a1 @R
W F R sRw ¢ IFA s & o
gt @imifeqt o1 A 30K 7 oF@ R
W9 AT W T & FAATED |

wRmfn www: W oAy Ry # owa
AT AT cA¥e FZAT & IT A wfga
N wmlw ATerqw wyw & A e @
F #w ngifed WY &Y g gz § xw =
AW A G T ox g™ A AR F1oww ET
w7 gz # (% ag & omE-Am, one-Ere
faa % wwelt &y w7 A K ox@ oww R
A% Ty IgT KT A ® AR aw
WA §, WEqw & T far ewed
I & gt wrE Wy fawtw W A oAEr ¥
AR qNTA W AW 61 T IT K0 G
T QAT ¥F qIAT qEAT & A AX QY &
AW A § oA A Y I A ¥ g A
& WYt Acg A<y WY Dwfeat 34 €1 @ A §
w fad & fades w0 wwer g fo aqw
qurar & wraes fasm &1 W g wfgd
Wi og & faxrae gmr wfgd afe wrf
ot for gat foR A Y q W

ot wy Tm gt (ATil) o awrefy
qEET, MW TR EATE RTANT  AqEq MY
wfgrat ¥ v 3w & IR ow g
ARG WT W ATE WORIC T W @
amm o owm wed § owfow @ )
forg AtEmT T WY T X wEm @
& qF d§r e § f6ogx oA AR Y fe
ATHET T A & AR F W A @ AT AT
sk W ¥ ford go o @ & W
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W 7 fF waT & ;AT @ IW
w1 AEE w0 o wwen ¥ gfa
AoeT wTTEs ¥ wEe % few §®
wut § §9 w7W W7 IsI@ 1 dT W@
® W7 T A €1 g ey A fean @
3 afes wgi a% & wwww g, €@ wemA
N gz §m & fr €9 wwear # W fae
®q F @@ W A gravgear g A
qo ¥ 1 AT AT @ T 3 e qrEdl
TroAT ot FW @A a1 E ¥ 39 & fem
& 37 wAwi a1 fael ® A, W foew
a frd MR ¥ owTETT @) A ¥, W
¥ fawwma A6 ¥ gfewm ¥ g, Toa
¥ gfeem & g1 o oorier & gfes
¥ @, ar fasl WY g & T X @
gt gw Iufr a0 gt & ww x@® e
g1 a7 qErs gl wRtadw smowA @ ode
foat g1 & faftw w0 & gramel # o
fear arm wrfg@

t fevma ¥ a7 T R T @R
# W # AeA GTT ¥ AEAT AT X
o wrer ¥ Frdza s wewy feoew
frWim =7 ¥ €A TETAD &1 WTN ¥ FroArHi
#F wm @A A 1 w0 oz aw ¢ fa
v AT AT qTE O T OeETE A
ot derA ¥ oar Amgew § I & wdw A
w1 ST W oSArEr @ oW § oW R
i & frd W S T e A
FTH qET) ¥ NTARE W TN T e
gmalT ¥ T FETA K1 AT 9EAC |
v wTETd ® W AR wTw feer W
foETE AR IM & T W o &
fad @ Seww F I fowme w9 &
e X W TRAE A9 R A W -
Al wr faw¥ el & A fear @ fom
¥ At & A 6w g faw w6
IJT N wmEd ff ®oEw W IO
& gfewm ¥ fare w@r gm0 N R
agt vfr w@m qEic fFwm omTm @ 9w &
¥q waw § o & few AR @ wge
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g ¢ 6 oen w1 ww fed e fowd
W § Wt ad A F fad @ oo e aom
¥ ok fosy gr @ § o S ey
& f@ fom gimm@a Ao @ I@
it 7 e gwd ¢ W frsa
@k oW owm R oxET W CATE
§ qr w4 meqTe qOmi &7 owemer
AN W Y mmowrd a7 ¥4 A 6
aweard o7 cfifeePral w1 oo § oo
gt ami

WEI G4 TG & §Ad @ T @
¢ mfy dren 6 wT gA &7 SewnA fean
a % W7 3 oW € e oafe faA
o Am g4 oAt ¥ oo € AT A
o, “rars droammm & qu A A we
od =r gt @ & EwTr AW wwemw
gft 7 nT w1 gfawm &1 & sweAr g
AT LTWRT AY HTER G A% AERE
g en o & fadn e 0 AE A
T P s R o7 T & (a2 g A
P R oam oA d Qv @ e
@ v & o1 fed g@ k1 Wi TOm
gaY 2t AT cqr ¥ QY0 9WT @A A
w7 7t A AMATC € @t #) e fAa
a W g qwx & Afew 4T wna W
era ¥ G W o agy a fren faat
& ST gy, AEeY & €Y 9T Awr gy
@ VT AT 9T AN & oW g
o b dwritmaEg W @ el § ool
oA W N @ omeR foemr i
= gg ey e we & fr ogmma A
foowr puv & & vWR ww AR ww wen
k4 ox fwy arTTw wm & R it g
fawe g7 ¢ o X w7 W W ¥
aif v frowr gur & oe W€ W
werw i W ar v frewr gur ¥ o
v A7 aft, ol art & wwe g TorTfes
gfzsin ¥ fawre s § oix w wwh
wa fr wowre dwr @t @ W JuE A
atw Fx oy dur Wk aw owd, & Wt

41 LSST2—11
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e dar gmewm ARt fem W fww
gUT W OB T feEl WETE i ge SIGEH
fowdr gt & § T W e e gat
T & qeEa & few gur A 81 wa
W AN TE %24 WA AW f& poa fawn ar
@ e @ faow gen oW e @
A e fooy i § @ g foed g
W XEE W o & qm g% 3 FEe u
g% fam wmm &8 fggenT & aw wag
1 ww R, afem ww A @ =@ fen-
93 ¢ alt aga sn @ @ fw & amt
§ Wyt 7 owm @ fow aar R, gt
T TEm A9 g WY W gfes &
wm wt {5 g wfaies G 3@ R
WH ¢ U & 9w o7 3w .
¥ & fam g At wmEr wwer gran unf
qAyA & A v § oo ofed At &
Wi @ i W oama T s‘mn wigd
Wi A& gt fave sy fron wrn W,
T & o @ fraw wn owigw o

«t veeter Yo (Qfwarer) - @y =@
gy oawr e b WA e § g T
w oo et 2wt FEE, eom,
wrpr, qrY, faweh, v o T W e
oA ¥ 0t YW T Y wm oA
e & qur et et ¥ oaoak oA
o am v g hAma & § waee g
fe Afrmryr @Y7 A wr frrow o uen
Par mw o fer gur k) mw o
wgr A O yArs R W T W R
ot fra § A TT wrgzaa oftera &
My qY & fed M Qv a1 e oA oA
WA qAA FooAwt AwE koA o
& oem Wt bW a0 50 W7 AL &
ey X X oA oy W R oW &
g @R 3w PR R T oo X
m R vz o thar @ T e
wik ¢ N Qi wx & fad A 3w oY g
vt o frar wmm § o Mwear dve
wrr g W ) o 2 e o wfre
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[ fx )

dar foar war § dwwd ofcr ¥ fed
g & e, A oA o A¥ ¥ anir ¥
A%, g fad dm @wmw o a4
W fed o f oy ¥ fed @ amm
B wmm T wifid s e e
tfear o &ar Ay & FEEr wh WA
t o A, e R fafodm g wfza
) o Wo whwd  (AqT) ¢ it A
8 wfgarr § a9d sEmr ¥ 3w A
wrra # ot faw ga ¥ g forx feTm 4
Ik gamar WY oft fogera ¥ wgm @
wm ¢ W ferga k w fm s frw
qAA gEei A ugi 9T fear g fasy
gRvad Wit ¥ gAe o wfrm ST wE
% I wnT waedr € wad @ X wgm
fe agi o7 qrit & glaar @, Afegi & o
2, €A1 w1 g 3 1 weean B, wgi faoe
¥, wwi o, IET W K, ag T wW wT-
Ty § 39 vETR € a1 s g w8,
T W a1 gufelw @ @ f, e oag
TN kow fooy gd &) W W A
¢ orft ¥ glaur 7 &1, FW wEA A
g oAt & A aToE @A § e & §m
ugdl ® A W e w7 AR § o oaw
R R R EEIEE RN
i qaET A e XX R 0w faw s ®
s fawm § ¥61 s oF@ § o fm
w1 s AR Mo g ¥ fyamd @ s W
& W wyw qT @ @ amw §, a9
q qwen Wit wE v W ¢ W O
I W wgQ & fod o s @@ A
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8 & gree ¥ frder wem fr fosw g
W § fo wrour o e § o e
t & wgi o W

30 AN, 1972 W 0% W & I
W g7 T ww § medz ¥ ge fred
73 YOI ¥ AW wa@ ) # I oaw qETE
& AW oa I A g o amer g
afer wgroey & fm wAil § gem A
AT E, T ATR 9 OTET ¥R N9
Y W wrETET

W H o & g faw o §
37w forr am o ¥ @ fad W
w f e d frd fomw froame oow &
4 1956 & fEaa w1 fawrw g1 9
I S @ wm, AswAr, watew & o for
o AT ¥ ¥ fod, wmend g
9 WETHEN AW & a9 Ny fag wd

¥ a7 YW ATAR TG X wAteE & fad
¢ G ai @, &1 o few w1 s
WG FHW ST IH & W T A @
Wty wosarp & fed @ g o
1, & wAEs w1 foym gaw w7 IW W@
R T f q 1 W@ Aoy fewrw
% dr fedw amm faraw wfgg
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o ge §fe frey 3o Wi & fad
¥ ox & @w T o w R
I anfm ¥ gRnta @A ¥ W oag)
T 99 T 6T /@ ST & I § fed
Qo etk o wfigd

AT & qET W §NT Ig W W
I fr daw X W W anedw fod ad,
a1 fre? Wl A Gy wwy & fad
T € w W €1 A ¥ 9T wfa-
Ty g afgd

™ A ¥ W sgreqr & IR < fpd

st wew (RRY7) : Awwfr g,
wtrig w7, off AmgTw wpfore, ¥ e
s ¥ af@ tw & fwr g wr ¥
fawa & 7 ¥ wwa w@ w1 A foar g,
I F O F 3 w7 wiwm qw s A
g1 ¥ 39 v & arn g, o7 geondw e
qutew g amn §, fow # wew fefeam
W drewgR wfaee ¥t § w9 W g
T AT QT fF 1951 § I wqw A
oA WA 257 wd 41, Afex 1969
gt qWiww # wgw wweA 237 @
wty

W
@ wivd wry i & woegt §
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Schemes for Backword Areos 294

f& gt & og¥ AT feafa woar wedt
) oWy awg ke 25 v @ ™ ogw Wi
T ¥ ? v § ) afer www @
T W § T wrn fe wfec fewer
qw § 1 AT ¥ wgy Imr ¢, W A O
gt b o ww gt ¢ fred wm &
qrfeqw fey ®% wwit fErd W
t ™E 9T ot TR ¥ e A T
s i e qr e waw At R s
™ fey fgel W at wy €8 oy
LUl S ]

gt &% o qit IwT w2w B, ww
ary § ag g frem b ow w fe
ey arr g dfem v ot g wH D R,
Wit gt ¥ ford oy xg D Peoft A gy
qff 3ae Aw ey N dfww §) T gEw
7g ¥ e fam qv ww dYfe v W @
§ IR qm IR i § At & e
gt 90 HER femw oy B oafr wrfoere
m ¥m &7 & § ol 3EE i 20 Gy
afrgr s & 0w uw fady ¥ s-s,
7-7 fewma Q7 fadt foA® qm, A 1w
cry o fifr O Wi IEY §w emTo
¥ fed a@T % 9| & e onfra adt
frea qift ) gz gea wt R @ wos
gz o oo ¢, fom@ wr7 oX EgT A
s adwrd gd § wiat # fad fw ger
ot foirft Iwd o gET e e 2
o %O gaw * At wa & wodr by
o wer el ow wr Bt wawr R
e AT ... (wwwm) . qdw ey
N agr qoAr §1 om e 8§ ded &
X[AT MY, 62 & WA A® IART TN AL §1

T € gfaw ¥ dw @ A I
Ry N 9 s¥ wA § ot qeiew &
308 N aAd@ B | WA IuT wkw &
[ WX ¥ gg w35 o } fw e
I wew 7 g N omg ¥ fawran
T foar Wi Y w1 orET daweRz g ?
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[ wegaa]

AT IAT wEw A AT a6 A WA a7
qATE T G R AT gy uF AuAr AR
fe s &1 qzarr g WY gfamn
uTH qZA WS AA @Y F, rWFewT A
A WH qgT MAr ¥ I wRW H A
o A 99 W} Wik ow ofaeww A
o P AT T g A oA wERm ¥ wgAr
aEm 6 7 A1 ooy @i ¥ g Iee
TAW W A g W T & W A WY
sefegga w=awm femr ¢, afear o7 wi
fomd wr §, 9% §9 wEr A% A &
FgwoAm F oIwir § 5 fawe wfas
¥ WIOET ATE ¥ A STEW CIET AT e
o (W faaa o @ &) dAr AT o}
f& gl oF ST & wq ¥ awA
wraMr AT tfwiwa & QT S da @
T qatew #F 20 sl gfom =y
g fomh qm & T, g & feag
W K A A g1 IeH N aw @wE
wAr ¢ @t N wRd & I I @A
ar § g o e st o & oar
qAT q¥AT 2 &1 IR g w1 W A
war ¥ @Y @ 20 Sfawa @ qrEdd @ A
w g e sowﬁnruﬁmﬁfwfrafrﬁ

1 Jq-Ed W
g WA, W g e s
do1 fs oF @w & fed gEw wmam g,
WIT WY IA% AFA WEE! AT qrEd &, W}
ﬁﬁmﬁmgmmmn
f& v ot ww oW @ Bl ¥ dwad
ofgw # «¥ feqr a@m v @ garQ

aTHE ¥ FT E TAM WRar IeT wXw A
dar f6 qgd gwn, gAA gEn frar A W1
fael & o} o omT SeT RAw ¥ Afew
@ & arqg wga7 qEav § e ag fav fas @
foe & fod qare gav @1 Tt A% T R
gl g war T faedt fe Gifafeew go
a9R T Ay | g ¥ quAT Ay

Schemes for Backward Areas 296

? wfex wmwr sy ¥7 gw oword ¥
97y fegem § wad s v ¢ oA
AN & AT A FH ALY SART AU §
W zard WmA wreeAt wa@ w2 oA
T ol At T A ewar ¢ fe s
A fan gmik Ay @ Ad 2

¥ ar wT ¥ AT & wSH AT AEAT g
f& u gH &1 W AW EEEw a0,
R TR Afvd, 7w W orEgaz &
fad goa go waw F afad, W I
& foa A &%z va=R TATed, A% AT,
fome I e, oifs ga dwa i
T FT I B A% W A geiaE A
=y frurt o¥ wr ¥ T ww A

@ WK & A & Awrw T g

*SHRIK. MALLANNA (MADHUGIRI):

Mr. Chairman Sir, the motion before the
House relates to the development of back-
ward regions of U.P., M.P. and Rihar.
But the amcndment moved by Shri Naik
relates to the development of all the back-
ward regions in the country. Since the
amendment dweclis on the broader aspects,
1 fully support the motion together with
the amendment.

While supporting the motion, 1 would
like to draw the attention of the House to
the fact that both at the Centre and
States, the amount carmarked under various
heads is not being properly spent. This
has been particularly noticed in the Agri-
cultural, Public Works and Industrial
Departments.  On account of this the back-
ward regions continue to remain back-
ward and noihing tangible has been done
10 temedy the disquicting featurc.

My feeling is that we have not, first of
all systematically identified the backwaid
1egions in the counuy after the States
Reorganisation and taken preliminary
steps to improve the lot of these arcas.
Immediate action in this regard is of para-

*The original speech was delivered in Kannada.
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mount importance. For this purposc  wc
have to take districi or taluk as the  basis
and an arca is selected only after taking
into account the per capita income, the
uncmployed figure,  cultivable, non-cul-
tivable and dry areas and the educational
rules existing in that area.

It is not enough that by selting up major
industries, the backward arcas would
be developed.  Along with that, we have
to pay attention to sct up Agro bascd in-
dustries and small scale industrics. If
a concerted action is taken in the right
direction, I am sure that within a short
period there would be a visible improve-
ment. Hence what is vital is a dynamic
action and utilisation of allotted amount
for the development of backward areas.

Now that we are pursuing land reform
measurcs  vigorously, the Government
should give all incentives to the tillers to
augment agricultural production and there-
by improve their lot. With these words,
1 fully support the motion with the amend-
ment moved by our colleague Shri Naik.

@ cwdw fag (WgT) : Awmfw
¥ WHG W4T K A oawi ww @ ¢ fw
™ ¥ wifes gfe & frod g O wE %
I few T A oATeE @) W wgt e
A wWIE? o gTE ¥ e & 0w
¥ gar ¢ forret frovd & fe fggema o
iy w1 ow  fot fgeen oedwe Qe
TR A & e for faar T 8 sawTR
& 18 AT A A THC A WA W fa
R E NN s w0y wwm & fed
o my & W e ot o T,
wA & fad mem W ¢ e ag—d
wwix famdt fs o @ %, foan wr et
o Af, Tt o A, o
& e T o A 7w &
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T fro¥ g7 vk geow e A forkgd
R AfeT & forr Rz ¥ vt § owwt W AR
AT T @ AR a6 e &
W ANN TN EW AW S aam
dydffy gAr T @ 3 Afew gara I
W o% g Saadia o fwer gur B
T I WM &Y gwAwar & af g
IO WM 2 AT §AQ A¥ WD T,
9 ¥AY i ¥t agAmA ¥ Afen o aw
¥ ofee= 1 maw B, Uw AEEw
7w wfre= e ¥ 1 ¥ & af @,
TN A afaw qrafAew Agt & o
dti wx 31 aHl ¥ ap feafer or gar
& W o 3N mRw aTrae fewwe e
IAT M F —ﬁwﬁwigimz-mmh

wmm’?nﬁmquma’r' a

P fomr awft ) qif g w@wm W@
TR AT ITAE P AT A 7 wfw
IO GF W & A e A A oA o

W WA ITHE g @ i WY
mrhvnﬁmﬁkfvrr,tn_t fry #
me il & W 1100 $ 9T 1200 W
gl § tafrmr Qe #) ooenom %
m ¥ ow @ ot At mgw @ oo g
g A R W foi W A owk
L ]

H TwTT & W W fe qw w7 @ fomy
S8 Wixaq wdd § 398 7 24 q7-
#z b3 JwT wxm # X1 24 qrie A
wifa wTid A AT I g ¥ & B afen
o @ faei w1 qrEsz A eRa A T wd
M ag AW 30-40 IVHE g, sfwc
a7 e wrn WA 0 o wy & gt
ar et gt AW A I W A g ul
;N w AW R f @ A
m b gl of, ¥ erE, s foad,



299 Motion Re.

TAH & wW, qECiA uifz | wq g AR
& Hfed @ O g, o Ay W2 I ¥
qg AW OMAT § M W1, AW W W
R oG oW

YW @97 w9l (@ q T ww W f
fs ¥ wv AY o T, 2w &
I A DF wrw ¥ qar Hrard e of-
FEAC A oAy & fod §w evar e b
o awt & a feafre emder foy @
¥ o ¢ e R & Ay wTR Al
v &) wefaw A et W e @
*T g gRNE ST q¥ R dme waddz
vt ofaw oY fefeew & fd @
o AT mfn ax I oy q @y o g
IE @ W faawr & Ffew T w2
T & fod g Axd wifad faoe
wifea, fewrf & ghrad afgd ) we @
gferd aw g ¥ Afud dr aw wTR A
®T &) gR A© () ad wfqn, afes
e @aw veel afm o & fe
oA ¥ fr o e s ¥R
¥ oF g sqUT @ g o @y 9w
¥ so ufedl ® & faaar R, @ fF
W UK {1 T AN KIR) # e fear
I A &am are wrafagt s @ s faEer
b wfed dvad ofrae ¥ @ o
W (T 0 T 9w fawen g
wre oy dxatda 37w qUEA &, A afuw
g § ¥w & fafuw gamed ¥ 9w 61 77
T AN & AT AT IF AR § T RS
TR w1 J fawd |

IR AT 1 WY aAz {9 a0 A
1 awg & T AT AAT H FI0 wLT A AR
T @ 0 gAY ETET wAfRn @ e
? f o1 wTRdM aF A% w67 TR @ W@
¢ @ A\

& aieel & AW A wEW K.
wwnfe we: wivd Wi Afed, oW
warm wfaw )
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ot e foy: dvad ofare @ fr
A A § I g A of gy & 17 W™
TEA N TEW@ R § o afer gErd agw
YA &1 AT & AT WA ST A e
wwet &1 A1 X® T v afr & o seaw
LGRS AL LR TR
frey det A T gz W €

¥ WK1 & a7y & 1@ TRNT F7 NG FE0
. \

4 //3:\

A faeche m (wgwr) : wETE, W
ard § fe et fagre A feafer ax @ waw &
dar f ww v § fr fawre 4R o gat s
¥ ax ¥ frew gwr w &, Afew fagre & ot
o faare w1 fgem 7a ¥ frew gwr 31 faw
OF JZW N B1T  FT ATHI G99 § W WTHEAY
fagTe 2w #71 # 1 Afww qwe ow feafa ¥ faere
& &1 T g7 W Ran A7 A AT Fagr, W
afemr ferR & yaf moeelt §) @i I, @
Je fagr ® graq 77 § q@Aw gvfor gRit
afad ¥ wa @ e wovaw wERy &1 oaed
e § I fagTe w1 Wi Arx AT AT fw
3w & forq Wit wem & ¥Ery wewTT AT Faww
T w1 WA fFEr am

AT & avx St fwr gev R wg gEATwE
gfe & g fasfaa &2 &1 & wfws gar 41
ot afrefas &g § 39 A G AT F A
e At WY &) ST qE wET AT A wcafwr
T A 1 g7 g WX A W N g
YT guT? At ¥ o W w3 o wwedr £
A Ao e A 3 e @ 8, foew
fora w1 e & W ey ¥ w3
fe 37 ® fadw gt & o agt I
warfaa ¥ifxd |« ¥fea Er war &7 SQafa w5
Mo Wi E? AR
ar @ & v agt wys A § wwi wad oA
ot T N fF oW
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feafn & g ag & fr frsd i et f g I
& woere T & 6 ag umitRal W anw
T T aE 5 70 G Hag @ @) T EER
IV W A wT ARl R o A wn W
S @ A7 IaT d T A k) agt e
FRE-H1E TON N o8 A F A X WOV
woaHigEm gv ¥ g W &
g § fe e dw s & e
Fav fage # faody, @gw WX W A =
FEqr F ) W g ay W § fe fosd
PR SRR SN LR A
et vt fe aF Wk Fumfr & W,
gt wm &, A O e
-ruigfx?awir‘ﬂfwwwha‘gﬁu‘iﬁ
A a7 farm & IMFA AT W A @ A
F A yA WY IW w A A A, o
FEW L IAF X A W wET A WM E
oW 9T AW IW 6 A feaR s
2R T O dA FTA

& GIIET @ WTH AE @ WA WTER
v wEm § fe o@ Awer wwfe @
Aray qiua AT @2 AL ATE ¥ A R
sraeqt w0 A F § o v faacfier g
2 3 % o g7 ave ot S atd s wwt o
& % 7 @1 W wafefar qa ¥ ai s
# sarar &4 €3 & e G fom o femy
Wy faw¥ dai & A @ ag & T
e & A Wi e e der g
w fawfaa da ¥fedy 7 folt wo & sm
gmr 81 & agen faw & owrer g oot e
fon gt frr §, Afew am ge W
fawm &1 v AAgAT & wa7 Oar W &g AY
Fafa A7) grm 1 O gy W WA & AR
W ownlY # ey Frm R g fad & amd
ek & e gt fer & faard
R ¥ oo @ ooy &1 S feem
2 wi fawrf mht @ Awdr w A e
farm @ forir wTwgt anft w3
wiwit & qemgfe W Gu & ferw ®
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o ez & rex Beft A drET A A o
T felt W e ¥ s T @
WD & A ww gl A @ @
T H o E T N ek A e
% g s fn gwrt da ¥ W & W
T e $ag 7 earfrr a7 o awwear @ amd )

SHRI K. RAMAKRISHNA REDDY
(Nalgonda) : Sir, I come from Andhra
Pradesh. In Andhra Pradesh, therc are
three regions. One is Andhra, another
is Royalaseema and the third arca is
Telangana and 1 belong (o Telangana,
It has most backward Districts. Since
the past thiee ycars this area is in continu-
ous faminc and drought conditions. In
several places cven now there is no diinking
water cven though special facilities arc
going to be given by the Government.
But duc to continuous famine and drought
conditions in this area, special attention
should be paid to this rcgion.

The regional imbalance should be wiped
out. For that purpose, for backward
districts you must have a plan to give special
attention to the backward districts of the
arca and the piojects which you take for
the backward arcas should be controlled
by the Centre and not by the States and
unless and until you do this the imbalance
will not go away.

There are not adequate major industrics
and medium industries  in  the State.
Special attention should be drawn towards
the provision of clectric power, irrigation
facilities also should be afforded. Commu-
nication  facilities including railway lines
should be piovided there. There shouild
be a cut which should be cffacted in the
forward districts and that cut should be
given for the benefit of the backward distri-
cts. Then only regional imbalance will
be wiped of

The Devarkonda taluk of Nalgonda
district has been included as drought-
prone arca. | request that the whole district
excluding the arcas scrved by Nagarjun
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sagar should be included in this scheme.
These should be declared as drought prone
areas.

Small-scale industries and medium-scale
industries should be started ther:. These
backward areas should be cncouraged
to set up thesc small-scalc and medium-
scale industries. Unless and until  you
do il, the area will not develop. The Plan-
ning Minister, while considering and formu-
lating the Fifth Plan, should conside:
as to what are thc backward arcas
and discricts and what aic the forward
arcas and districts and he she "G keep
this in view at the time of formulation
of the plan. Nalgonda district even in
Telengana is a most backward District.
Special attention should be given to it
The projects for the developmenm of the
backward arcas which are going to be
started should be under the control of the
Central Government.

ste aemwr W Qe (FRTT)
& waw o swm f& g9 Aw foem Wy
catan gw @ wefgEw fraawe d faa
I8 § feelt oformo ot o wger ag fom
T el A oW oW A § AT @
¢ o1 f& gue et & fafae fedr
few ez & WA T ¥ AR AW H freed
ofgra 7 fod 0w sror ¥ Aww femr
Wi a7 ¢ fo w7 &0 aE {fmgamenm
& g gt ¥ oA oft sEem froawt 0w
W e ag g a1 ogE gefgrega
® WE A ®E | TR §WNA
H O# ur g TR QM w
wTA f o1 1961 ¥ WY faw ¥ qom
g 7 o fade d6 awidl ¥ wew
qrad a1 g fem fm w9 w1 ag
iR fam T IR AR AT ST WX
fam fe agr WA sA ¥@ T ¢ SRy
) WA ar W ox@ fe 3w fadz e
qmaiy e qErwe § S ug aw
e geten, at a¥ govmfr o7 ag
Tl 9T fr F@ @ T aF e
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¥z #few Wi aEi R @ T
# g ¥ O Ao Wt @ srdAr s
fe o’ fewit ofona & fod ¥ @
& afm 1 A Wi ag 2@ e
! owe &t fefewaao tdr g N fammaw
TR, T e, IO S2W §  fgeer
ufw@ra, wew, weww, A A st
% feelt ofr ®1 fewr gwr @ ®
& o s @ ¢ b I ®
¥ we w1 ffews foar @, owe drT
w1 39 # varfavz fem wd el gx awAw
for & fod wew § wntm @ @@ fam
 grard awiax o ofawm # g o
vt fod oo & o= foa fed wm

o AHrcen fam qard § 21 @ e
q quma WAy ot ®1 famm @ry 9w A wWin
g1 At fx cfm sfoo Hos qErEr
Wi ¥ faavdz ¥ fAa gren oarfed
T do &R @) gemEr & & apm
fr ag w1 &« *1 wifeer a7 e
o feeeh ofar & feddaaz 1 o faog
o &

SHRI VASANT SATHE (Akola) :
1 come from the Vidarbha region. It is
a most controversial region; there has beer.
agilation in that region alrcady. 1 hope
you will give me an opporturity to speak.

awrafa wgw: oA swEw

st por war g (@A) : Awef
wgrea, AW W & fawe frer e ww
G tw w1 q« i frewm gwr osEwr 8
st wam (fedam) - qwfa agrea,
# ¥a 1 ATH W9 X WTOTH { FFAT wr@gAW
4l

fegerma # o Haww & wig & feehh ot
T ¥ g, I ¥ JaT HEw § § W
wg wew wew ar qaewr & g, 9v ¥
fegem § o aft Wil Ewen-wTgwl
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N awE o &) Tofy WAE I ®
wrt & avwe wfor g, dfew g
T et e quiae g om g
auRar § fe o wvan s @y fA
gﬁ"ﬂﬂ?‘ﬂel‘!o!ﬁalﬂfzﬂﬁ‘iﬂﬁ’
as fear o @, afz 97 e @ e e
I wf & gwaw A & fad few
*m, & ¥ favarw § fn 9w ofon e
dxaiia @ g ooman

& W ®E A¥ ITNS EI

¥ 5e
I
&
¥

% Lo
[, @ £7 WA 9T Y a4 A I 4 gfer
, W oW zfezai ¥ f, awaE B omd
twh—r‘l I Al X w9y f Teeqiw
§ faa 3fm wxw 3510 a3 wifed

afz e &1 aw@l €1 a7 fadq s fear
mﬁ,mbtﬁvmtfmtatmﬁﬁ
§saEin @ gxafr AveY ¥ ofrafrr B
awAr £

qwmfa gy i AT

&t PR W Q% qTdE AR ATET, AT
s e fww avq s fagwr gam g
gafan 9@ W weg frar

wwrafy v o A

SHRI VASANT SATHE : It is a pity
that after 25 ycars of planning
we should ask the question: How is it that the
rich regions have grown richer while the
poor regions have become poorer ? That
is a sad commentary on our planning.

PR

1 would submit that what we are having
tocay is, as onc of our well-known econo-
mists of our country has described, what is
known as the puppy economy. mecaning
thercby that if five puppies arc there
and you keep a pot of grub beforc them and
Icave it to them, then the healthier puppy
will grow healthier and the weaker puppies
will remain weaker. That is exactly what is
happening in our country. Therefore,
we shall have to take a new perspective of
our whole planning.
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1 would like to make some concrele
suggestions. Let the Planning Commission
itself create an in-built machinery. It has
failed to do so up till now. This in-built
machinery should be in charge of the
implementation of the plans. We make
plans today. But who is implementing them?
We Jeave it to the bureaucracy to implec-
ment them. | am not one of those who like
to condemn the bureaucracy...............

MR. CHAIRMAN
Member should conclude.

SHRI VASANT SATHE : | have hardly
opened my mouth and you arc asking me
to sit down.

MR. CHAIRMAN : Now, there is no
more time . 1 am calling thc hon. Minister
now.

SHRI VASANT SATHE : | am making
only points. I am not making a speech.
1 shall only make some constructive sug-
gestions.

MR. CHAIRMAN : That may be so.
But I have to call the hon. Minister now.

SHRI VASANT SATHE : You have
given me one minute. Kindly give me two
or three minutes more............

MR. CHAIRMAN : No, I am sorry.
That is why I am reluctant to call hon.

Now, the hon.

SHRI VASANT SATHE Another
suggestion which ] want to make is that let
the MP's constitueacy be made the lowest
level implementation unit. Let the MP be
made the head of the unit and lct the entire
bureaucratic set-up be with him, so that at
the district level, the lowest level planning
is undertaken and thc MP and his body may
be held responsibie for plan implementation,
Unless we go about in this mannes, we can-
not achieve results.

Finally, I would like to submit that the
plans like those for the twin city of Bombay
are most suicidal both for Bombay and for
the whole country. Two thousand crores
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of our national wcalth being invested in
one city is harmful to the cntire nation.

Therefore, this must be considered
as a national probl 20 under-developed
districts can be developed with that much
amount. Why should leave it to a State?

Lastly, may T invite your attention to
article 3717

MR. CHAIRMAN : No, no.
Minister.

The hon.

SOME HON. MEMBERS Rose—

MR. CHAIRMAN : The hon. Deputy-
Speaker had dccided that the Minister would
be called at 4.45. He will take half an
hour and then the Mover will have some
time. Then there are amendments 1o be
disposed of. There is a half-hour discussion
at 5.30 . 1 am not in favour of extending
time daily.

SHRI VASANT SATHE : Why not
have a cell of members who would like
to discuss with thc Minister in detail?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
There arc only two or three members more
who would like to speak.

MR. CHAIRMAN : No, about half
4 dozen.
SHRI RAJ BAHADUR : Shri Kartik

Oraon, Shri Jadeja, Shri Daga and Shri
K.C. Pande are eager 10 speak for a few
minutes. I would suggest that you call
the Minister at 5 P.M. and you may, if you
s0 please, take up the half hour discussion
at 5.45 P.M.

MR. CHAIRMAN : No. I will adjourn
the Housce positively at 6 P.M. I am calling
the Minister according to the decision of
the Deputy-Speaker. Igam sticking to that.

THE MINISTER OF PLANNING
(SHRI D .P. DHAR) :Mr. Chairman.
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while it a is matter of pleasure to me to have
listened with great attention and considcrable
interest to the views of hon. members on
a question of such importance, it is also,
at the same time, a matter of pain to me
that it has not been possible for the whole
House, for all the hon. Members of this House
to participate in this discussion. All that
1 have at my disposal is half an hour. I am
quite prepared, if hon. members wish that
1 should remain silent and not reply to
this discussion, to hand over this half an
hour to the Mr. Chairman, for being
passed on to hon. members for whatever it
is worth.

SOME HON. MEMBERS : No, no.

SHRI D.P. DHAR : In that case, 1 would
once again begin by acknowledging with
gratitude the education that 1 have received
on various elements of planning, a job
which has been entrusted to me, from various
members.

1t has been brought home to me how
vital is the question of promoting balanced,
proper and wholesale development of this
country. It is true that there have been
imbalances in the matter of growth and deve-
lopment in this country. both intra-state
and inter-state. It is also truc that because
of historical reasons or facilities which
geography may have provided to certain
areas, development has taken place in those
areas at a faster speed and at an carlier
date. Nevertheless, if one locks at
this vast land of ours, one has to agree with
a certain amount of remorse that we are
backward, that we are yet in the
process of development and that we
have to cover a long way before we can
say that we have reached anywhere near
the fruition of the dream that had in-
formed our movement for the struggle
for freed om.
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Nevertheless, it would not be wholly cor-
rect to say that the distance which separated
at the time of freedom, the attainment of
freedom, the ugly realities which we in-
herited, and the stage of development which
we wished to reach remains unaltered,
that the distance has grown as some hon.
Members chose to say. I am particularly
referring to one or two hon. Members
from the Opposition. This distance has
not vanished; it has not been obliterated.
But undoubtedly, if you look at the process
of Jevelopment, if you look at the process
of growth, certainly, from any standards,
from any norm, this distance has becn
sharply abridged. And it should be our
endeavour not to grudge a loafl or
two more to our ncighbour but to
act concertedly, to act unifiedly to further
abridge this distance till it vanishes.

We have, not only in the Planning
Commission but the Governmente of India
as a whole, been painfully awarc of the
fact that in this march of development,
some arcas have been left farther behind;
not only areas but some sections of our
socicty have also stayed as back numbers
in the race for developmeat. This awarcncss
on the part of the Government has been
translated into appropriate measures in the
fourth Plan, in the past Plans slightly less
claborately, but in the fifth Plan, certainly,
this is going to be one of the basic, guiding
stars of development as far as we arc con-
cerned.

it waw fuw qEwT: 7w A § 6 o5 A
ferare Ay |

SHRI D. P. DHAR : I am trying to
say what thing is new. [ do not have the
prescience to plead that the hon. Member
already knows what I have said or what
1 am I going to say. But the fact remains
that thesc studies have been made and these
studies have relevance to the Fourth Plan
period. The arcas which are backward,
the sections which are backward, the areas
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which are subject to natural calamities
like floods and droughts have been demar-
cated and special plans have been enunciated
and claborated for these ar:as. 1 would
only illustrate this point particulaily for
my hon. friend who is keen to know
some new ideas. Some of these ideas
which we have taken into account for doing
a ccrtain amount of work to cure this cle-
ment of backwardness are as follows. We
have evolved a formula in the matter of
allocation of central assistance by which
after the allotment of central assistace to
Assam, Nagaland and J. & Kashmir
10 per cent of the remaining amount is made
available to the backward States including
some of thc States where these backward
arcas as T have said, have been identified.
The amount is sizeable ; it comes to 102
of Rs. 3,100 crores. 1t does not have that
impact on the stituation because, while the
amount is impressive—as | said it is 10° of
Rs. 3,100 crores--the size of our country
is much more impressive than this amount
and the size of the problem is more com-
plicated compared to the size of our ro-
sources.

Nevertheless it is to be admitted, if I
may say so with duc respect, that the point
that most of the hon. Members have made,
that special attention in terms of special
allocations should be paid to the backward
regions or backward areas, has been well
taken and special allocations have heen
made. We have taken some of the States
for special consideration and these are:
Assam, Nagaland, Jammu & Kashmir,
The total allocation of central assistance
for these States is aoul Rs. 400 crores. 1
must add hestily that Jammu and Kashmir
was included in the list before 1 bappened
to be here.

SHRI INDRANT GUPTA (Alipore) :
Are all thest amounts cakulated at curront
yrices?
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SHRI D. P. DHAR : The price question
is quitc separate. If we go on calculating
the amounts according to the price indices
every day. Then Mr. Gupta who is himself
an eminent economist will agree with me
that no budget in any society under any
systom is possible to be madc; we shall
have to make an hourly budget.

SHRI INDRAJIT GUPTA :lIsit that bad?

SHRI D. P. DHAR : Your suggestion is
as good as that. I admit that the prices
will certainly have an cffect on the size of
the bencfits which we had anticipated
originally when these allocations were made
that would accrue from these allocations.
1 do admit that prices do play that part but
at the same time it is not possible to go on
changing allocations from day to day.

Sccondly almost the entire expenditure
for facing certain problems like floods
and drought arc being paid by the Centre
and the total provision for, this purpose
alonc is about Rs. 307 crores, The entire
expenditure on the development programme

of hill and border areas is met by the
Government  of India. Ninoty per cent
of such expenditure in  Meghalaya,

Assam, Nagaland, Ladakh—Kushak Sahib's
area—-in Jammu and Kashmir, Lahaul
and Spiti and Kinnam districts is met by
way of grants.

Only ten per cent is loan to the States.
The pattern of Central assistance to the
hilly and border districts of UP, Darjeeling
of West Bengal and Nilgiris of Tamilnadu
is 50 per cent grant and 50 per cent loan.

17.00 hrs.
AN HON. MEMBER : No change ?

SHRI D. P. DHAR : As soon as we come
to the Fifth Plan there will be many
more changes.

SHRI KARTIK ORAON (Lohar-
daga) : What about the grant for the
hilly areas of Chottanagpur and Santhal
Parganas areas?
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SHRI D. P. DHAR: As far as Choftanag-

pur is concerned, the hon. Member would
perhaps concede the existence of a special
board which has been created for the special
purpose of the development of Chottanag-
pur under the chairmanship of the State
Chief Minister.~ The hon. Member who
has asked this question is the Deputy Chair-
man of that Board, and that gives us great
hope about the future of Chottanagpur.

Similarly, my good and old friend,
Shri Jyotirmoy Bosu, referred (o the assis-
tance which has to be, or should be, made
available by various financial institutions.
The following financial institutions, namely,
the Industrial Devclopment Bank of India,
th: Industrial Finance Corporation of
India, the Industrial Credit and Investment
Corporation of India and the nationalised
banks have been speciaily instructed to make
available at concessional rates finances for
the development of backward arcas and
efforts at industrialisation of those areas.

Over and above this. ten per cent subsidy
has been  provided in two districts each
from ninc States for any investment up to
Rs. 50 lakhs and for investment which gocs
beyond Rs. 50 lakhs the element of subsidy
in a lump sum up to a maximum of Rs. 5
lakhs is available. From this you will scc
that a considerable amount of effort has
becn made by the Central Government,
in conjunction with the Statcs, within the
constraints of our resources, to make an
impact on the devclopment of those back-
ward areas.

Over and above this, the question of rural
electrification has becn taken up as a special
subject and the Rural Electrifization Cor-
poration has been set up for financing loans
for clectrification projacts in  backward
arcas. Loans are given at concessional ratcs
in backward areas. Out of 132 schemes,
52 schemes have already been approved for
these areas.



313 Motion Re.

[D. P, Dhar]

Recently, wc  have initiated some
special programmes for rural dev:lopment.
Thesc programmes are under the
following categories: Special Farmers' Deve-
lopment Agencies 46, Margina! Farmers'
and Agricultural Labourers’ Projects 41,
Dry Farming 24 and Drought-Prone Arca
Programmes 54.

These are some of the endeavours which
the Cetral Governement is making through
the agency of thc State Governments to
make some impact on this undoubtedly
difficuit and important question of back-
wardness of arcas and populations.

On the most important matters which
I would like to bring to the kind attention
of the hon. Members is that mere financial
allocations cannot lead us anywhere. That
in itself may be the evidence of good in-
tentions,  But thosc good intentions have
gol to be translated into field. They
cannoi b translated into field and, per-
haps onc of the failures of planning in our
country —1 have no hesitation in admitt-
ing this-—has been that we have not succeed-
ed as a community as a wholc, not merely
as Coagress party or th: ruling parly,
as the total leadership that has been thrown
up by this country in involving the pcoples
at the grass-roots in the procsss of planning,
in the process of development. As far as
1 am concerned, as a member of the politi-
cal party, I'takethcfullestshareof the blame.
But I do not think that it is only the pre-
rogative of a political party to have to do its
job. Itis the need of every political party,
of every social worker, of cvery person,
who is concerncd with the welfare of the
prople 1o involve himself mentally, psychol-
ogically and physically and also the people
amongst whom hc works in the process
of development, unless we are able to

create a country widc awareness, a country
wide i for planning, for
development, for impk ion of the

plans, for watching the correct implementa-
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tion of the plans, any planning with the best
intentions in the hands of anyone, in the
hands of any party, will suffer from a basic
lacuna and from a basic inadequacy.

That is why, we have ventured to suggest
for the consideration of the State Govern-
ments, for the consideration of the gentle-
men who are accredited leaders of the peo-

ple of this country, whatever may be the shade
of their politics or opinion, that for the
Fifth plan, let us take the biter lessions of
of the past and Ict us begin the process of
planning from below. Quitc a large num-
ber of Mcembers have suggested district
level. 1 would go to the unit of a village;
I would go to the unit of a block ; I would
80 to the smallest manageable rura unit
as the basic unit, as the basic foundation,
on which you can build the total edifice of a
a Plan. Unless that it donc, I think, we shall
after making the Mid-term Appraisal of the
Fifth Plan, be again making the same com
plaints and voicing the samc disappoint-
ments which we have done during the (wo
days while discussing this motion.

1 would, therefore, through you, Sir, be-
scech the hon. Members that for the Fifth
Plan, let us take steps from now on 10 or-
ganise ourselves in a manner cu:ting across
barriers of political disscnsion, political
differences of opinion or any other barriers
which scparate “A™ from *B". Then
alonc we can think of treating the Plan as
a nationa! objcctive Because, after all;
what is planning which is not a national
objective. If it means the develjopment of
the people of India, then it is the objective
of every citizen of Indis *0 be involved in
the achicvement of this objective. As
far as we in the planning Commission
arc concerned, please trust us to make our
assistance available to all of you, gentle-
men, in evolving this process, and we shall
also give such assistance. ..
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& IEAr

So, il is not necessary to reconslitute
the planning Ci The pl

Commission. .....

Nt wwurw wye (ofearer) ;o api & e
| qx wafeera wam #) I wAw 93
W w N @
T ¥

SHRI D. P. DHAR : I have No ob-
jeetion to speakmg in Urdu or Hindi, but
I think it would be unfai: .o those friends in
this House who do not understand Hindi.
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So, we in the planning Commission, as
I said, nced not reorganize the planning
Commission. All that we nced to do is
to place our scrvices at your disposal more
frequently. ...

AN. HON. MLEMBER : Change the

basic policies.

SHRID. P. DHAR:...and change the
basic policies wherever those changes arc
suggested in a concrete form. We are
prepared to change them. [t is not cnough
to be negative. It is not enough to say
that our policy is wrong. It is much more
important to say how this policy can be
improved upon. And I, on behalf of the
Government of India, on behalf of the plann-
ing Commission, can assure this hon. Housc
through you that we shall accept cvery
concretc suggestion from whichever quar-
ter i. comes.

I am soiry, Sir, that I have to submut
to the harsh limitations of time which could
not be betler planned. Therefore, 1 have
to conclude hastily, and as you have becn
indulgent to other members for a minute
or two, 1 hope you will be indulgent to
me also if 1 take some cxtra time.

MR. CHAIRMAN : Take
time.

your own

SHRI D. P. DHAR: I apologise for the
shortness of time, for not having been able
to make specific reference to some of the
specific questions that have been mentioned
by hon. members in this House.

1 can assure cvery hon. Member who has
partici d in this di i that we
have taken copious notes of his suggestions
and we shall, as far as it is within our power,
do our utmost to act upon their kind
advice. ...

SHRI VASANT SATHE : And build
a hinery for the impk i
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SHRI D. P. DHAR...after examining
these suggestions which they have been
very kind and very gracious to make to
us, to the Planning Commission, any, from
which, I assure you, we shall been fit very
greatly and we shall also t1y to accept them*

As for as the in-built ma:hinery is con-
cerned, 1 must confess that 1 have not been
able to understand its full import. Of course,
1 have understood the import of other
suggestions, namely, (hat the Member of
Parliament should be the kingpin in his
own constituency. I suppose the Planning
Comm'ssion has not the authority to sanc-
tion how an hon. Member should function
within his constitutency. But 1 do not
know what will be the position of the MLA.
But, nevertheless, the machinery for both
purposes of development, for accelerating
development and for achieving the purpose
of devclopment. has got to be inbuilt in
our socicty and that has to be done at the
grass roots.

Lastly, I must pay my debt to my very
old friend, Mr. Bisht, and other friends
from UP who come from the hill areas and
inform them that a good deal of work is
being done by the Planaing Commission in
the matier of colicction of data and statis-
tics in the hill areas of UP and a special
cell under the chair ip of a Membx
of the Commission has alrcady been set
up for this purpose and we hope to invite
at their co all the bers from
the hill areas of UP, one of these days,
to a meeting 8o that we can discuss some
of the idcas that we have on the subject and
benefit from their advice.

I have onc last submission to make.
We are now engaged very seriously in the
preparation of the plan frame for the. Fifth
Plan period and this plan and also this
period. is going 1o be very crucial. In
this task I would once again, with all
humility, appeal to all sections and all sides
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of this hon. house, to help the Planning
Commission to produce something worth-
while so thdt nonc of you will have any
complaint in future.

Wt oy W wigeare  (Sewwy) ; oEwr-
oft wgmw, giw %2 & W e & few
AT FEE ¥ AT grrw st gwdw fewr
¥ ot ot ¥ v far §, & I oW oww
oW g o At ¥ oW owei e @
Iz fem ¢ oYt g wAwrd & ¢ fE mmr-
for sl qw & fad o« w7 W R,
A& fad & 37 & W @ g

Wt wgRT 7 g8 frst g vww w0
forx fear g o o & fr oy A & fed
3% gutwT s §o ¥few T owdw
& A ¥, N oW oaw ¥ ey gur wRAw
t W 3w ¥ ww ¥ fawd g gk adw-
w & AR & I ek gww Agr e R,
fag & Imywdw & W faw, @, @,
o o gigR, W W st & qiw
forr §, ogt frow qwf@ wwl ¥ faws w0
wrf o Al g R forw ¥ dww qiw
sfown fawf fft ¢ W faw & fawst
WX IUIm-ed A R wF fad aw o«
L Lo 4

w&Y A9 A 19 w1 & A2 w0 k f6
o & &1 4 famr & fe@ geec A
WY 50-50 WTW %9q ¥ *F 091 fem
t afer Iu% ot ¥ oy ey A fewo fe
fam & arex v grm Wi aEr Y awawn
® W qU A fm g1 #% a@ g
it fome oY it §) &vA @ & w@m so
ﬂmﬂm“niﬁﬂr w1t fomr 20
qTa ¥ W1 # swar } @ xerr P R
ar waye faer B faered et 20'!1'
3 W Iu% fwd e wfedwr g
f& faa w1 ofrgr fewar mlmﬁ
FARETET § TAE AW 9T ¥@ foe @1
a1 wfuw @ foor w@ T O faml &t
sw faw R
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# &t wira A fadww wenowgm e
TTE & fAd A7 frod i g oo
f& gt mn fawA i€ @A W o 2, AR
% IqENdz A1 ¥ AzA A1 gA @ # Fawa
AT ¥ ow fam Amd akAwy Gw F
f& ™ wev & A ¥ wa gfafafomi @t
aifzfadz =73 o a1 far aifn & oy
@ ®1 A w1 T o§E W ey
2w fomd 3w @@ wfrem @1 oAw

T et ¥ w1q X wmw wwA wAr
A

MR. CHAIRMAN : There are
amendments.

some

SHR I MOHAN LCHARIA : My aprcal
to them is this. May I request them not
o insist on the amendments?

st ww ww o WwET, e 0w
aéar wT K fe ool W & agA A
for ar wz m foad sfafafedt € ag
arEAr 3 TR W &A@ faer ar
wI9% WEgw A Wl N A A wmdar ¢
f& g qqw & & osfwd . (sTET)
... & ow fare s & 9w fadr & owa-
w< wrar § fom fadr & avr .

wwrfe wiww: 2wl fafrew wgw
o oF, g oy, e A fe fede
o AF el  gEfed ey A
tfﬁm{oﬂo*w%ﬂii
wgAT & &1 Wiy et wgew ¥ faw sfifodwm
W woA awers o wen Sfadw, & faet-
feeelt gEwr wefew wT AR

@ T wx iR Ry, oe faae
g1 &1 g o sy W oww af 3
wanfen wpvew ;€4 gw s T@oEY
wely &

& v wr qt¥: f 99 faw ¥ g
amEr g WEt 25 ®wM & 0w o myw Al
N e a Wt afre s od ger .
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Aqmfs  wERT: A dfsd) ww e
T G oArd 3

1 will put the amendments together to
the vote of the House.  These amendments
are : No. I, No. 2, No. 3, No. 4, No, 5,
No. 6, No. 7, No. 8, No. 10 and No. 11.
1 am putting all together to the vote of the
House.

Amendments Nos. 1 t0 8, 10 and 11 were
put and negatived

Mt oA wpfoee: & ogrm g
arfon Jarg

MR. CHAIRMAN : Is it the pleasure
of the House that he should withdraw?

SOME HON. MEMBERS : Yecs.

MR. CHAIRMAN : By the pleasurc
of the House, he is allowed to withdraw
it.

The motion was, by leave, withdrawn.

o W W oiY: AToE, gEmE ar
afer gt ma #, 9 fawerw anfew @
g &

SHRI S. M. BANERIJEE : (Kanpur) :
Generally, non-official Resolutions and
Bills are withdrawn, but here, itisa Motion
under a particular provision of the Rules
of Proced Itisi ded for di:
it is not to be withdrawn. How can he
withdraw it?

ion

MR. CHAIRMAN : Are you object-
ing to it?

SHRI S. M. BANERJEE-I am not
objecting, but I am telling about the pro-

MR. CHAIRMAN : you arc wrong to
say that is not the procedure.

SHRI MOHAN DHARIA : Shri S. M.
Banerjee is very much right. If any
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(Shri Mohan Dharia)

had been adopted, then there
would have been voting on the motion.
But since there are no amcndments re-
maining now, naturally, this motion alone
remains, and it need not be withdrawn;
it has becn discussed and it can be treated
as talked over.

MR. CHAIRMAN : I shall have to
take the pleasure of the House.  If he with-
draws it, it will not be put to vote.

d 1

The hon. Mcmber has sought the per-
mission of the House to withdraw it, and
the House has given permission to him and
he has withdrawn it. That is according to
the rules.

SHRI S. M. BANERIJEE : This is some-
thing strange. The motion cannot be
withdrawn.

BHADRA 1, 1894 (SAKA)
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MR. CHAIRMAN : It can be with-
drawn. That is the rule.

SHRI S. M. BANERIJEE : It means that
whatever has been discussed has been lost?

MR. CHAIRMAN : Hon. Mcmbers have
given him permission to withdraw it and
he has withdrawn it.

MR. CHAIRMAN : Now, therc is a
half-an-hour discussion to be raised by Shri
K. Lakkappa. Thc hon. Member is ab-
sent.

So, the House will now stand adjourncd
and meet again at 11 a. m. the day after
tomorrow.
17°27 hrs.

The Lok Sabha then adjourned till Eles
ven of the Clock on Friday, August 25, 1972/
Bhadra 3, 1894, (Sdka).

MGIPRRND—S I (Night)—41LSS/72—27-11-72—1010
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